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(b) Np, Sir. About 35 per cent of
the parts of tractors are; at present,
manufactured in the country;

LOK SABHA

f"riday, December 8, 1963/Agrahayana
15, 1883 (Saka)

(c) Does not arige.]

The Lok Sabha met dat Eleven of the

Clock. ot yEma e ;e

[MR. SeEAKER in the Chairl
ORAL ANSWERS TO QUESTIONS

drell wt faato

Y. St AEAC e W@
quar, W A wrd §frator s&
qg FaTd #t gw T fE

(F)Fagemg feaa ¥
AR Fae wrara f5d a7 da A
qam ¥ FE TOATE ;

(@) #r ag W 7= & e
¥ wfesia quit &1 sara fran ot §;
R

() afz g, v Far axwrT g7 gt
%\ 3faq qo7 X ITEeT FTA & fay
E AR FraaEy s G & 7

@ | aqr O fahaier
srma | AN (s 1o do |@ft):
(%) 3 & IF A7 v wAq T
Ay e F e A A &

(@) &t 7 1w awa e
Fywamagi An ¥ @ w1 Q@
Z

() sor 4 33T |

{(a) The tractors produced in the
country are costlier thap imported

ones;
1652 (Ai) LSD—1,

w § ag w17 awar § e weha fearat
%) § T g Wl ) WY fror @
% fad WY #a1 gaae femon @
grafreg, e ?

50> wo A% vw gEy A T4
@ & wet § 14 §, dfrT o
s ¢ f& TR ST gRIT—

oo wiET : IR qE W
s s s @Y?

st 7o @0 | : I IORA
AT qg[ w1 99 feqr 9 w@r
I AT WF A & NG w7 O
& g

sy FETTC el : & s g
gfeNireraga@dagm &
wid A v A wiar fEad @
q¥it ? AT A1 AT F EwH A et
sfegaa sq.qErFm ?

it g0 o> @ 5 : N fovewy & Fazi oy
JeATEA & Y 4T §, WA WA, KT
AT Fpem ga &, /A § e
FITATAT gIRATEIT, WIAT §, &7 qRQY
a% qrag ¥ war §¥ wEeT g wanar
ATY AT | KT T TA FY BAT T
WE § WEAT AT A Q3 %00 H
qEar § AYC argT & (o wfo qHo)
6,40 ¥ WiaT §, &4 JIg ST WY &



qgi  q¥,5¥o TEAT § 9T AR i‘ T’
99,300 &T HET § HR T §F2<
F1 T 2T FT IW & ¥, %0 T AL
¥ T 530 FT AR |

oY Tw |Fw qrEd ¢ & JEAT AT
¢ & o xo wf T AT TR aa
& o o qedt & ga A AN 2

St Yo So €Y : TAHT FW AT §
fe wwY Fr@ET # geE qwar #79
C e S R AR W
WA A aAA g a7 W W AT
'R, qafd ag i eqvifas A ae A
93T &, Tafad Saei ¥ dAa AT
Teat g

&t Jo o fIN : qar wrw Ay
oY ag FaTT F FaT 34 FF 3w & ga§
ST qEATE WY wEId R aq ot
TF 9 q&At I3 § A Y oy ag
qAH 9T G I & TAET 777 FTO
1 37 T8 A G F aE ¥ A
&y fFar s g ?

The Minister of Steel, Mines angd
Heavy Engineering (Shrj C. Subra.
maniam): Yes, investigation is made
after a certain stage of production is
reached. Just now they have start-
ed production and they have not
reached the stage of full production,
When they reach the stage of full
Production, a review wll be made by
our cost accountants and then the
cost may be fixed,

St s fog ;w7 AT dar
M F ¢ 5 w avaw 8y
BT g i faeew @ fed o
@ I FAg A w37 @ W
gfamr oY nfuw gy ?

- 8hri C. Subramaniam: The loans
are made available to the agricul-
turists for the purchase of tractors, by
the Agricultyre Departments,
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ot my : w ey wlww & g
W frwifor & & e ot de o
g § 97 X % s wifid ?

Shri C, Subramaniam: There has
been no Tariff Commission investiga-
tion on the tractor industry yet

Shri Kapur Singh: Is there any
targetal programme for producing a
purely Swadeshi tractor? If so, what
is the deadline?

Shri C. Subramaniam: In all the
production units, as a matter of fact,
we are trying our best to increase the
indigenous content because it is be-
coming more and more difficult to
get the foreign exchange to et the
matching components. Therefore, in
regard to the tractor industry also,
we have been impressing on the pro-

ducers to increase the indigenous
contents,
Shri Kapur Singh: Is a targetal

programme fixed, and if so, what is
the deadline?

Shri C. Subramaniam: No targeted
programme has been fixed for this
industry,

Shri Warior: Wherefrom are these
components imported? Who sre the
suppliers of these foreign compo-
nents and are they charging nigher
Prices with the result that the prices

of our indigenous components are
getting higher?

Shri C, Subramaniam: The - compo-
nents are imported from our colla-
borators. We always try to see that

We get reasonable prices from these
collaborators,

8hri Ram Sewak Yadav: From
which country?

.8hri C, Subramaniam. It varies ac-
cording to the collaboration. For
example, each producer has got col-
‘laboration in a different country, It
is fram thoge countries that they are
oot.
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ot wo wo fawrdt : w1 7y wft
¢ fr ot fgaam A wma § & o
¥ ANy WA A g ¥ FHAT TR
& 9 rafad feara Eot qéw 1 oA
wdY wea? afz A § A woert figgem
¥ Wi A oTEE & AE ¥ T q_
aéq ka1 AALT A4 & oy war wi-
wEwTa g ?

oY 7o wo &5 : TR ¥1¢ Ferwrar
ot qm A wiat g, WK W 9
gt wAg § ¥ fadwy degdwacd &
SIFNTT ¥ w7 §, safad I A<
ﬁmm&mmmg.

ot fagfs fog fﬁmmm
(ﬂsw‘rnafmminahhﬂ
ferd grd qrax & § O W R
w9 fagi & al aor g F o W<
a1 o g ?

ot qo §o §Y: I IE WY
®1 gvag  od e faamr g faaey
fawifor ®t mqt @ 37 Srg A fean
T R | IEEE g 9T & gare g,
9R ¥ 9 I AT g AT, R0 ¥ o
¥T AT BT AT W 3L F Yy IT AR
T qaY, A ey & $RT @ o
&
8hri Shivananjappa: Are any of
these factories making use of spsre

parts manufactured in our ordnance
factories?

‘'Shri C, Subramaniam: I do not have
the information.

TISCO

*415. Shri 8. M, Banerjoo: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that the in-
terest-free loan of rupees ten crores
granted to TISCO for expansion hn
not yet been fully recovered;

(b) if so, the steps taken by Gov-
ernment in this regard; and

_circumstances under
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(c) the amount ‘already recovered?

The Deputy Minister in the Minls-
try of Steel, Mines and Heavy Engi-
neering (S8hri P, C. Sethi): (a) to (c).
The steps which Government propose
to take for the realisation of the
special advance and interest are still
under consideration. The question
was complicated by the fact that a
Committee set up by the Ministry of
Iron and Steel had recommended cer-’
tain measures of de-control which, if
accepted, would have resulted in a
different situation under the agree-
ments with the steel companies.
Government, however, hope to give an
early decision on the recommenda-
tions of the Committee and will take
the further steps necessary for ' the
realisation of special advance and in-
terest from the company therealter.

Shri 8. M., Banerjee: I understand
this amount of Rs. 10 crores was given
as an interest-free loan in 1954 Why
has this amount not been recovered
up to this time? Has any amount
been recovered at all?

Bhri C. Subramaniam: No amount
has been recovered. Originally this
was advanced for their expansion
programme. Later on, the matter
was referred to the Tarif Commis-
sion and they recommended that in-
terest should be charged from 30th
June 1958 onwards. So the interest
ani principal are payable now. Till
now even interest instalments haye
not been paid, and we hope to take a
decision very soon about this,

Shri 8. M. Banerjee: What is the
rate of interest, and what are the
which TISCO
has not paid the interest? What is
their explanation?

Shri O. Subramaniam: Under the
agreement, a special élement will
have to be provided in the retention
price fixed for the purpose of repay-
ment of principal as also interest.
Such a recommendation was made
by the Hariff Commission. Hon.
Members are aware Government did
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rxot accept the recommendatmn that

we . should provide a special element
for the purpose of repayment of this
Ioan. . For the interest also the agree-
ment provides that there should be a
special element provided in the re-
tention price. That is why the whole
matter is under consideration now.

“Shri Indrajit Gupta: Since this loan
was first given to TISCO, how many
times was the retention price in-
creased, and have Government since
assisted the company in getting
foreign loans in addition to this loan?

"Shri O. Subramaniam: Yes, Sir.
For the purpose of expansion we have
guaranteed .the foreign loang which
they have obtained. I do not imme-

“diately have here the number of
times the retention price was increas-
ed, but my impression is that after
1958 twice or so it has been increased.

St M GIF AT : H qg ATAT
g § 5 ag S =w fear mam ar
wd ¥ gafaw sw v oo feeat &
FTIG T FY ogTEqr oY ?

Shri C., Subramaniam: The instal-
ments have not been fixed. If the
amount is not paid by 1969, Guvern-
ment may consider other methods of
recovering this loan.

Shri B, K, Das: In view of the fact
that a similar loan was advanced to
TISCO. may I know if the same con-
ditions will hold good in their case?

Shri C. Subramaniam: Yes,
are almost in the same boat.

Both

oY aF : ' 9g SrAar ArgaT g
fewmy & g 9 T @Y & A i )
w1 afy wifer o ww @
@ qaus ¥ T fFar TR 99 )
S § 7
Shri C. Subramaniam: They are
working at a profit, and I ‘am sure
‘hon, Members would have seen their
balance sheets. Dividends are also

‘being declared,
.advanced under a-special agreement

.. DECEMBER 6, 1&63

But: this loan was’

,Oml 'Almben st 334;».
wherem it was agreed that if they
were asked to pay either the princi-
pal or the interest, a special element
will have to be provided in the re-
tention price. That is the real diffi-
culty. Interest is at 5 per cent, So,
from 1958 up to this date on Rs, 10
crores, it is a matter of arithmetic.

Shri Daji: He said that the agree-
ment was that a special element
should be introduced¢ in the reten-
tion price, with which the Govern-
ment has disagreed. Then, what
precisely is under consideration? Are
they refusing to pay if the retention
prices are not specially raised, or
are they delaying? What is exactly

.under congideration?

Shri C. Subramaniam; We can
only enforce the agreement. Under
the agreement we have to provide

the money so that they may repay it.
That is the real difficulty. Therefore,
we have to find out a method to get
over it,

Some Hon, Members: Write it off.

FAEAT T30 SO ATAA B FqF
+
P RCRL & G F

AL st T3 T

T AT SN AT HeAT A AT
g ww 5o

(%) 7 o st faaw
frm & fawifor & e A<t
[ qar aEAA & Fusl F frafa
I FT TF Aroar 93 F=e fear s
@ AR

(@) afz &, @ SeR q= I
w0 g ?

gak q3t (st wAd) 0 (F)
g gyt faere fram § el oY
araar &1 fawfm g 7 &1

() o s
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' aw’tfwwm mwﬁmf
A g it qvar g fr e g § s
& w98 quge ¥ 3wl #1 fata & ?

1 sy oy frafa 1 w@r
g

st faqm s@E: § Fg AT
g g fF few v & fafe @
W & A 99 ¥ g AW &7 fFaAT
WA gFaS A @/ ?

st EAAM : GEEAE W
& ¥ s frota & @l § 1 Swi
a% frata & siwel &1 avay §, 9883
¥ vic Mm@ ¥ ¥ fqala gar 9t
wifer efta § frafa far § W
99 A qET I A TNE I oAAfT
W et § 4

st wgTd : F 7g SAAT ATEAT

g fF < gng gk AW § AT W

W arg 1 fraar 917 8T 8, fraar
feT G Srar § 7

st A : ¥ QR wiwd A 9™
FE & dfem +09 @F @R a@ o
(T g
- Shrimati Savitri Nigam; May I
&now what particular steps have been
taken recently to find out new mar-

kets for this silk and rayon in the
African countries?

Shri Kanungo: Efforts are always
being made but the limiting factor is
that we do not have enough raw
material to produce the fabrics.

»it v g : W ag ST gar

g fr Tw oma gert Aw ¥ fea Wi
faer AT argta &1 geAE Par & WK
- % % g0 §9 & den-afele gy ordi ?

Shri Kanungo: Self-sufficiency will

take a long time because we have not

been able to establish capacitiegs for
manufacture of pulp; we have to im-
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port pulp I have not got the ﬁgures
of imports,

Shri Kapur Singh: May I know
whether Government are aware that
these synthetic polymeric filaments
are positively harmful to the human
skin especially in tropical and sub-
tropical climates and if so what steps
have been taken to discourags their
use in the internal market?

Shri Kanungo: Opinions have been
obtained that it is not harmful.

St Wi T T A T qE AT
wrgen § i i frata faar omar €, @
gu § faely qur fawdt & o 9@ & aqw
§ &€ arar fremr € 1

oft wrEAn ¢ g e £

Shri Warior: May I know whether
there is still stock remaining with the
mills which are not being lifted be-
cause there is no sale and the mills"
are closing and the workers are with- .
out work?

Shri Kanungo: There is no surplus
stock; there is shortage,

Dr. Sarojini Mahishi: May I know
if Government are not thinking of
export of silk and nylon fabrics, at
least they are thinking of reducing
the import of bi-acetate and tri-
acetate used in the manufacture of
these articles?

Shrl Kanungo: We are giving every
encouragement for exports,

Textile Machinery Industry

+
8Shri Yashpal Singh;
Dr. L, M, Singhvi:
Shri Ramachandra
Shri N. R, Laskar:
Shri Dhuleshwar Meena:
Shrimati Savitri Nigam:
Shri P. O. Borooah:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to

*418.

‘yefer to the reply givem to Starred
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Question No, 415 on the 30th August,
1963 and state:

(a) whether the composition and
terms of reference of the proposed
advisory committee on Textile Machi-
nery Industry has since been finalis-
ed; and

(b) if so, the particulars thereof?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy
Engineering (Shri P. C, Sethi): (a)
.and (b). It has since been decided
that a separate Development Council
under the Industries (Development.
and Regulation) Act, 1951, should be
set up for the Textile Machinery In-
dustry. The Council will consist of
representatives of the industry, users
'of textile machinery, persons possess-
ing technical knowledge and Gov-
ernment officers. The exact composi-
tion of the Development Council is
under consideration. The functions
of Development Councils are speci-
fied in the Industries (Development
and Regulation) Act, 1951,

Y gauaer fag: @ g AT
=rear  fF g8 Fwer § Swmere S5
Az fad-Mad & oo s@n feae
Jray § 7

#Y To Ho ASY: TZ FAIT Q1 AT
ATE SR |

qeayw wHEW : FAE T ¥ /A
IH FY FEATHIGT Y qATE AT FHAT
g?

ot aww fag . g oS
W g, 99 ¥ Wided @ F S
¢ e I At A e ?

=Y Fo Ho |E : ST FIHAAY,
¥ ¥ JucHT g, gur fa=re 1

‘Shri P. C. Borooah: May [ know
. whether the industry ‘producing
“Textile Machinery is suffering for
‘want of coke and coal and if so whe-
ther this committee will go into this
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question also and whether it recom-
mendation will be binding on the
Government?

.The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subra-
maniam): The question is with regard
to coke and coal. But this question
is about the appointment of a com-
mittee. If a separate question is put,
I shall be able to answer,

Shri P. Venkatasubbaiah: May -1
know to what extent we are able to
manufacture textile machinery indi-
genously in our country?

Shri C. Subramapiam: The indi~
genous manufacture is to the extent
of about Rs. 14 crores in 1962, It
is expected we would produce to the
extent of Rs. 18 crores this year,

Shri D, J. Naik: How much has
been exported this year?

Shri C. Subramaniam: I do not
have figures but it will not be much.

Shrj D, C. Sharma: The advisory
committee is being changed into a
development committee. May I
know the difference between thr= two?
What are the extra functions wkich
are performed by the development

committee? Will it dole out socme
capital also?
Shri C, Subramaniam: The func-

tions of the development council are
laid down in the Development and
Regulation ‘Act of 1951. The func-
tions of the advisory committees werée
very limited. But they have no
power to dole out aid.

Production and Export of Salt
+

Shrimati Savitri Nigam:
Shri Bhagwat Jha Azad:
Shri D. N, Tiwary:

Shri Maheswar Naik:

Shri Mohan Swarup:

Shri Subodh Hansda:

_ Shri S. C. Samanta; .
Will the Minister of Industry be

‘pleased to state:

(a) whether efforts are being made
to increase the productwn of salt in
the country;

*419,
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(b) whether the possibilities of aug-
menting salt-export are being exa-
mined; and

(c) if so, to what extenti and in
what way?

The Minister of Industry (Shri
Kanungo): (a) and (b). Yes, Sir.

(c) Negotiations for fresh contracts
for export of salt to Japan and
Ceylon are in progress, The possi-
bility of exporting salt to Philippines,

Nigeria, Malaya, Singapore, etc is _
also being explored.
Shrimati Savitri Nigam: May I

know how long this exploration will
take and when we will actually start
exporting the salt and what are the
expectations, that is, how much would
be the quantity?

Shri Kanunge: We are already
exporting large quantities "to Japan
and Ceylon. The quantity contracted
for now is round about five lakh tons.
Regarding other markets, matters re-
lating to freight and other terms in
relation to competitors are being
studied.

Shrimati Savitri Nigam: May I know
whether the hon. Minister is salisfied
with the export of salt which is being

: done by the private parties, because I

have received complaints.

Shri Kanungo: There is a rigid pre-
shipment inspection of all consign-
ments of salt,

Shri Abdul Ghani Goni: May I
know whether there is any difficulty
in getting the rock salt particularly for
the use of cattle stock in rural areas
and, - if so, what steps are being taken
by the Government to accelerate the
production of rock salt?

Shri Kanungo: There is a gap bet-

ween demand and supply of rock salt.

We hope when the Mandi salt works
expansion scheme is completed, the

. gap will be reduced to a certain ex--

tent,

Shri Subodh Hansda: May.I know
what sort of incentive or help is given

Oral Answers 3350
to the sea-salt producer by way of
technical or financial help?

Shri Kanungo: No incentives are

- necessary.

Shri S. C. Samanta: May I know
whether co-operative societies are be-
ing encouraged to step up the produc-
tion for export?

Shri Kanungo: Yes, Sir. The co-
operative societies get a lot uf facili-
ties.

Shri Sham Lal Saraf: May I know
what attempts are being made to try
to explore more avenues of manufac-
turing salt within the country in order
to meet the demand both inside and
outside the country?

Shri Kanungo: The production has
been doubled in the last three years.
st go Wo @A : JW A MeT &H
398 FT W § 9 § SAET 9wE
da1 7Y § A T A feawd g?
Shri Kanungo: I have ulready. re-
plied that in the course of the last

three or four years production has
been doubled.
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Shri Kapur Singh: May I %now
whether any exploration has bven un=-
dertaken’ to discover the presence of
rock salt in India matching the purity

“ and excellence of the rock salt now

left in West Pakistan and, if s9, thh
what résult?

Shri Kanungo: As I have already
said, we are trying to extend the ex-
traction from Mandi salt mines. (In-
terruption).
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Shri Dinen Bhattacharya: May I
know whether it is a fact that the
price of the salt that is exported is
far lower than that which is sold in
the internal market?

Shri Kanungo: No, Sir. -

st aaee fag : AT JOE G
FuTr ag o iR AT i fFag g
AT ST AR &, af% gf Y 9 aw
ANT FT AT THF L Ag) f@wrar
e ’
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Shri U. M. Trivedi: I would like
to know to what extent Gandhuji’s
idea of allowing free manufacture of
salt by citizeng living in the sea-shore
is being practised and what encourage-
ment is being given for the manufac-
ture of salt by sea-shore dwellers?

Shri Kanungo: Salt manufactured
in areas up to ten acres is not subject
to any permission or any tax.

Shri U. M, Trivedi: The last part
of my question may also be answered,
that is, about the encouragement to be
given to sea-shore dwellers.

Shri Kanungo: What more en-
c¢ouragement can be given, when it is
now completely tax-free?

Shri D, O, Sharma: While the Minis-
ter is exploring new markets for the
export of salt, may I know how many
markets the Ministry has already lost
and what are the regsong for the loss
of these markets?

Shri Kanungo: In fact, »ur salt ex-
ports have started only in the last
seven years. We never had any ex-
port before.
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Replanting of Rubber

4
Shri S. C. Samanta:
Shri Subodh Hansda:
*420. { Shri M. L, Dwivedi:
| Shri Warior:
{ Shri Vasudevan Nair:

Will the Minister of InternationaF
Trade be pleased to state:

(a) whether it ijs a fact that the
replanting of rubber in rubber-pro-
ducing areas is very slow due to short-
age of planting materials;

(b) if so, the steps being taken to
supply planting materials to Indian
planters;

(¢) the shortoge of natural rubber
at present; and

(d) when the country is expected to-
be self-sufficient in rubber?

The Minister of maustx_-y (Shri
Kanungo): (a) No, Sir.

(b) Does not arise.

(c). About 19,000 tonnes during
1963-64.

(d) Self-sufficiency in natural

rubber is not expected to be reached
in the near future,

Shri S. C. Samanta; May I know
whether the Rubber Board suggested
that there should be no replantation
byt fresh plantations should be en-
couraged, and may I know what the
Ministry has done in this matter?

Shri Kapungo: In certain areas re-
plantation is better and in some other
areas fresh plantation is better, de-
pending on the locality. The Rubber

}Board takes care to see that re-plan-

tation with high-yielding stock i un-
dertaken in suitable areas.

8hri 8, C. Samanta: May I know
whether attempts are being made to-

manufacture indigenous planting mate--
rialsy
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. Shri Eanungo:
been set 'up with stocks obtained from
Malaya and other countries which are
high-yielding stocks.

Shri Spbodh Hansda: The Minister
hag stated that suitable areas will be
found for new plantations. May I
know the areag which have been select-
ed, other than Kerala, Andaman and
Nicobar Islands?

Shri Kapungo: So far, plantation
has been confined to Kerala only and
a little bit in Mysore, possibly. Now,
certain areas in Maharashtra and
Andamans are found suitable and the
Governments of those States have
shown interest.

Shri Warior: What are the steps
taken by Government to gafeguard
new plantations from pests and insects
and other damages? Are the Govern-
ment undertaking measures to supply
them with insecticides and pesticides?

Shri Kanungo: The Board provides
plant protection measures, iacluding
spraying by aeroplanes.

Shri Vasudevan Nair: What was the
amount set apart during the Third
Plan for grant of loans for replanting
and how much has already been spent?
May I know whether the Ministry
hopes to spend the whole amount dur-
ing the Plan period?

Shri Kanungo: 1 have not got the
full figures. From memory I can suy
that in the first two yearg the off-take
was a little lower because the rates
were lower. I think so far nearly
Rs, 1 crore have been advanced.

Shri Kappen: Which are ‘he agen-
cleg which are supplying the planting
materials?

Shrl Kanungo: The planiing mate-
tlals are supplied by private nurseries
and nurseries of the Rubber Board.
The original plants were obtained
from Malaya.

Shri Koya: May I know whether
any subsidy is given for replanting?

&

Yes, nurseries have
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Shri Kapugno: Yes, the subsidy
was raised from Rs. 400 per acre to
Rs. 1,000 per acre:

s a§ ;757 NIW A Wy iR
FE FT ATGT 1 A ¢ 471 7 A6
N3 H B T I ¥ oY W qienw
% foq aeare 1w gmr § w@w ?
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Shri Vishram Prasad: The hon.
Minister has stated just apw that we
will not be reaching self-sufiiciency in
the near future. May I know the
reasons?

Shri Kanungo: The demand for
rubber is growing so fast that natu-
ral rubber can never satisfy tihe
demand,

Production of Ceal

wgpy, J Shri D, o, Sharma;
Shri Surendra Pal Singh:

Wil) the Minister of Steel, Mines and
Heavy Engineering he pleased to state:

(a) the steps taken to implement
the recommendations made by a UK.
Coal Board member who rocently
visited India, to increage the produc-
tion of coal; and

(b) the salient features thereof?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi~
neering (Shri P, C. Sethl): (a) and (b).
The reference presumably is to
the visit of Lord Robens, who is Chair-
man of the National Coal Board, U.X,,
and who was here in last October.
The discussions with him did not cen-
tre round the general problem of in-
creasing the production of coal. Mis
emphasis mostly was on the impor~
tance of an adequate training pro-
gramme for technicians, both for oper-
ating mining machinery and for their



Jnaintenance,
i necessafy help in’ drawmg up
“‘and’ implementing guch a programme.
‘Further action to draw up such a
; trammg programme is being tsken
" ’both by the National Coal Develop-
“‘ment ‘Corporation and the private sec-
Aor,

“8hri D. C, Sharma: May I know if

-any committee has been set up consist- “
_.ing of the members of the National

LCoal Development Corporation and the
Jprivate gector people to draw up a
“plan and, if so, at what stage that
““plan is?

! The Minister of Steel, Mines and
““Heavy Engineering (Shri C. Subra-
amaniam): No committee has been
-formed., We have asked the private
gector to submit proposals with ragard
. to the training programme and the
Nzational Coal Development Corpo-
_ration is also drawing up a programme
~of training,

Shri D. C. Sharma: In what respect
or in what aspects did Lord Robens
fing our training programme deficient
and, short of this commiiiee meeting,
will anything be done to make good
the deficiency?

" Shri C. Subramaniam: Hereafter
-mainly the mining will have to be
i .deep mining involving a good deal of
mechanisation. To that extent we will
‘ave to train technicians and verious
other persons for the purpose of ope-
rating anq maintaining them, It is
with reference to that that he indicat-
“ed that we should have a large train-

ing programme.

B8 ®o Ao faardy : W HAY Wi
Y wgmar P o W o ¥ S
Sregna & graey & g a8 ;08 aEew
g, sy AR WY F R ¥ A
Cgt AR s o g dw A §
e §F T A § SR ST w1
TR @ wwd & 0w il
Cwerr ¥ 2wAfwaE X AEEd &
A % ow§ oary g€ & °?
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Shri C. Subramaniam- No~ discus- ‘
sion with regard to this was 2ad when
Lord Robens visited India. = -

Shrimati Savitri Nigam: May ¥
know if any information, suggestion or
guidance was sought from the expert
who came from the UK. regarding the
utilisation of low-grade coal?

Shri C, Subramaniam: No, Sir. As
I have already indicated the discus-
sion mainly centred round the train-
ing of technicians.

Banana Powder Plant
eqp3 S Shrimati Sawtri Niganr:
1 Shri Maheswar Naik:

Will the Minister of Industry be
pleased to state:

(a) whether a banana powder plant
is going to be set up in Gujarat;

(b) if so, the capacity of the propos-
ed plant; and

(¢) the impact it is likely to have
on the supply of fresh fruits?

The Minister of Industry (Shrl
Kanungo): (a), M|s. The Kaira Dist-
trict Cooperative Milk Producers

Union Ltd, Anand, have a proposal
to manufacture banana milk powder
in their existing industrial undertak-
ing at Anand.

(b) The capacity of the proposed
plant would be 1,000 tonnes per an-
num of banana milk powder.

(c) In view of the abundance of
banama production in the Gujarat
State, where it ig proposed to manu-
fucture banana milk powder, there
will be no impact on the supply of
fresh fruits.

Shrimati Savitri Nigam: May I know
whether banana milk has got sufficient
nutritive value so as to justify this
factory’s production?

Shri Kanungo: Yes, Sir. This has
got the ‘nutrition - of both milk * and



“:in_mingd so that banana powder could’
be produced in the ‘public ‘sector?”

Shri Kanungo: ‘This is too flimsy a
a matter for the public sector.

Shri Man Sinh P. Patel: May I
-know whether thjs plant is to be put
up by the co-operative society; if so,
whether with the assistance of the
‘State Government or of the Central
Goevernment?

Shri Kanungo: It is being done by
. the co-operative society all by itself.

Shri P, Venkatasubbaiah: Is it the
policy of Government to encourage
such plants to come up in other areas
also where there is growth of bananas
in plenty?

** Shri Kanungo: Certainly; but in the
-area which he has in mind there is
not enough of milk.

Shri D. J. Naik: May I know whe-
.ther the export of bannas to the Mid-
dle East to the Soviet 1Jnion would
be more advantageous to the growers
. than the setting up of this plant for
banana powder?

. Shri Kanungo: There is a seasonal
glut of bananas which goes to waste.
The utilisation of bananas for this pux-

vpose will lead to the more economi-
ca] utilisation of the total crop.

‘ oY wF : Tg Y A FT IS A
C A SFRY A0 Y WY § 5w ¥ feaar
Fer AT AT Fwar B Aoy &
qE FIH FAT T F X T39I |

- oY ErARR K o e § B
qew §oFa Ay

Shri Ranga: May I know whether
thig powder is expected to be marketed
in India or abroad and, if so, to which
~countries, and whether Government
have got any plang to start ' gimilar

- factories on the east coast also?

Shri ‘Kanungo: Ag. I said, the ex-
a.penmenul ‘work hag bean .done - but
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’{the nommereial production Wﬂl be

effected after a while. “There wil] be
plenty of demangd both ifside and gt
side ‘the country. As-far as the East
Coast is concerned the draw-back, to
my ‘mind personally, is that there "is
plenty of banana but not enough ot
milk. :

Shri Warlor: May I know 'What’{wni
be the total quantity of raw  bananas

required for the plant and whether:
Gujarat is producing the entire 10t? :.

Shri Kanungo: I cannot tell -you
what will be the total weight . :0f
bananas required for 1,000 1bs. of con-
centrate. But the reports are “that
enough bananas are available. -im
Gujarat area. -

st vgTa #mmﬁf’ﬁ
B F UTITX A Y g AT A T
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Shri Swell: May I know whether
the proposed establishmjent of < ‘{he
State Trading Corporation for exports
ing bananas to foreign cnuntnea wil
nat have an adverse effect on ﬂm
plant? :

Shri Kanungo: No, Sir.
Export of Tea to Hungary ‘

24, Shri P. C. Borooﬁh-

{Shrl P. R. Chakraverti: ;
Will the Minlster of !numﬁolm!

Trade be pleased to state:

(a) whether it is a fact that ,pz;ly,,
one cheaper variety of Indian. tea is
put on market for sale in Hunga:y,
with the result that despite populmtg :
of Indian tea in that country, a dis-
criminatory buyer there has no choica'
to make‘ and

(b) it so, the gteps being taken io

_ensure that other: better ‘varieties of

Indian tea are also’ exporwd to _that
country?
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' The Minister of Industry (Shri
Kahunge):'(a) No, Sir, '
" (b) Does not arise,

Shri P. C. Borooah: May I know
whether it is a fact that while our ex-
ports to that country increased by 166
per cent., the value of exports increa-
sed only by 100 per cent? Does it in-
dicate that we are exporting poor
quality of tea to that country which
is to the great detriment of our ex-
ports?

Shri Kanungo: The value is certainly
lower as compared to the past year.
Bui that is explained by the importing
country buying cheaper tea.

Shri P. C. Borooah: May I know
what quality of tea ig going to be ex-
ported to Hungary under the Agree-
ment which was recently completed
with that country?

Shri Kanungo: The choice of the
quality is with the buying country and
the buying organisation decides what
quality of tea they would buy.

As a matter of fact, it is not correct
10 say that a better quality tea has not
been exported to Hungary because the
best quality, F.O.P. has also been ex-
parted,

Shrimati Renuka Ray: What is the
-total quantity of tea which is export-
ed to Hungary and what are the quali-
ties of tea and from which areas?

Shri Kanungo: The expcrt of tea in
1962 has been 97,000 kg. and in 1963
(upto September) it has been 312,000
kg, and naturally it is mostly from
the Calcutta market.

Training in Coal Production

+

( Shri Heda:

J Shri Raghunath Singh:J|™ °
3 Shri P. R. Chakraverti:

{ Shri P. O. Boraoah:

. Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state;

‘"{a) whether = Government have
_gtudied a suggestion made by Lord

.“5'
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Robens, :Chairman of Britain’s National
Coal Board, for setting up of a Steer-
ing Committee to study the implica-
tions of training progfamme for Indian
personnel in coal production; and

(b) if so, further action taken by
Government in this regard?

The Deputy Minister in the Minig-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) and
(b). No such suggestion about the set-
ting up of a Steering Committee was
made by Lord Robens. What he
actually suggested was that there
should be an adequate programme for
training of the personnel for opera-
tion and maintenance of coal mining
machinery. The private sector of the
Coal Industry was asked to formulate
its proposals in this regard. These
proposals are awaited.

Shri Heda: May I know whether
any organisation of the private sector
has come forward or taken up the
suggestion and any scheme is being
formulated?

Shri C. Subramaniam: No proposal
has yet been received.

Shri Heda: Apart from the collieries:
and the necessity for training of per-
sonnel in the private sector, there are
enough collieries in the public sector
also. May I know what is the arrange-
ment for the training of personnel in
the public sector also?

Shri C. Subramaniam: We have a
large training programme as I already
stated in answer to a previous ques-
tion. We have to train special per-
sonnel to work these deep mining
machines.

st vgae oy : & ag S
e g o wm ar St A B
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‘under éonsideration. 'mmfe is o posi-

tive - proposal just now.

" Shri P, C. Borooah: May I know

where the venue of the training pro-
gramme will be and what its cost will
be?

Shri C. Sabr'aman!am The proposals
have not yet comeé, WhAn the pro-
posals come and when we make the
estimate it will be possible to give
the cost. |

Shri Vishram Prasad: May I know
how much the country has suffered
because of these untrained personnel?

-

Shri C. Subramaniam: I could not
follow the question.

st fawm g : war war & fF
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Shrimati Sharda Mukerjee: The
hon. Minister has mentioned. the
scheme for training technicians for
deep mining. May I know if there
iz adequate .machinery available to
implement the programme of deep
mining in the country?

" 'Shri €. Subramaniam: No, we have
10 seek the aid of foreign countries
for that purpose.

Steel Plant at VishakLapatnam -

4+
'Shri Subodh' Hansda:
{ Shri 8. C. Samanta:
Shri Basumatari:
Shri P C. Borooﬂl
Shrl P, R. Mv«ﬂ.
‘Shel H. C; Soy: .

‘Will the Minister . of - Steel, - Mimes

e,

‘these things will. be hken into oone

: " érnment are considnving fMe
.- also “considering . how to may

(a) Whether it is & fact that -
ernment ‘propose ‘to set up.a stes]
plant in public sector ‘at Vishakha«
patnam in Andhra Pradesh;

(b) i so, whether -this would " B
taken up in the Third Plan or in '&é
Fourth Plan;

{c) whether estimation of thisp
tias been made; and

(d) if 8o, the amount to be inveived:
and the way in which it will be:
involved? ;

The Deputy Minister in the Minis
try of Steel, Mines and Heavy Engi-
neering (Shrd P, C, Sethi): (a) to (d).
Hindustan Steel Limited have under::
taken the feasibility study for a new.
steel plant in the Fourth Plan period:
in the Bailadila-Vishakhapatnam ares,.
A decision regarding the location of
the plant-is expected to be taken after
the feasibility study is completed and’
after the final recommendations of {h
Steering Group which has been set ug-
to help the Government to formulate’
the Fourth Five Year Plan for imn
and steel are available. i’

Shri Subodh Hansda: May I lmow_,
whether for manning this new pro.:

_ject any technical collaboration would

be necessary or whether the techni-
cians from the three steel plants in-
the country and also. those who are:
being trained abroad will be- ahle tﬂg
man it? G

The Minister of Steel, Mlnu";nﬂ;"v
Heavy Engineering (Shri C, Buwbrs.
maniam): First we shall have to
the proposals. - When we nonsldet.ﬂp i
implementation of the scheme, &l

sideration. i ;
- Shri Snbotlh Hansda: . W‘heﬁ

m!wmmamuuymgz :



: Shri 0 Subramaniam: Just now,
‘only a feasibility study is being made,
and after that Government will have
40 “take a.decision where the steel
‘plant should be located, -and after
“that, further details would be worked
out.

Shri S. C. Samanta: Since the good
quahty iron ore at Bailadila is going
to be utilised in this plant, may I
know how the difficulty of communi-
cation is going to be solved?

" 'Shri C, Subramaniam: We have to
build a railway line and it is under
construction between Bailadila and
‘Visakhapatnam.
" “Shri Heda: In view of the fact that
“the better quality of iron ore is found
only as you go west up to Bhadra-
.¢halam, may I know whether the
entire area is being studied or only
Visakhapatnam district?
. Shri C. Subramaniam: The entire
‘area is being- studied.

Shri P. C. Borooah: May I know
‘the extent to which the parts of machi-
nery and equipment will be manufac-
tured in India for this plant, and the
‘tost of those parts of machinery and
equipment which will have to be
imported?

~‘Shri C. Subramaniam: It is too early
'to’give such an estimate.

i

Shri P, Venkatasubbaiah: May I
know whether Government will keep
in-view the statement made by the
‘Minister of Steel and Heavy Indus-
“#ries that in the Fourth Plan period,
steel plants would be located at the
“pea-port area, and if so, whether this
‘fact will be taken into consideration
‘in" deciding the location of the steel

ke,

“'plant?

Shri C. Subramaniam: That will be
zone of the factors which will be taken
ijnto ‘consideration,

a.t’ter the decxsmn “of the Us.

tration on.the basis ‘of the Clay Com-

mittee’s report to limit ‘Amerjcan aid '
for a single project up to a certain
amount, which it appears will not be
enough to cover steel plants, the
Government of India have re-examined
the possibiiity of how they are going
to get foreign assistance, and from
what countries they are going to get,

and whether....

Mr. Speaker: It is too long a sup-
plementary question which the hon.
Member is asking. The question-
should be brief.

Shri A. P, Jain: ..Government
have framed any scheme for getting
foreign aid from other countries, and
if so, what that scheme is?

Shri C. Subramaniam: If the hon.
Member is referring to Bokaro....

Shri A. P. Jain: I am not referring
to Bokaro as such but to all the steel
plants which Government have ‘in
mind in future,

Shri C. Subramaniam: In future, as
far as possible, we are trying to fabri-
cate as much machinery as possible
within India at Ranchi and other engi-
neering plants which have come into
existence. So the extra equipment
required will have to be considered
for import from other countries. As
each project is taken up, we will have
to consider from whiéh country it
would be possible to import.

Shri Sivamurthi Swamy: Has the
team examined the iron ore area in
Bellary district which has the richest -
ore in the world? Has location of any
steel plant been finalised there?

Shri C. Subramaniam: That area is
also under investigation and the study .
regarding that also will be available
during /the course of thxs monﬂ: a‘
very .soon..



7% [ 'Shri Sham Lal Saraf:
¢ 7P DALMY Singhvi:
- “Shri Raghunath Singh:

Shri P. C. Borooah:
Shri B. P. Yadava:
Shri Dhaon:
Shri Bishanchander Seth:
Shri-D. C. Sharma:

Will the Minister of International
Trade be pleased to state: -

(a) whether Indo-Nepalese talks on
matters relating to trade and transit
were held in October last; and

(b) if so, the outcome of . these
talks? '

The Minister of Industry (Shri
Kanungo): (a) Yes, Sir.

(b) The main decisions arrived at
were (i) the abolition of bond system;
(ii) removal of discrimination against
India in the Nepalese Customs Tariff
by Nepal and (ii) the trdnsit facili-
ties for Nepal’s trade with Pakistan
through India. A copy.of the Joint
Communique issued in this regard is
laid on the Table of the ' House.
[Placed in Library, See No, LT-2045/
63]. The talks for the expansion - of
trade are expected to take ‘place bet-
ween the two countries in the next
few months.

Shri Sham Lal Saraf: Since this
agreement was signel, has it been
given effect to? If so, how is it work-
ing now?

Shri Kanungo: It is working all
right except that the Nepal Govern-
ment hag ‘got to designate the parti-
cular routes through which the ‘trade
from Pakistan will pass through Indxa
After they have done that, the quesy
tion “of warehousing and ‘other tacili-
ties has got to be estimated.

Shrl Sham Lul Saraf: * Have Gov-
ernment retained the right o ascertain
the: ‘routes and. also the warehousing

stations through. ‘which-the trade com-

ing from ‘foreign . countries. md going
o ' through Indian’territory on their way

to: Nepal ‘will pass?, -

mes is conceued the pamts oi desig?

‘ of these tariffs and the bond system

nation. are the ports The  arrange-
ment was for bonding wh:ch has ‘now
been scrapped.’ Now the arrangement
is that if the' goods are carried by the
Indian Raiiways  to- points “on -the
Nepal border, they will not be: requir—
ed to execute bonds. .

_ Shri 'P. C. Borooah: Has the att -
tion of Government been drawn’ o
the statement of a Nepal Government
spokesman to the effect that even with .4
the existing facilities afforded :to
Nepal by India,- Nepal could. carty
on her trade with Pakistan? If this:
is correct, why are additional trang--
port “facilities now going to be: given
to Nepal?

Shri Kanungo: It is not add.itionair
faciiities. Nepal has very little -trade:
with Pakistan as such. To increase
that trade, the trade has got to: pass
through India, and in that connection;
the points of entry and the points of:
discharge of transit of goods have g y
to be designated. Y

Shri Indrajlt Gupta: To  wh 'if
extent will the advantages that Tndia
is likely to derive from the abolition’

be counteracted by the grant that we.
are -making of transit facilities: ‘tg-
Pakistan to export cheaper goods : im
competition with Indian zoods to th -
Nepal market?

Shri Kanungo: According to inbgr
national law and conventions, a lan
locked -country is entitled to. trarsit
facilities from - -its neighbours, It is:.
not . a favour we are doing; it is
obligation we have to discharge.
to how far it will affect our tr;dr
with Nepsal, no one can foregee tha
It . is a question  of competitioni ‘bet-
ween all countries and all goodn '

Shrl l!arl Vishnu Kmth‘. 13 4t
fact that ‘certain’ facilities havembaen
agreed to at these talks or
earlier for the transit of Chinese &
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to Nepal and 11 50, bn what bas:s and
for what commod1t1es?

__Shri Kanungo: Nothmg like Chinese
goods, it is a question of a land-locked
country having the right of transit.
Nepal has been enjoying that for
tany years. The change which has
‘been effected is this, that the bonding
systém has been abolished, and it has
been abolished with regard to goods
which are booked from Indian ports to
Nepal by Indian railways at railway
risk or planes flying direct to Nepal
without any stoppage.

Mr. Speaker: His question was
-whether it applies to goods that are
imported from China.

Shri Kanungo: Yes.

Shri Hari Vishnu Kamath: May I
.seek your protection? The point of
the question was that since India
.deciared war and since the Defence
of India Rules came into operation,
‘there must have been restriction, if
not a ban, on the movement of Chi-
nese goods through Indian territory
on their way to another country. I
want to know whether thercfore at
these talks or earlier facilities have
‘been distinctly provided for the
-fhovement of Chinese goods through
Indian territory on their way to
“Nepal.

Mr. Speaker: He says international-

ly we are bound to give those facili-
ties to all land-locked countries.
. Shri Hari Vishnu Kamath: That
may be, but nationally we are at war
with China. How can Chinese goods
pass through India on their way to
Nepal"

Shri Kanungo: 1 might mention
there has been no movement in the
past of trade goods from China to
‘Nepal through India.

- 'Shri Hari Vishnu Kamath: It is an
enemy country under an act of Parlia-
. ment

~"Mr, Speaker: He ghould ‘not declare
;war’-against the Chair.

|\ Shri Hari Vishnu Kamath:

i

SOrty you ‘misunderstand me.

I am
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‘Mr. Speaket' He shoulﬁ try o
understand and ‘appreciate the poins
that the Minister is gwmg

Shri Hari Vishnu Kamath: What is
the point he has made?

Mr. Speaker: No goods have passed
through- India to Nepal during the
time he has referred to.

Shri Harl Vishnu Kamath: Earlier
he said, if we heard him aright....

Mr. Speaker: The facility is there,
but it is not exercised.

Shri Hari Vishnu Kaﬁmth: Secretly
they are passing, he does not know
perhaps..

., # Fo Ao framdt : mfweaT AR

|rgAT W1 91 gifwe wlafade & vf §,

3% ¥ fergram 41 3 oX fay i

s|T a3r g A B few ol W

qET 93T § 7

off wrgAmy: & ¥ ol wwr B
o & A, afew qgT X § q B/
gfear § gifge Sfafods & o€ & )

sft®o Ao faandt: ¥y e A
fF mfreara wf rE AT S0 gifee
afefras @ € € 9§, feremw
Fr A FT AT ¥ Y off, 9§ A A
qR&T gFET T g AR e e aegat
< HET 93T § |

g WEET:  qg A wgfr
fiam T & FF oy 7g Fee i &,
ot FB AL FEr A FEAT §
oY Fo Mo faardt ¢ e fa
Tt ¥ g k7
" Shfi Kanungo: We cannot - antici
pate it nmow bécause Pakistan facili=
ties have not been established.

it g fag : Jrer s -
A ¥ AT S SAE-aEaT go 8,

3w A gy ¥ A AT gl Wt
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F fgars ofseam § sg=ar w@w
HLFIL A 59 & fag Far a7 S & s
AT A1 ffeaa) & s agras ?
Shri Kanungo: Nepal is a sovereign

country. It has a right to insist upon

the passage of trade goods through
India.

oY TRAQAY : & AT Avgar
£ f uara we 1 mfse W i
F 9 g 3 ¥ ;AT 4RT & qH
AT ¥ O FEar AT 1K & ?

weaw WA : W qAAT, O
TEF AR

w7t TRFEUAR T AqT 2, AY
F=BT FAT |

weaw Agka : W I A et
T & A ag FY qard ?

Mr. Speaker: Next gquestion.

Shri Kapur Singh: I wanted to put
a supplementary.

Mr. Speaker: I am sorry I have
passed on.

Shri Kapur Singh: I had given a
calling attention notice on this very
subject, and I thought it could be dis-
posed of now if you allowed me to put
3 supplementary.

Mr. Speaker: I will find out.

Even Shri Kapur Singh
That

Shri Daji:
is not able to catch your eye.
is the surprise.

Mr. Speaker: There was a Member
in the Communist group. He was the
chairman of the heavyweights, When
I did not allow him an' opportunity,
he said his physical volume was the
only disability in catching my eye.

Hindustan Steel Limited

*428. Shri Indrajit Gupta: Will the
Minister of Steel, Mines and Heavy

16;2 (Ai) L.S.D.—2,
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Engineering be pleased to state:

(a) whether a detailed plan for
decentralisation of the Hindustan
Steel Limited organisation has now
been drawn up;

(b) if so, the main features of the
plan affecting different departmental
offices of Hindustan Steel Limited;
and

(c) whether decentralisation will
be applied to such offices also whose
centralised functioning has produced
satisfactory results in efficiency and
economy?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engine-
ering (Shri P, C. Sethi): (a) The
Hindustan Steel Limited have dele-
gated further powers to the General
Managers. of the Steel Plants,

(b) The General Managers have
been given authority to make appoint-
ments by promotion or othzarwise to
all the posts excepting those for which
approval of the Government is to be
obtained and of the initial cadre of
Graduate Engineers/Junior Engineers
in the grade of Rs. 400—850 who will
continue to be centrally recruited.
They will also be the disciplinary
authority in respect of employees
excepting for those whose appoint-
ments are made by the Government
or with the approval of the Govern-
ment. The General Managers can also
make appointments of foreign person-
nel subject to approval of the terms
and conditions of their employment
and their number by the Board of
Directors/Chairman of the Company
and releage of foreign -exchange by
the Government. Purchase functions
have been made the responsibility of
the Steel Plants. Sales will continue
to be centralised but each General
Manager will have a Commercial
Manager to ensure that proper liaison
with the Central Sales Office and
Production Department is maintained.

(¢) No, Sir; but as mentioned above
the Central Purchase Organisation has
been wound up and the purchase
functions in Trespect of each Plant
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have been left to the General Mana-
gers., So far as Central Sales Office
is concerned, this is being continued
as a common service agency serving
all the three plants.

Shri Indrajit Gupta: Is it a fact
that the general managers of these
three plants had been urging for a
long time that their financial powers
in regard to expenditure in day-to-
day matters should be increased? Has
anything been done in the new scheme
for that?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): It is not that; it is with
reference to the control of the finan-
cial adviser located in each steel plant,
Ag already stated, General Managers
have now got the power to overrule
the advice given Dby the financial
advisers.

Shri Indrajit Gupta: Could I know
whether the transport and shipping
department which is a central body
functioning in all the three plants is
also proposed to be decentralised?

Shri C, Subramaniam: That is with
reference to the sales organisation. A
central organisation would better
serve the purpose.

Shri Indrajit Gupta: It is not sales
organisation. The transport and ship-
‘ping department has nothing to do
with sales. It is the organisation
which handles the incoming raw
material at Calcutta port and ships it
to the plant.

Shri C. Subramaniam: The incoming
organisation is looked after by each
plant.

Shri Daji: Has the Government
considered taking away the veto of
the financial advisers? What has been
the result of the controversy between
the Auditor-General and the Govern-
ment because he said that such doing
away would be unconstitutional?

8Shri C, Subramaniam: No, Sir;
financing adviser has nothing to do
with the Auditor-General. “Auditor-
General deals with audit, That is still
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under discussion with the Auditor-
General.

Shri A. P. Sharma: Is the corres-

pondence between the general mana-
gers and Delhi of a secret nature or
of a general nature?

Shri C. Subramaniam: There has
been no secret correspondence bet-
ween the general managers and the
Government.

Shri Venkatasubbaiah: May I know
whether adequate steps have been
taken to avoid shifting of responsibi-
lities in the name of decentralisation
and to avoid disastrous effects on the
productive efficiency?

Shri C. Subramaniam: All these
measures are being taken for the pur-
pose of improving efficiency and
locating responsibility for taking deci-
sion. As a matter o fact the mea-
sures taken for the purpose of decen-
tralising the various functions have

resulted in greater ‘efficiency and
greater production.

Shri S. M. Banerjee: Is it a fact
that a decision was taken that no
general manager should be director
and whether the decision is being

implemented retrospectively in Rour-
kela?

Shri C. Subramaniam: Yes, Sir. Out
of the three General Managers two
are not on the Board. As far as the
General Manager at Rourkela is con-
cerned, he still continues to be on the
Board, but very soon he will also
cease to be.

Shri Warior: May I know what
machinery the Government have set
up to co-ordinate the various activi-
ties of all these units, such as purchas-
ing, selling and other things?

Shri C. Subramaniam: All the three
plants belong to the Hindustan Steel,
Ltd. They co-ordinate the activities
wherever it is necessary.
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WRITTEN ANSWERS TO
QUESTIONS . -

Fall in Industrial Production

[ Shri Daji:

*429. 1\ shri P. C. Borooah:

© Will the Minister of Industry be
pleased to state: ’

(a) whether it is a fact that increase
in industrial production has fallen
behind the average target of 11 per
cent;

(b) whether it is also a fact that
the private sector has not been able
to utilise the licences granted to it;
and

(c) if so, the target and capacity
for which the licences were issued?

The Minister of Industry (Shri
Kanungo): (a) to (¢). A statement
giving the requisite information is
laid on the Table of the House.
[Placed in Library, See No. LT-2046]|
63].

Afa= T faea, W q23@
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gaw df (s mA) o (F)
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(@) a7 *Frmrn fagfoeim &
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Gradation of Coal

*432. Shri Raghunath Singh: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state the
steps taken by Government to imple-

-ment the recommendations of the Ex-

pert Committee in respect of grading
of coal on the basis of its calorific
value?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): The main steps necessary to
implement the recommendations of
the Expert Committee relate to setting
up a big organisation for drawing
samples and testing them, and procu-
ring the necessary equipment such as
crushers etc. A large portion of this
equipment has to be imported. Apart
from these organisational questions,
there are questions like deciding the
basic formula for determining the
useful heat value of coals and to indi-
cate what properties in coals, chemi-
cal or others, would affect the said
heat value and to what extent. Al
these matters are presently under exa—
mination.
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Stamp Duty

*433. Shri Hem Raj: Will the Minis-
ter of Law be pleased to state:

(a) whether it is a fact that the
Allahabad High Court has declared
the Stamp Duty in legal profession to
be void; and

(b) if so, the steps the Central Go-
vernment propose to take in line
with other State Government to remit
the stamp duty or amend or omit
Article 30 of Schedule I of the Indian
Stamp Act to make the law uniform
in the country?

The Minister of Law (Shri A. K.
Sen): (a) Reports have appeared in
newspapers that the UJP. Stamp
(Amendment) Act, 1962 has been
declared to be void by the Allahabad
High Court.

(b) Government have called for
copy of the judgement from the State
Government for examination. The
matter is still under consideration.

Price of Citric Acid

¥434, Shri Hari Vishnu Kamath:
Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that the
landed cost of citric acid used in in-
dustry, is round about Rs. 120 per 50
kg.;

(b) wfiether the current market
price is round about Rs. 600 per kg.;
and

(c) whether there is inordinate pro-
fiteering in the sale of citric acid and
if so, the action taken in the matter?

The Minister of Industry (Shri
Kanungo): (a) Yes, Sir.

(b) and (c¢). Government are not
aware of the current market price of
Citric Acid being as high as Rs. 600
per 50 kg. nor have any complaints
been received about undue profiteer-
ing in this commodity.
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Rebate on Sale of Khadi

['Dr. L. M. Singhvi:
*435. { Shri Onkar Lal Berwa:
|_Shri Gokaran Prasad:

Will the Minister of Industry be
pleased to refer to the reply given to
Unstarred Question No. 275 on the
16th August, 1963 and state:

(a) whether Government have fina-
lised consideration of the proposal
made by the Khadi Gramodyog Com-
mission to substitute the present policy
of rebate on sales by a scheme of di-
rect payments to weavers; and

«(b) how the scheme would work
and what would be its economic, or-

ganisational and political implica-
tions?
The Minister of Industry (Shri

Kanungo): (a) and (b): No, Sir. The
proposal is still under examination.

g9y ¥ fg=t | dadt & fagus

*¥3g. S TEEEIT qUeAy o F¥a
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i Stgr a% ToAd g % g fagast
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Shortage of Cement

Shri Indrajit Gupta:
Shri Yashpal Singh:
*437, Shri D. B. Rajua:
Shri Jashvant Mehta :
X Shri Balakrislinan:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether there is shortage of
cement in the country; and

(b) if so, the steps taken by Govern-
ment to augment the production of
cement?

The Deputy Ministey in the Minis-
try of Steel, Mines and Heavy Engi-
meering (Shri P. C. Sethi): (a) and
(b). A statement is laid on the Table
of the House. [Placed in Library,
See No. LT-2047/63).

Public Sector Steel Projects

*438, Shri Bhagwat Jha Azad: Will
the Minister of Steel, Mines amd Heavy
Engineering be pleased to state:

(a) whether there is any programme
to train technical personnel for the
public sector steel projects to meet the
increasing demand; and

(b) if so, the nature of increased
facilities and capacity for such train-
ing?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b). Yes, Sir. The
training facilities in the steel plants
are being expanded to meet the increa-
sing demand of trained technical per-
sonnel. The annual intake capacity
of trainees in the Technical Institutes
attached tg the Steel Plants after
expansion, would be gs follows:—

1. Graduate Engineers . 340
2. Senior Operatives . 878
3. Junior Operatives . 625
4. Artisans . 700

Production Cost of Cotton Fabries

[‘ Shri S. C. Samanmta;
*439.{ Shri Subodh Hansda:
[ Shri M. L. Dwivedi:

Will the Minister of Intermatiomal
Trade be pleased to state:

(a) whether any attempt has been
made to bring down: the cost of .pro-
duction of cotton fabrics; and

(b) it so, the measures taken to
bring down the cost of production?

The Minister of Imdustry (Shri
Kanungo): (a) and (b). Government
had appointed in December, 1962 an
Expert Committee on Cost Reduction
Studies for formulating cost reduc-
tion programmes in respect of certain
export commeodities including cotton
fabrics. The Committec has since
submitted its report on cotton fabries
which is under examination.
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‘Export of Tea to Yugoslavia

egq9 J SHri P. C. Borooah:
"\ Shri P. R. Chakraverti:
Will the Minister of Internatiomal
Trade be pleased to state:

(a) whether it is a fact that while
the quantity of tea exported to
Yugoslavia during 1962-63 increased
‘as compared to that exported in the
preceding year, that value fetched by
it was lower; and

(b) if so, to what extent and the
reasons therefor?
The Minister of Industry (Shri

Kanungo): (a) and (b). Yes, Sir. The
export of Indian tea to Yugoslavia
during 1962-63 amounted to 272,000kg.
valued at Rs. 1,424,000 as against
250,000 kg valued at Rs. 1,461,000
during 1961-62, It is understood that
the tea importers in Yugoslavia took
cheaper teas in 1962-63 as compared
to those they used to buy previously.

iz &) Fay
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Indian Trade Mission’s Visit to
South-East Asia

*442. Shri Bhagwat Jha Azad: Will
the Minister of Internatiomal Trade
be pleased to state:

(a) whether a one-man Indian Trade
Mission undertook a tour of South-
East Asia recently;

(b) if so, the countries with which
trade contacts were made; and

(c) whether any report has been
submitted regarding the scope and
possibilities of trade with South-East
Asian countries?

The Minister of Industry (Shri
Kanungo): (a) The Regional Director
in charge of South East Asia in this
Ministry toured certain countries in
East Asia in september—October, 1963.

(by Cambodia, Indonesia, Japan,
Malaysia, South Korea, South Vietnam
and Thailand.

(c) The Regional Director has made
certain recommendations about trade
with the East Asian countries visited
by him.

Hindustan Machine Tools Factory at
Pinjore
448, Shri P. C. Borooah:
| Shri Onkar Lal Berwa:’

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state: -

(a) whether the Hindustan Machine
Tools third factory at Pinjore was
commissioned in October, 1963 and -if
com-
pleted; - e
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(b) the slient features of the
factory and the types of tools manu-
factured there; and

(c) the actual and installed pro-
duction capacity of the factory?

The Minister of Steel, Mines and
Heavy Engineering (Shri C.
Subramaniam): (a) to (c¢). The Hindu-
stan Machine Tools factory at Pinjore
wag commissioned in October 1963.
The capital cost for the first phase of
the project is estimated at Rs. 730
lakhs. The cash expenditure incur-
red on the project till 1st of October,
1963 was Rs. 29891 lakhs. The fac-
tory has been designed, built and
commissioned  entirely by Indian
personnel without any foreign col-
iaboration or assistance. The factory
will produce all types of Milling
machines and Gear Cutting machines.
Production has just started and it is
expected that the factory will reach
a production target of 1,000 machine

tools valued at Rs. 5 crores per
annum by 1966-67.
‘Hindustan Insecticides Ltd., Kerala

1194-A. Shri Rama Chandra Mallick:
Will the Minister of Industry be
pleased to state:

(a) the number of quarters con-
structed by the Hindustan Insectici-
des Limited in Kerala for the em-
ployees who are working in that
‘factory;

(b) the number of quarters still
under construction ;

(c) the number of employees pro-
vided with quarters till- the end of
October, 1963; and

(d) the number of employees who
will be provided with quarters in
1964-657

The Minister of (Shri

XKanungo): (a) 73.
(b) 6. '
(c) T3

(d) &

Industry

Nahan Foundry Limited

1195. Shri Pratap Simgh: Will the
Minister of Industry be pleased to
state:

(a) whether it is a fact that the
Nahan Foundry Ltd, (Himachal Pra-
desh) manufactures electric motors; -

(b) if so, whether those electric
motors are tested in the laboratory
before they are put in the market;
and

(c) how many electric motors have
been manufactured during 1961-62
and 1962-63 and how many motors
have been sold?

The Minister of Industry (Shri
Kanungo): (a) and (b). Yes, Sir.

(c) The production and sales dur-
ing 1961-62 and 1962-63 were:—

1961-62 1962-63.
Production, 30 Nos. 309 Nos.
- Sale. — 61 Nos.
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Spinning Unit in Maharashtra
1197. Shri D, S. Patil: Will the

Minister of International Trade be
pleased to state:

(a) whether the Maharashtra Gov-
ernment  approached the Central
Government with a request for setting
up a spinning unit of 7200 spindles in
the co-operative sectors in the State;
end

(b) if so, the decision taken there-
on?

The Minister of Industry (Shri
Kanungo): (a) and (b). No request
has so far been received from the
Maharashtra Government for setting
up a spinning unit with 7200 spindles
in the co-operative sector.

Price of Jute

1198. Shri Surendranath Dwivedy:
Will the Minister of International
Trade be pleased to state:

(a) whether it is a fact that jute
is being sold below Rs. 25, the mini-
mum fixed by Government at many
centres such as Tarpur, ‘Bhadrak,
Balasore, Berhampur and Bolangir in
Orissa;

(b) whether any primary purchas-
ing centre has been established in
these places;

(c) the total number of primary
purchasing centres established in
Orissa and the names of the places
where they have been set up. and
whether the State Trading Corpor-
ation are making purchases through
these centres; and
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(d) arrangement made to assure
minimum fixed price to growers at
centres where no primary purchasing
co-operative society has been estab-
lished?

The Minister of Industry (Shri
Kanungo): (a) Prices are generally
ruling above the minimum operational
levels fixed by Government, except
for very low qualities.

(b) and (c). Purchases are made
by the State Trading Corporation
throygh the National Agricultural Co-
operative Marketing Federation and
its constituent members in the differ-
ent jute growing States. In Orissa
purchases are largely made through
the Jute <Co-operative Marketing
Society, Ltd., Danpur, or its affiliated
purchasing societies, covering the
following 9 secondary markets and 20
feeding centres:—

Secondary Markets.
1. Kendupatna.

. Danpur.
Marshaghai.

. Dhanmandal.
Byree,
Jajpur Road.
Belbahali.
Tarpur.

. Bhadrak.

PN Wy

Feeding Centres,
1. Cuttack City.
Z Danpur.

3. Rendupatna.
4. Marshaghai,
5. Dhanmandal.
6. Jajpur Road.
7. Byree.

8, Bhadrak.

9. Jatni,

10. Kalapada.
11, Tarpur,

12, Chhatia,

13. Baliapal.

14, Banki.
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15. Jaleswar.

16, Anandapur.
17. Barhampur.
18. Bargarh.

19. Dheen Kanal
20. Baripada.

(d) All the places where jute is
grown in Orissa are being covered
either by primary, secondary or re-
gional societies. Ten more large-sized
marketing societies are being asked by
the State Trading Corporation to cover
any area which ig left over. Purchases
would be made at minimum oper-
ational prices fixed by the Govern-
ment.

Cotton Prices

1199. Shri D. S. Patil: Will the
Minister of Intermational Trade be
pleased to state:

(a) the steps taken by the Textile
Commissioner to maintain the cotton
prices within the prescribed ceilings;

(b) the quotation at the end of Octo-
besx, 1961, 1962 and 1963; and

(c) the prices prevailing during
November, 1963?

The Minister of Industry (Shri
Kanungo): (a) No special steps are
oconsidered necessary as the priceg are
generally within the prescribed ceilings,
When, prices happen to pierce the
ceilings, the Textile Commissioner re-
qumtnons cotton, if milly report difff-
culty in getting cotton at ceiling prices,

(b) and (c). A statement is laid on
the Table of the House. [Placed in
Library, See No. LT-2048/63.])

Palana Mines

[ Shri Karnl Singhgi:
12. 3 Shri V. B. Deo:

'Will the Minister of Steel, Mines and
Heavy Engineering be pleased to state:
(a) whether any revised project re-

port for mining lignite from Palana,
Rajasthan has been prepared; and

(b) if so, the amount of funds by
way of loan and grant and other facili-
ties provided by the Union Govern-
ment for execution of the said project
during the current year?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) The Chief Mining En-
gineering Palang Lignite Mining Board
Government of Rajasthan, has prepareq
a detailed project report on open cast
mining of lignite deposits at Palana.

(b) The Project is included in the
State’s Third Plan and funds necessary
for its implementation are being pro-
vided by the State Government in
their budget. No loan or grant has
so far been provided by the Umnion
Government for this project during the
current year.
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Drilling in Garo Hills

1202, Shri P, C, Borooah: Will the
Minister of Steel, Mines and Heavy
Engineering be pleasey] to refer to the
reply given to Starred Question No.
333 on the 28th August, 1963 and state:

(a) whether the National Coal Deve-
lopment Corporation has since com-
menced drilling operations in the Garo-
Hills area of West Derrengiri selected
for the purpose ang if so, with what
results so far; and

(b) whether it has since been pos-
sible to study the overall economic of
coal production in this area and if so,
the result of the study?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b). Originally, the
Garo Hills were to have two thermal
stations, both sanctfoned as separate
schemes, viz. (i) two 30 MW sets, and
(ii) two 2.5 MW sets. In view of a
recent change in the programme of
the Assam State Electricity Board,
under which two 30-MW oil-fired
power . generating stations are to be
installed at Gauhati, the proposed
thermal power generating capacity at
Garo Hills has been reduced from 65
MW to 5 MW. For this reduced capa-
city of 5 MW, the thermal power
station at Garo Hills will require only
0.01 million tonnes of coal by 1965-66
and 0.02 million tonnes by 1966-67.
“Thig changes the entire picture and a
new mine with an ultimate capacity
of 0.02 million tonnes only will be un-
economic, Drilling operations by the
‘National: Coal Development Corporation
can commence only if there is scope
for a mine with a minimum capacity
of 0.5 million tonnes. All the re‘la{oed
aspects of this question are now being

examineq in cmmﬂuﬁong with ﬁle

State Government.
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Salt Production in Sambhar Lake

1203. Dr, L. M, Singhvi: ‘'Will the
Minister of Industry be pleased to
state:

(a) whether Government have re-
ceived representations that the interests
of the local traders are being infringed
and disregarded by the Executiveg of
the Hindustan Salts Limited who are
managing the production of salt in
Sambhar Lake; and

(b) if so, the steps taken by Gov-
ernment in the matter?

The Minister of Industry
Kanungo): (a) No, Sir.

(Shri

(b) Doeg not arise.

Incentive Bonus Scheme in Public
Sector Steel Plants

1204. Shri S. M. Bancrjee: Will the
Minister of Steel, Mines anq Heavy
Engineering be pleased to state:

(a) whether some sort of incentive
bonus scheme has been introduced for
the employees of Public Sector Steel
Projects; and

(b) if so, the main features of this
scheme? .

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subra-
maniam): (a) Yes, Sir.

(b) The scheme is a group bonus
scheme based ‘on departmental pro-
duction and covers all technical staff
in the Steel Plants under the General
Superintendent, upto the level of
General Foreman. The employees
have been classified into four groups
i.e. Production, Maintenance, Service
and General. The bonus scheme is
linkeq with Steel Melting .Shop in .as
mich as a portion .og bonus for all the
Jepartments is related to Steel Melting
Shop ‘production. The bonus enfitle-
menty are linked to the basic pay.
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New Cement Factories in Rajasthan

1205. Dr, L, M. Singhvi: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) wheciner any new cement facto-
ries are proposed to be licensed for
Rajasthan in the remaining part of the
Third Plan period; and

(b) the names of different [places
considereq and chosen for locating
such cement factories?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) and
(b). A scheme for a cement factory at
Nimka Thana, Sikar District, Rajas-
than, for an annual capacity of 203,180
tonnes hag been approved. A formal
licence will be granted after the party
has made firm arrangements for the
plant ang machinery,

Import of Motor and Motor Cycle Parts

/ Shri Yashpal Singh:
°\ Shri Maheswar Naik:

Will the Minister of Steel, Mines and
Heavy Engineering be pleased to state:

(a) the total amount of motor and

1206.

motor cycle parts imported during
1961-62 and 1962-63 upto date;
(b) whether in view .of the great

demand, Government propose to set up
such factory in the private sector; and

(c) if so, when it will be set up?

The Minijster of ‘Steel, . Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) The figures of import of
~motor ‘vehicles and motor cycle parts
for the year 1961-62 and 1962-63 are
as under:—. - )
Imports (in value)

Year ‘
1961-62 Rs. 28,75,75,000¢
1962-63 . Rs, 23,87,11,000

(b) Several factories have already
been established in the private sector
for the manufacture of various parts
of motor vehicles, motor cycles, etc.

{c) Does: not-arise, ..

Rejects in Steel Production

1207, Shri Yashpal Singh: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to refer to the
reply given t0 Starred Question No.
659 on the 13th September, 1963 and
state:

(a) the total quantity of rejects in
production at each of the three steel
plants during 1962-63; and

(b) how much of these have been
sold?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subrama-
niam): (a) and (b). The information is
given below:—

Quantity Quantity

of sold out
rejects of the

produced production
during of rejects

1962-63 during

1962-63
(Tonnes) (Tonnes)
Rourkela Steel Plant 20,013 12,161
Bhilai Steel Plant 26,128 15,160
Durgapur Steel Plant 26,705 12,912
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Machine Building Industry

_1;'{09. Shri Eswara Reddy: Will the
Minister of Steel, Mines anq Heavy
Engineering be pleased to state:

(a) the steps taken by Government
to develop the machine building indus-
ry during the Thirg Plan;

(b) whether there is any possibility
of achieving the Plan target in this
respect; and

(c) if not, the reasons therefor?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) Government have four
machine building Corporations in the
public sector. These are:

(1) Hindustann Machine Tools
Lid., Bangalore,

(2) Heavy Electricals (India) Lid,,
Bhopal,
(3) Praga Tools Corporation Itd.,
Hyderabad.
(4) Heavy Engineering Corpora-
tion Ltd., Ranchi,
Hindustan Machine Toolg is in full
production in its Bangalore unit, While
its Pinjore umit has just commenced
production, the other two wunits at
Hyderabag and Kalammasseri are in
the process of construction and will
go into production before the end of
the I Plan period. As regardg Heavy
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Electricals, the Bhopal unit is in pro-
duction while the other three units at
Hardwar, Ramachandrapuram and
Tiruchirapalli are in the process of
construction. Praga Tools have been in
production for quite some time, The
Heavy Engineering Corporation con-
sists of the Heavy Machine Building
unit at Ranchi together with the foun-
dry forge and heavy machine tools
plants, while the coal mining machi-
nery project is at Durgapur. The last
one has commenced production, In the
Heavy Machine Building plant, pro-
duction in some sections has already
commenced, By the end of the III Plan
period most of the sections will go into
production. The Two other units are in
the process of construction,

In the private sector, licences under
the Industries Act have been issued in
respect of various items of industrial
machinery to cover the III Plan tar-
gets, Severa] licensed umits have gone
into production and quite a number
are expected to commence production
during the remaining period of the III
Plan. Their progress is being closely
watched.

(b) It is anticipated that targets laid
down for most of the items of machi-
nery in the Third Plan will be achiev-
ed. There may, however, be shortfalls
in respect of paper making machinery

(¢) Shortfalls in paper making
machinery may be attributed mainly
to lack of orders from péaper mills. In
regand to machine tools, the compara-
tively slow development of the indus-
try is due meainly to the fact that the
industry requires large capital invest-
ment and intricate technical know-how
which it is not always easy to gdt
from foreign countries, Besides, foreign
exchange shortage is also mesponsible
for low production,

Industrial Estates in UP.

1210. smsnrmr-u;:y: wil ﬂ:
Minister of Industry pleased
refer to the reply given to Unstarred
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Question No, 2241 on the 20th Septem-
ber, 1963 and state:

(a) the places where industrial egta-
tes have been decided to be set up in
U.P. during the Third Plan period and
the progress made 50 far in setting up
each of them;

(b) the places where indusm'ial.

estates were set up in U.P, during the
First and Second Plan periods; and
(c) the extent of success achieveq in
setting up each of them and in attain-
ing industrial development thereby?

The Minister of Industry (Shri
Kanungo): (a) to (c). A statement is
laid on the Table of the House. [Plac-
ed in Library. See No. LT-2050/63].

Machinery for Cement Factories

in Assam

1211. Shri P. C. Borooah: Will the
Minister of Steel, Mines ang Heavy
Engineering be pleased to state:

(a) whether India is to import from
Yugoslavia complete cement machi-
nery for two plants to be set up in
Asgsam;

(b) if so, on what terms; and

(c) whether orders for the same
have since been placed with the firm?

The Deputy Minister in the Ministry
of Steel, Mines and Heavy Engineering
(Shri P. C, Sethi): (a) Yes Sir.

(b) An import licence for a c.if
value of Rs. 63 lakhg has been granted
in respect of the scheme for a cement
factory at Cherrapunji. The termg for
the second plant in respect of the
scheme for a cement factory at Garam-
pani have not yet been finalised,

(c¢) Orders for the machinery have
been placeq in respect of the Cherra-
punji scheme only,
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Export of Pulses by S.T.C,

1213. Shri D. B. Raju: Will the Min-
ister of International Trade be pleased
to state:

(a) whether State Trading Corpora-
tion is dealing with the export of pul-
ses to neighbouring countries; and

(b) if so, the differences in the inter-
nal and export prices of pulses at
present?

The Minister of Industry
Kanungo): (a) Yes, Sir,

(b) The difference in the internal
and export prices varies from variety
to variety and from destination to
destination,
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Rubber Cultivation in Kerala

1215. Shri Warior: Will the Minister
of Intermational Trade be pleased to
state:

(a) the area under rubber culti-
vation in Kerala in 1953 and 1963; and

(b) how much of this increase is as
a result of conversion of land pro-
ducing foodgrains and how much due
to clearing of jungle?

. The Minister of Industry (Shri
Kanungo): (a) 1,54,653 acres and
3,40,296 acres in 1953 and 1963 res-
pectively,

(b) The soil of the lands producing
foodgraing is not generally suitable for
rubber cultivation and conversion of
such lands would be negligible. The
increase in acreage under rubber culti-
vation has mostly been by new plant-
ing in areas which were previously
under private andq Government secon-
dary forests.

Manufacture of Fountain Pen Ink

1216, Shri Warior: Will the Minister
of Industry be pleased to state:

(a) the number and names of @he
foreign  companies  manufacturing
fountain pen ink in this country;

(b) the proportion of foreign eand
Indian capital in each of the said com-
" panies; and
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(c) the total value of licences issued
in 1963 for import of ingredients for
ink manufacture in the country?

The Minister of Industry (Shri
Kanungo): (a) and (b). Two firms
registered with the Directorate General
of “Technical Development for the
manufacture of fountain pen ink are
having foreign participation in their

equity capital. These are:—
Percentag
of
Name of the firm share
in equity
capital
I. M/s. Chelpark Co. Ltd., Ma-
dras . . . . 49%
2. M/s. Pilot Pen Co., Madras . 33%
(c) During April 1963-March 1964,
import licences valued ~* Rs. 75,654

were issued (upto 28-11-1963) for the
import of ‘ingredients to firms in the
organized sector engaged in the manu-
facture of ink,

Production of Tin Plates

1217. Shri Warior: Will the Minister
of Steel, Mines and Heavy Engineering
be pleased to state:

(a) whether the tin plate production
in India is up to the requirements; and

(b) if not, the measures being taken
to prevent shortage which gives rise
to increase in prices?

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subra-
maniam): (a) The present annual de-
mang for tin plates has been estimated
at 200,000 tons. Against this demand,
a production of 94,325 tons was reached
in 1962—for the period January—
September, 1963, a production of 17,771
tons has been attained. To meet the
shortfall, imports amounting to 40,762
tonnes in 1962 ang 41,824 tons for the
periog January—September, 1963 have
been made.

(b) By 1965-66 the demand for tin
plates is' estimated to:- reach 261,000
tons. To secure production of the
order, a capacity of 430,000 tons has
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been licenced in the public and private
sectors together.

Manganese and Iron Ore Miney

1218. Shri Sivamurthi Swamy: Will
the Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) the number of acres of mines of
Manganese and iron ore under the ex-
ruler of Candur in Mysore State and
his son;

(b) whether he pays all necessary
royalties and such other taxes to the
State or to the Union;

(c) whether he has sent represen-
tation that all the leased mining area
is hig private or temple trusi property;
and .

(d) if so, he reaction of the Central
Government thereto?

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subra-
maniam):

(a) Sq. miles
For manganese and manga-
neferrous iron ores . . 27
for manganese ore . . 2
ToTrAL . 29
(18,560
acres)

" (b) Yes, to the State Government.

(c) ang (d). Yes, Sir. There is a
dispute between the Ruler of Sandur
and the Government of Mysore in
respect of the Ruler’s claim to enjoy
mineral rights in the lands which are
the private properties of the Ruler and
also those which belong to the
Kumaraswamy temple of which the
Ruler is the hereditary trustee. The
Ruler has preferred a revision to the
Government of India under rule 54 of
the Mineral Concession Rules, which
is still pending.

Steel Industry in Bellary District

(Mysore State)

1219. Shri Sivamurthi Swamy: Will
the Minister of Steel, Mines and Heavy
Engineering be pleased to state:

' (a) whether any final decision re-

garding allocation of steel industry ia
Public Sector in Bellary district of
Mysore State hag been arrived at;

(b) if so, where and when the work
will be started and with whose "colla-
boration; and

(c) if not, the reasons for changing
the proposal?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) No, Sir. The decision
regarding setting up of a new steel
plant in the Goa-Hospet region will be:
likely when the final recormendations
of the Steering Group which has been
set up to help the Government to for-
mulate the Fourth Five Ycar Plan for
iron and steel become available.

(b) and (c). Do not arise,

Pig Iron

1220. Shrimati Savitr] Nigam: Will
the Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) the break-up of allotment of
1,20,000 tons of pig iron to different
Stateg for a small scale industry under’
the category (J); ang

(b) the number of industries in the
States which have been allotted this
qguota? ’

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b). The allotment
of 120,000 tonnes has since been in:
creased to 218,000 tonnes. A state-
ment showing the allocation to the
various States and the number of small
scale foundries in each State is laid
on the Table of the House. [Placed in
Library. See No. LT-2051|63].

Export Aid to Small Scale Industries

1221, Shri Umanath: Will the Minis-
ter of International Trade be pleased
to state:

(a) the number of Small Scale In-
dustrialists who sought assistance of
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the State Trading Corporation under
the Export Aid to Small Scale Indus-
tries Scheme;

(b) the number who were granted
such assistance and in respect of which
industries; and

(c) the amount spent so far and the
results achieved?

The Minister of Industry
Kanungo): (a) 1,514,

(Shri

(b) 32 small scale uniis have been
so far accepted for full participation
in the scheme. These units are en-
gaged in industries like leather foot
wear, chemical and pharmaceutical
products, hardware, steel furniture,
auto spares, sanitary fittings, house
hold appliances, padlocks, razor blades,
cycles and cycle parts, electrical goods,
diesel engines and pumping sets.

In addition 667 small scale units
were given partial assistance in ex-
porting their pr ucts,

(c) A sum of Rs, 8097.44 hag so far
been spent under the scheme.

As a result of direct efforts made by
STC on behalf of participating units,
offers of products worth about Rs. 29
lakhs have been made to foreign
buyers, of which Rs. 2.14 lakhs worth
of products have been ordered. Five
officers have received training to work
as export advisory officers ang thirty
officers are receiving training in ex-
port marketine® {~chniques. Recently
50 small ‘~dustrialists attended an
evenin~ course held for a period of
13 weeks,

Design Institutes for Heavy Machine
Building. Plants

1222. Shri Umanath: Will the Minis-
ter of Steel, Mines and Heavy En-
gineering be pleased to state:’

(a) whether any proposals are under
consideration to senq a delegation of
our Engineers to USSR and Czechoslo-
vakia for making an on-the-spot en-
quiry of the working of Design In-
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stitutes for Heavy Machine Building
Plants; ang

(b) i sa, the details of the pro-
posals?

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subra-
maniam): (a) No.

(b): Does mot arise.
Diesel Engines for Fishing Boats

1223. Shri A. V_ Raghavan: Will the
Minister of Steel Mines and Heavy
Engineering be pleased to state:

(a) whether it is proposed to estab-
lish a factory to manufacture diesel
engines flor fishing boats at Ernakulam;

(b) whether Norwegian Government
have promised to collaborate with
the scheme; and

(¢) it so, whether the scheme has
been finalised?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-

maniam): (a) An application under
the Industries (Development and
Regulation) Act, 1951 has been

received from M]ls. Kerala State In-
dustrial Development Corporation Lad.,
Trivandrum for the establishment of
an industrial estate in Ernakulam
District where, among other things,
manufacture of Diesel Engines, special-
ly suited for fishing boats, is proposed
to be unfertaken,

(b) The Norwegian Governmer!
propose to interest private parties in
Norway in collaborating with Indian
private parties in the industrial estate.

(c) Not yet.

Steel and Heavy Industries

{ Shrimati Savitri Nigam:
A Shri D. C. Sharma:

~ Will the Minister of Steel, Minea and
Heavy Engineering be pleased to state:

(a) the number of steel and heavy
industries in the country which have

1224,
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been set up with foreign collaboration
during the Third Five Year Plan so
far and the extent of such collabo-
ration;

(b) the cases and the extent of
foreign collaboration in industries so
far approved during the current year;
ang

(c) the countries which have so far
collaborated and agreed to collabo-
rate?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) to (c). The information
is being collected and will be laid on
the Table of the House.

Cast Iron Spun Pipe Factory in
Kerala

1225. Shri Kappen: Will the Min-
ister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that a
licence has been given for setting up
a Cast Iron Spun Pipe factory in
Kerala; and

(b) if so, who are the collaborators
for setting up this factory?

The Minister of Steel, Mines and
‘Heavy Engineering (Shri C, Subra-
maniam): (a) and (b). The Central

Government have approved a proposal
of Mis. Kerala State Industrial
Development Corporation Limited for
setting up an industrial undertaking
for the manufacture of Cast Iron
‘Spun Pipes in Kerala, The proposal
for collaboration has not yet been
Teceived.

International Coal Conference

1226. Shri Raghunath Singh: Will
the Minister of Steel, Mines and
Heavy Engineering be pleased to
state whether a coal team represent-
ing Central Government visited
Japan to attend International Coal
«Conference in October, 1963?

The Minister for Steel, Mines and
‘Heavy  Engineering (Shri C.
‘Subramaniam): Yes. The team which

1652(Ai)LSD~-3.

24c:
attended the International Coal
Conference -in Japan comprised the
Chairman -f the National Coal

Development Corporation Limited, the
General Manager of the Singareni
Collieries Company Limited, Andhra,
and a Deputy Secretary to the Gov-
ernment of India in the late Ministry
of Mines and Fuel. Besides, four
representatives of the private sector

of the coal industry also attended
the Conference,
Fibre Glass

1227. Shri Heda: Will the Minister
of Industry be pleased to state:

(a), whether Government have as-
sessed the national requirements of
Fibre Glass;

(b) steps taken to meet
requirements; !

these

(c) the targets fixed in this regard
and programme planned; and

(d) the achievements so far?

The Minister of Industry (Shri
Kanungo): (a) and (b). The fibre
glass industry is not a targetted

industry. The demand for the item by
the end of the Third Five Year Plan
period has been estimated at about
1500 tons per annum, At present, a
total capacity of 2575 tons per annum
has been licensed in respect of three
schemes for various types of Fibre
Glass. One of these with a capacity of
275 tons per annum is expected to go
into production in 1964-65.

Production of Jute Goods

1228. Shri Kolla Venkaiah: Will the
Minister of International Trade be
pleased to state:

(a) whether there was a fall in
the production of jute goods during
August and September, 1963;

(b) if so, the quantity produced in
July, August and September, 1963 and
Tegpective months of 1962; and

(¢) the reasons for the fall in pro-
duction for two months?
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.The Minister of Industry (Shri
Kanungo): (a), to (c). Production in
the months of August and September
was slightly lower than that in July,
1963. Production in July, August and
September, 1963 amounted to 118,900
tonnes, 114,800 tonnes and 108,700
tonnes respectively as against 112,200
tonnes, 112,700 tonnes and 108,600
tonnes in the corresponding months of
1962. The lower production in
August and September 1963 was due
to the fact that mills worked less
number of days in these months, and
not due to any restriction placed. on
production; there were a few more
holidays in these two months,

Brazilian Delegation

1229. Shri Raghunath Singh: Will
the Minister of International Trade be
pleased to state:

that a

(a) whether it is a fact
visited

Brazilian trade delegation
India in October, 1963; and

(b) if so, the outcome of the visit?

The Minister of Industry (Shri

Kanungo): (a) Yes, Sir,

(b) Discussions with the delegation
were of a preliminary nature.
Suggestions made by the Brazilian
delegation are being considered by
the Departments concerned. Brazilian
reactions to our proposals are
awaited. It is hoped to bring about
better trading relations. In the mean-
time, statistics for April-September,
trade show a 100% increase in our
exports to Brazil compared to the
corresponding period last year.

Iron ore in Assam

1230 Shri N, R. Laskar:
1 Shrimati Jyotsna Chanda:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
to state:

(a) whether has been

iron ore
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found in Bilashipara area of Goal-
para district in Assam;

(b) whether any attempt has been
made to explore the same by the
Central Government; and

(¢) if so, the result thereof?

The Minister of Steel, Mines and
Heavy Engineering  (Shri C.
Subramaniam): (a) Yes.

(b) and (c). The Geological Survey
of India is doing the mapping work
in this region and an area of 2,239
square kilo metres has been mapped.
in Goalpara District since January,
1962, and reserves of 40 million tonnes.
of ore with 30 to 35 per cent magnetite:
have been estimated in a newly found'
deposit at Chandradurga hill near
Bilashipara.

Coa] for U.P.

1 f Shri Vishwa Nath Pandey:.

1231, 'L Shri Balgovind Verma::

Will the Minister of Steel, Mines:
and Heavy Engineering be pleased to
state:

(a) the quantity of coal of different
varieties supplied to the State of Uttar
Pradesh in 1962-63 and: 1963-64 so far;.
and

(b), the total annual requirements of
Uttar Pradesh State?

~

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b). Statistics about
the demands made by the State Gov-
ernments, but not accepted, are not.
maintained. The figures of the allot-
ted quota and despatches of different
varieties of coal for Uttar Pradesh
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State during 1962-63 and 1963-64 (upto September, 1963) are given below:-

(Figures in wagons)

1962-63 1963-64
(for six months ending
September, 1963)
Quota Despatches Quota Despatche
Coal 63,726 62,591* 37,268 48,015+
Hard Coke 3,048 1,590
Soft Coke . . 9,600 10,884 4,800 6,106
TOTAL . . . 76,374 73,475 43,658 54,1217

1No separate figures for hard coke despatches are maintained.
{Despatches have exceeded the quotas due to ad hoc allotments on account of improve-

ment in transport position,
Supply Missions Abroad

Shri Ramachandra Ulaka:
1232 Shri N. R, Laskar:
*Y Shri Dhuleshwar Meena:
‘LShrimati Savitri Nigam:

Will the Minister of Supply be
pleased to refer to the reply given to
Starreq Question No. 267 on the 23rd
August, 1963 and state:

(a) whether any final decision has
since been taken regarding the open-
ing of two new suupply missions in
Moscow and Dusseldorf; and

(b) if so, the details thereof?
The Minister of Supply (Shri Hathi):
(a), No.
(b) Does not arise.
Prodaction of Water Meters

( Shri Ramachandra Ulaka:
) Shri N. R. Laskar:
1233.9 Shri Dhuleshwar Meena:
|_ Shrimati Savitrj Nigam:

Will the Minister of Industry be
pleased to state:

(a) whether the production of water
meters in the country has considerably
declined;

(b) if so, the reasons therefor; and

(c) the steps taken by Government
I this regard? '

The Minister of Industry (Shrt
Kanungo): (a) No, Sir. There has
been no decline; on the other hand
there has been an year to year incre-
ase in the production of water meters.

(b) and (c). Do not arise.

Manufacture of Power Tillers

( Shri Ramachandra Ulaka:

1234 J Shri N R. Laskar:
*Y Shri Dhuleshwar Meena:
\‘\Shrimat:i Savitri Nigam:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether the proposal of M/s.
Industrial Development Corporation
of Orissa, Limited for manufacture of
Power Tillers at Balasore with Japa-
nese collaboration has bern con-
sidered; and

(b) if so, the details thereof?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam); (a) Yes.

(b) The scheme has been approved
in principle, subject to the condition
that the terms of foreign collabora-
tion, the phased manufacturing pro-
gramme, the capital goeds reguire-
ments, etc. are settled to the satis-
faction of Government.
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Prices of Scootors and Motor Cycles

1235, Shri Warior: Will the Min-
ister of Steel,
Engineering be pleased io state:

(a) whether there is any proposal
to increase the prices of of scooters,
motor-cycles and three wheelers
following the withdrawal of conces-
sional rates of customs duty on im-
port of components of these vehicles;

(b) whejher Government have re-
ceived any representation from the
All India Automobile and Ancillary
Industry Association in thig connec-
tion; and

(e) if so, the
ment thereon?

attitude of Govein-

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
mapiam): (a) to (c). Following the
withdrawal of concessional rates
of customs duty on imported com-
ponents of motor cycles/scooters,
etc. the manufacturers have been
permitted to increase the prices of
such vehicles to the extent of the
actual increase in customs duty pay-
able on imported components and the
All India Automobile and Ancillary
Industries Association has been in-
formed of the Government’s deci-
sion.

Liquid fuels from Coal

1236 Shri Yashpal Singh:
*\ Shri P. K Ghose:
Will the Minister of Steel, Mines
and Heavy Engineering be pleased 1o
state:

(a) whether Government of India
are examining the feasibility of
setting up plants for production - of
synthetic liquid fuels from coal;

(b) if so, the purpose it will serve;
and
(c) whether it will ease the de-

mand of oil in the country and if so,
to what extent?
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The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) No such proposal is
under examination of the Govern-
ment.

(b) and c¢). Do not arise.

Delegations sent by S.T.C

[ Shri B. X. Das:
'LShri S. C. Samanta:

Will the Minister of International
Trade be pleased to state:

1237,

(a) the foreign countries where the
State Trading Corporation sent dele-
gations during 1962-63 for the study
of markets;

(b) the results of their study; and

(¢) the steps taken to give effect to
their recommendations?

The Minister of Industry (Shri
Kanungo): (a) The Handicrafts and
Handlooms Exports Corporation, a
subsidiary of the State Trading Cor-
poration, deputed an officer to the
U.S.A, UK. and Hongkong for the
study of markets.

(b) As a result of the study of the
markets the officer. made the follow-
ing recommendations to promote the
export of handicraft and handloom
products:

(i) Fixing of ceiling price for the
export of “bleeding Madras”.

(ii) Opening of depots in London,
New York, Los Angeles and
Dallas.

(iii) Standardisation of produc-
tion of tussor silk and com-

pulsory  inspection before
export;
(iv) Standardisation of quality

and fixation of reasonable
prices for Etawah bed-
spreads.

(c) Recommendations at (i), (iii)
and (iv) above have been imple-
mented by Government. The Govern-
ment have also approved opening - of
a Sample Office of the H. & H.EEC. in
New York. )
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Loans to Small Tea Growers

1238. Shri Hem Raj: Will the Minis-
ter of International Trade be pleased
to refer to the reply given to Unstar-
red Question No. 274 on the 16th
August, 1963 and state:

(a) whether the Central Govern-
ment have received the schemes from
the State Governments for the advanc-
ing of loans to the small tea growers
in their States; and

(b) if so, the decision taken by the
Central Government or the Tea Board?

The Minister of Industry
Kanungo): (a) Not yet, Sir.

(Shri

(b) Does not arise.

Enrolment of Pleaders under
Advocates Act

1239. Shri Hem Raj: Will the Minis-
ter of Law be pleased to state the
number of practising pleaders prior
to 1961 who enrolled themselves as
Advocates under the Advocates Act
during 1962 and upto the end of June,
1963 in different States?

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra Misra):
The information is not available with
the Government of India. It is being
collected from the State Bar Councils
and the High Courts and will be laid
on the Table of the House, when avail-
able,

Mineral Deposits in Spiti and Lahaul

0 / Shri Daljit Singh:
7\ Shri Hem Raj:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

124

(a). whether any survey has been
made in regard to the mineral deposits
in Spiti and Lahaul in Punjab;

(b) whether copper or brass depo-

sits have been found there recently;
and

(c) if so, in what quantity?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) Yes.

(b) Occurrences of copper
been’ noted at some places.

have

(c) No estimate of the quantity can
be made till after detailed explora-
tions have been carried out.

Machine Tools Factory at Nangal Dam

1241. Shri Daljit Singh: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that a team
of experts visited Nangal Dam to set
up a Machine Tools Factory with

,vforeign collaboration; and

(b) if so, whether Government have
taken any decision in this regard?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) Government have no
information about the visit of a team
of experts to Nangal Dam for this
purpose.

(b) Does not arise.

Graduate Constituency of Madras
Legislative Council

1242. Shri A. V. Raghavan: Will
the Minister of Law be pleased to
state:

(a) whether it is a fact that. all
qualified persons are required to apply
afresh for inclusion of their names in
the electoral roll for the Graduate
Constituency of the Madras Legisla-
tive Council irrespective of the fact
whether their names are already
borne on the rolls or not;

(b) whether this procedure had
been followed in the case of those
included in the electoral rolls of the
general constituencies for the Legis-
lative Assembly or for Parliament;
and

(c) the provisions of the Constitu-~
tion under which an elector whose
name is already on the electoral rolls
has to apply again?
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The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra Misra):
(a) Yes, Sir.

(b) No, Sir.

(c) This is in accordance with the
provisions contained in sub-rule (3)
of rule 31 of the Registration of Elec-
tors Rules, 1960 which applies only in
relation to educated and comparatively
limited electorates like those of
graduates’ and teachers’ constituencies.
The Election Commission has, how-
ever, issued instructions to the chief
electoral officers of the States and
through them to the electoral regis-
tration officers that the entry of an
applicant’s name in the electoral roll
of a graduates’ constituency of a pre-
vious year, or in any document of an
authentic character such as registered
graduates’ list of a university, roll of
advocates, register of medical practi-
tioners, register of chartered accoun-
tants and the like, may be relied upon
by the applicant as an evidence of his
qualification for inclusion of his name
in the electoral roll of a graduates’
constituency.

Rourkela Steel Plant

1243. Shri Raghunath Singh: Will
the Minister of Steel, Mines and Heavy
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Engineering be pleased to state:

(a) whether it is a fact that two
West German firms have agreed te
supply rupees 126 crores for Rourkela
Steel Plant; and

(b) if so, the details thereof?

The Minister of Steel Mines amd
Heavy Engineering (Shri C. Subra-
maniam): (a) No, Sir.

(b) Does not arise.

Survey of Lakhpat areas

1244. Shri M. S. Murti: Will the
Minister of Steel, Mines and Heawy
Engineering be pleased to state:

(a) whether any survey has been
made in Lakhpat area of Cutch in
Gujarat to locate Lignite and other
mineral deposits; and

(b) if so, particulars of minerals
available in the area?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subm-
maniam): (a) Yes, Sir.

(b) The Geological Survey of India
have located workable deposits of coal,
lignite, bauxite, gypsum, limestone and
clays in the area as per details givem
below:

Coal Ghuneri
Lignite Umarsar .
Bauxite Lefri-Baranda]
Gypsum Adesar .

Palanswa

Umarsar .

Karanpur . .
Limestone Lakhapat-Ghuneri .
Clays Ghuneri

Lakhpat

Babm Hill

Fulra

71,100 tonnes.

10 to 11 million tonnes.
2-12 million tonnes.

496,000 tonnes.

419,000 tonnes,

10,87,000 tonnes.
1,01,600 tonnes.

Cement grade with 49-33%
Calcium oxide. st

. 23,900 tonnes
172,700 tonnes
5,155 tonnes
24,500 tonnes.
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Neyveli Lignite Project

'1246. Shri Umanath: Will the Minis-
4er of Steel, Mines and Heavy Engi-
-neeriing be pleased to state:

(a) whether it is a fact that the
-sapital cost of Neyveli Lignite Pro-
;ject is likely to increase substantially;

{(b) whether it is also a fact that
‘the completion of the project is likely
“te be delayed; and

(¢) if so, the reasons therefor?

The Minister of Steel Mines and
‘WHWeavy Engineering (Shri C. Subra-
amaniam): (a) Yes. As against the
~earlier estimates of Rs. 94.70 crores,
‘the Project is now estimated to cost
Rs. 117.72 crores.

‘(b) Yes. The original dates of com-
wpletion of the constituent schemes of
the Project got postponed for reasons
stated in part (c).

(c) Reasons for the increase in the
«apital cost—The earlier egtimate gid
wnot include provision for the expendi-
ture on housing, establishment and
‘welfare amenities of the Project per-
sonnel, which has to be taken into
account. The Capital cost has also
‘increased owing to enhancement of
rate of customs duty on imported
‘goods, freight charges, increases in
eost of building materials and labour,
both in India and abroad, apprecia-
«tion in ‘foreign currency and insurance
charges under the Emergency Risks
(Factories) Insurance Act, 1962.

Reasons for the postponement in the
‘-dates of completion.—According to
the original schedule prepared in
1956, the first 50,000 K.W. Unit of the
'250,000 K.W. thermal power station
was to be commissioned in January,
1961 and the entire power station by
.December, 1961. The fertilizer and
4he briquetting and carbonisation

plants were also expected to com-
mence production by December, 1961.
There have been some delays here
and there in the time-schedule owing
to reasons beyond the control of the
Project authorities. These reasons,
briefly, in respect of each of the con-
stituent schemes are as under:

(a) Thermal Power Station.—The
original schedule was based on the
assumption that necessary orders
would be issued in 1957. But this
scheme had to be tied up with the
112.5 million Rouble Credit Agree-
ment with U.S.S.R. Government and
contracts could be concluded only in
May, 1959.

(b) Fertiliser Scheme.—The origi-
nal scheme was to produce ammonium
sulphate based on gypsum. But as
further investigations revealed tha#
there were certain practical difficul-
ties in producing this fertiliser and
having regard to the consumption
pattern of fertilisers in the country,
the original scheme had to be modi-
fied and a decision was taken to pro-
duce Urea. The contracts in this case
could be concluded only in October,
1959. Further, owing to the non-avail-
ability of indigenous steel for local
tabrication work, there was some
delay even in starting erection.

(c) Briquetting and Carbonisation
Scheme.—In this case, samples had to
be sent abroad for preliminary tests
and thereafter further studies on tne
behaviour of lignite were undertaken.
Subsequently, specifications  were
drawn-up, tenders invited, and after
negotiations, the contract could be
concluded only in March, 1961.

Work has since gathered momentum.,
Four of five 50,000 K.W. Units of the
power station have been commissior-
ed and the fifth Unit is to be commis-
sioned in March, 1964. The briquet-
ting and carbonisation scheme is sche-
duled to commence production by
December, 1965, and the fertiliser
scheme by February, 1966.
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Coal Washeries in Raniganj

1247. Shri Raghunath Singh: Will
the Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) the progress with regard to set-
ting up of coal washeries in Raniganj
and Jharia coal fields; and

(b) Government’s proposals regard-
ing disposal of middlings and rejects?

The Minister for Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) During the Third Plan,
the Hindustan Steel Limited have
already commissioned 3 washeries in
the Raniganj and Jharia coalfields,
viz. Dugda-I, Bhojudih-I and Bho-
judih-II. Two more washeries, being
put ‘up in this area by the Hindustan
Steel Ltd., viz. Patherdih and Dugda-
II are expected to be commissioned in
April, 1964 and June, 1965 respec-
tively.

(b) The utilisation of middlings will
be mostly in thermal power stations.
In a number of cases, linking of the
output of middlings from various
washeries to thermal power stations
has already been done. It is antici-
‘pated that the total output of middl-
ings in the Third Plan will be about
5776 million tonnes, of which 4.77
million tonnes have been thus linked.
The problem of the residual middlings
is receiving attention. Rejects have a
very limited use, for example, for
stowing purposes, and their disposal
will depend on their offtake for this
purpose.

Office of Iron and Steel Controller,
Calcutta

1248. Shri S. M. Banerjee: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to refer to the
reply given to Unstarred Question
No. 319 on the 26th March, 1962
regarding confirmation of employees of
the office of Iron and Steel Controller,
Calcutta and state:

(a) whether those temporary em-
ployees who are working since 1944
have since been made pérmanent;
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(b) if not, the reasons therefor; and:

(c) the steps taken by Government
to expedite their confirmation?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) All the regular tem-
porary employees, who were appoint-
ed in 1944 or prior to that year, have
since been confirmed/considered for
confirmation in permanent posts in
the office of the Iron and Steel Con-
troiler, Calcutta.

(b) and (c). Do not arise.

French Correspondent’s Car

1249. Shri Bhagwat Jha Azad: Will'
the Minister of International Trade be
pleased to refer to the reply given to
Starred Question No. 1157 on the 3rd
May, 1963 and state:

(a) whether the car owned by the:
French correspondent has been sold
to ST.C;

(b) whether the owner of the car
has left India for good; and

(¢) who is at present in possession:
of the car?

The Minister of Industry
Kanungo): (a) and (b). Yes, Sir.

(Shri

(c) The State Trading Corporation.
of India Ltd.

New Victoria Mills Co. Ltd, Kanpur

Shri Dhaon:
Shri Bishanchander Seth:
 Shri B. P Yadava:

Will the Minister of Internatiomal
Trade be pleased to state:

- (a) whether it is a fact that the
Union Government have ordered an:
enquiry into the working of the new
Victoria Mills Company Litd., Kanpur;

1250.

(b) if so, the reagons for conducting
such enquiry;

(¢) whether any report has been
submitted to Government by the:
Enquiry Committee; and



3417 Written Answers AGRAHAYANA 15, 1885 (SAKA) Written Answera 3418

(d) if so, the decision taken by Gov-
ernment on the recommendation of
the Committee?

The Minister of Industry (Shri

Kanungo): (a) Yes, Sir.

(b) Unsatisfactory working of the
mills which might lead to closure any
time, resulting in loss of production.

(c) Not yet, Sir.

(d) Does not arise.

Grant of Subsidy to Tea Gardens

1251. Shri Hem Raj: Will the
Minister of International Trade be
pleased to state:

(a) whether the Punjab Govern-
ment have approached the Central
Government and the Tea Board for the
grant of subsidy for the supply of
improved implements and balanced
tertilizer mixtures to the tea gardens
in the Punjab; and

(b) if so, the action taken thereon?

The Minister of Industry (Shri
Kanungo): (a) No, Sir.

(b) Does not arise.
Movement of Grade ITI Coal

1252. Shri Heda: Will the Minister
of Steel, Mines and Heavy Engineer-
fng be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided not to permit
the movement of grade III coal hither-
to used for manufacturing bee-hive
hard coke;

(b) if so, the reasons therefor; and

(c) its effect on production and
stocks of these grades of coal?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b). About nine
collieries in the Jharia coalfield were
manufacturing bee-hive hard coke
from Grade IIIA or IIIB .coals and
since the bee-hive hard coke produced

from such varieties of coals was sub-
standard, containing more than 30
per cent ash, the Coal Controller has
issued instructions to stop production
of bee-hive hard coke from such varie-
ties of coals as:—

(i) the optimum percentage of
ash in any hard coke should not
exceed 30 per cent;

(ii) coke containing more than
30 per cent ash is considered to
be unsuitable for use in foundries.

(¢) As the quantity® of raw coeal
involved is insignificant, being only
about 8000 tonnes, the orders prohibit-
ing manufacture of substandard bee-
hive hard coke by these collieries will
have no significant effect either on the
overall production or stocks of Grade
III coal. However, it is being examin-
ed whether there is a legitimate out-
let for such high ash coke and
whether it can be clearly distinguish-
ed from superior bee-hive coke, and
if so, whether its manufacture can be
permitted.

Import of Coking Coal

1253. Shri Heda: Will the Minister
of Steel, Mines and Heavy Engineer-
ing be pleased to state:

(a) whether it is a fact that Gov-
ernment are considering the possibili-
ties of importing coking coal from
Australia; and

(b) if so, the estimated cost per ton
in India and the quantity being nego-
tiated?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) Central Fuel Research
Institute are carrying on tests with
samples of Australian coal to ascertain
how they can be used in blend with
Indian coals. Government will con-
sider the question of importing such
coal only when the results of these
tests are available.

(b) Does not arise.
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Foreign Exchange for Car Builders

1254. Shri Balkrishna Wasnik: Will
-the Minister of Steel, Mines and
.Heavy Engineering be pleased to state:

(a) the total foreign exchange al-
lotted to the car builders during the
‘past eighteen months; and

(b) the efforts made by Government
40 cut down the foreign exchange re-
~quirements of car builders?

The Minister of Steel, Mines and
Heavy Engimeering (Shri C. Subra-
maniam): (a) Rs, 633.17 lakhs.

(b) The manufacturers have been
spermitted to import capital equipment
to enable them to step up their indi-
:genous content and thereby minimise
the foreign exchange requirements.
‘Major ancillary units, which have been
set up, are also expected to reduce
dependence on imported components.

Production of Collieries in Bihar

1255 Dr. U. Misra:
) ISh.ri Mohammad Elias:

Will the Minister of Steel, Mines
.and Heavy Engineering be pleased to
state:

(a) whether the production in the
.Saunda, Bhurkunda, Giddi and other
.collieries of the National Coal Deve-
lopment Corporation in Bihar has
shown a decline;

(b) whether it is a fact that short
falls in production cannot be made up
‘by the end of the Third Plan; and

(¢) if so, the reasons therefor?

The Minister for Steel, .Mines and
‘Heavy Engineering (Shri C. Subra-
maniam); (a) Yes;

(b) and (c¢). The Cause of shortfalls
in some of the mines is temporary in
nature, such as heavy rainfall and
lack of off-take. National Coal DA -e-
lopment Corporation feel that they
will be able to reach the targetted
production in these mines by the end
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of IIIrd Plan, provided the demand
is there.

Equipment imported for Bihar Col-
lieries

S i U, Misra:
1856. = hei M:harimad Elias:

Will the Minister of Steel, Mines and
Heavy Engineering be pleased to state:

(a) whether the equipment imported
by the National Coal Development
Corporation for mechanisation of their
collieries in Bihar is to a considerable
extent lying unused and is in inopere-
table condition;

(b) the foreign exchange involved im
importing the equipment; and

(c) the reasons for not using te
equipment?

The Minister for Steel, Mines amd
Heavy Engineering (Shri C, Subra-
maniam): (a) and (c). All plant and
machinery imported by the National
Coal Development Corporation for
their open cast mines in Bihar has been
duly commissioned. Some equipment
for the Second Plan undergrousd
mines, however, could not be cornmig-
sioned, because the geological condi-
tions met with in certain Second Plam
Projects in Karanpura did not permit
their use in those projects. Conse-
quently such equipment was reserved
for the Third Plan projects in M::dhya
Pradesh. None of the machinery not
put to use so far is in inoperatable
condition.

(b) The value of foreign exchange
involved in the import of .equipment
for Bihar Collieries both underground
and opencast amounted to Rs. 11.31
crores,

Supply of Iron Ore to Rourkela amd
Durgapur Steel Plants

1257.. Shri Vishram Prasad: Will
the Minister of International Trade
be pleased to state:

a) whether it is a fact that some
time back mine-owners and suppliers
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of Barajamda suspended trading of
iron-ore for the steel plants at Rour-
‘kela and Durgapur;

(b) it so, the reasons therefor;

(c) whether the normal trading by
Barajamda mine-owners has since
‘been resumed; and

(d) if so, since when?

The Minister of Industry (Shri
‘Kanungo): (a) No, Sir,

(b) to (d). Do not arise.
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Export of Ferrous Metal Scrap

1260. Shri Firodia: Will the Minis-
ter of Steel, Mines and Heavy Engi-
neering be pleased to state:

(a) whether it is a fact that export
of ferrous metal scrap will be allowed
through established exporters;

(b) if so, the quantity and the
names of countries to which it would
be exported; and

(c) the reasons for allowing this ex-
port when indigenous industries are
unable to procure scrap at reasonable
rates and in sufficient quantities?

The Minister of Steel, Mincs and
Heavy Engineering (Shri C. Subrama-
niam): (a) to (¢). Only those cate-
gories of scrap which are not utilised
in the country or are surplus to the
requirements are allowed to be ex-
ported., Export of Heavy Melting
Scrap is banned. Moreover a ceiling
on exports is fixed every half year.

For the period April—September, 1963 .

the ceiling was about 200,000 tonnes.
Permissible categories of scrap can be
exported to any country. However,
Japan is the main importer cf scrap
from India. Since there is no control
over the price of exportable varieties
of scrap, the question .of making it
available at reasonable price to indus-
tries does not arise,

Activated Carbon Production

1261. Shri Imbichibava: Will _the
Minister of Industry be pleased to
state whether there is a proposal for
the production of activated carbon

from coconut shells and whether the-
setting up of a medium-size factory is
contemplated?

The Minister of Industry (Shri
Kanungo): The answer to the first
part of the Question is in the negative.
The second part does not arise.

Rubberiseq Coconut Fibre Factory

1262. Shri Imbichibava: Will the
Minister of International Trade be
pleased to state:

(a) whether Government have en-
quired into the possibility of sctting
up a factory for the manufacture of
rubberised coconut fibre; and

(b) if so, the details thereof?

The Minister of Industry (Shri
Kanungo): (a) and (b). Govern-
ment have granted licences for setting
up a few factories for the manufac-
ture of rubberised coconut fibre and
rubberised products: One unit in Tiru=-
nelveli District of Madras State is al-
ready engaged in the manufacture of
rubberised coir products.

North Gujarat Cotton Mill

1263. Shri P, R. Patel: Will the
Minister of International Trade be:
pleased to state:

(a) whether the North Gujarat Cot-:
ton Mills of Sidhpur (Gujarat) re-
quires renovation; and

(b) if go, the steps being taken to’
renovate it?’

The Minister of Industry (Shri:
Kanungo): (a) Yes, Sir.
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(b) The management of the mills
ig reported to be seeking financial
.assistance from financing institutions.

Kangra Tea Planterg Marketing
Industrial Society Ltd.

1264. Shri Hem Raj: Will the
Minister of International Trade be
‘pleased to state:

(a) whether the Punjab Govern-
ment have approached the Central
Government or the Tea Board for the
grant of a loan of Rs, 5 lakh for the
‘starting of the Kangra Tea Planters
Marketing Industrial Society Ltd..
‘Palampur; and

(b) if so, the action taken by the
‘Central Government?

The Minister of Industry (Shri
‘Kanungo): (a) The Tea Board has
received a request from the Puniab
Government for a loan of Rs. 3 lakhs
conly in this respect,

(b) The matter is under the consi-
deration of the Board.

‘Closure of Coal Mineg in Bihar

1265, Shri D, C. Sharma: Will the
‘Minister of Steel, Mines and Heavy
‘Engineering be pleased to state:

(a) the number of coal mines closed
in the State of Bihar since the decla-
ration of Emergency; and

(b) the reasong for the closure?

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subra-
manian): (a) Two coal mines, viz.,
Jogta and Ekra Khags collieries have
‘been’ c¢losed since the declaration of
‘the emergency,

(b) In both cases, there was occur-
rence of fire in the mines, and in order
‘to control the fire, these had to be
flooded. This resulted in the closure
«of the mines.

Mining Machinery Plant at Singareni
Colliery Area

Shri Sudhansu Das:
1266. < Shri Subodh Hansda:
Shri 8. C. Samanta:

Will the Minister of Steel, Mines andl
Heavy Engineering be pleased to state:

(a) whether it is a fact that a second
Mining Machinery Plant is proposed te
be established in the Singareni Col-
liery area;

(b) if so, the kind of machinery
which will be produced there; and

(¢) the annual production thereof?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) The location of the
Plant has not yet been finally decided.
Singareni Colliery area is one of tne
places under consideration,

(b) and (c). Details regarding the
specific items to be manufactured and
the production- capacities are ' Lo be
finalised in consultation with the
Polish experts.

Bokaro Stee] Plant

1268. Dr. L. M. Singhvi: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to entrust the
construction of the Bokaro Steel Plant
to certain Indian firms;

(b) if so, to whom this work has
been entrusted and whether a time
schedule has been finaliseq for the
construction programme; and

(c) if so, the details thereof ?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) to (¢). Governmen:
intend to- entrust ‘the engineering
consultancy work of Bokaro to Messrs
M. N. Dastur & Co., an Indian firm,
who prepared the Detailed Project
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Report for the plant. The terms and
conditions of the proposed consultancy
agreement are being negotiated with
the firm.

According to the schedule of cons-
truction indicateq in the detailed pro-
ject report, the first stage of the Plant
(1'5 million tonne ingot annually) is
to be completed in 1967-68, and the
second stage of the plant (4 million
tonnes ingot annually) is to be com-
pleted in 1970-71. The detailed pro-
ject report is now under scrutiny of a
Technical Committee,

12 hrs.

RE: PROCEDURE ABOUT CALLING
ATTENTION NOTICES

Shri Kapur Singh (Ludhiana): Be-
fore you take up the next item of
business, I want to make a very brief
submission. It concerns the whole
House and therefore I am taking the
liberty of making it here without first
approaching you in the Chamber. It
eoncerns the procedure adopted in re-
lation to Calling Attention Notices.
Yesterday, some of us, and I was one
of them submitted a Calling Atten-
tion Notice relating to the arming of
the citizens of the so-called Azad
Kashmir by the Pakistan authorities,
and I was told that it is still under
eonsideration. But, in the meantime
this motion or notice was allowed in
the other House and it came up there
Now, the result is when this kind of
thing happens, it deflates the altert-
nesg of hon, Members of this House
and denegrates this House's status and
further makes us crestfallen and
sullen. That is why I make this sub-
mission to you.

Mr, Speaker:
sovereign in their own procedures. I
cannot just say anything about what
procedure that House adopts.

Shri Kapur Singh:
solution?

What is the
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Both the Houses are

. about Calling
Attention Notices

Mr. Speaker: Then again the hon.
Member would not advise me just to
follow whatever they might do; but
this distinction must be realised that
with half the number of Members
there, they have about the same time
as we have with 500 Members. There-
fore, they will certainly have greater
opportunities if their sessions co-
extend with ours and are co-
terminous, They have the same time:
and they would require more work to
do, while we require more time to
finish our work, (Interruption) I am
Just describing the difficulties; that
distinction is there, That House is
sovereign and I cannot interfere with
their procedure, Whatever they think
it proper there, they have every right
to proceed with that. If my proce-
dure or what we have adopted here is.
being discussed, Members are wel--
come and we can discuss it here.

Shri Tyagi (Dehra Dun): I think
the objection was not raised agairst
the Chair.

Shri H. N. Mukerjee (Calcutta Cen-
tral): It is not a question of our
having any doubts about the proce-
dure that you have adopted but ob-
viously it was on account of the Gov-
ernment’s unreadiness to0 come to this
House with the material on this sub-
ject that you held it over. But the
Government was ready and willing to
go to the other House, in preference
to this House, which is something
quite irrespective of what you have
just now said. There may be some
reason, good bad or indifferent, if
the other House has less work or there
is no work essentially speaking. That
is g different matter, But on this oc-
casion, what the Ministers have done
is to misguide and misinform you and
do something which amounts to a
virtual disregard of this House to-
which they are primarily responsible.
That was my point.

Shri Ranga (Chittoor): There are
three parties here: The Secretariat,
the hon. Members and yourself. Any-
one or all of us must be responsible:
for this failure.

3428
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about Calling Attention
Notices

Mr. Speaker: Why should all of us
take the responsibility?

Shri S, M. Banerjee (Kanpur): On
this subject, I would like to say that
in the other House there is no Ad-
journment Motion. Here, we use our
right to give notice of Adjournment
Motions only thinking that you are
kind enough to admit them as Calling
Attention Notices. Of course, I do not
impute any motives to the Ministers,
But I gather from Members that for
the last three or four months the
Ministers do not pay any attention to
calling attention notices or take them
seriously,

Mr. Speaker: The moment I receiva
a notice, if I do not disallow it, I
send it to the Minister for informa-
tion so that he might just give his
reaction whether he has got any in-
formation or not. If he has not got
the information, certainly he can ask
for some time. In that case, I do not
bring it immediately before the House,
because then the answer of the Minis-
ter would be that the information is
being collected, and I do not want to
waste the time of the House. So, in
such cases, I ask the Government to
get the information,

Then the Min-
reply in the

Shri Daji (Indore):
ister goes and gives 3
Rajya Sabha.

Mr. Speaker: The question that
Shri Mukerjee has raised is very im-

portant. If that has happened, it is
eertainly very unfortunate. I will
look into it.

Shri S. M. Banerjee: If it is an ad-
journment motion, Government im-
mediately take notice of it,

Shri Hari Vishnu Kamath (Hoshan-
gabad): It will help us to assess the
manner in which things happend yes-
terday if you would kindly enlighten
the House ag to whether the notice
was disallowed by you straightaway,
or it was admitted by you and sent to

to Matter of
Urgent Public
Imortance
the Minister, and the Minister refused
to give a reply here and preferred the
other House, What actually happen-
ed yesterday?

Mr. Speaker: I will look into it.
Now, we will take up the Calling At-
tention Notice. Shri Bade.

12,07 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

CouListoN oF HoOwraH-Mabras Ex-
PRESS WITH A LORRY AT AN UNMANNED
LEVEL CROSSING

Shri Bade (Khargone): Mr. Speaker,
I call the attention of the Minister of
Railways to the following matter of
urgent public importance and I -re-
quest that he may make a statement.
thereon:

“The reported collision of the:
Howrah-Madras Express with a
lorry at an unmanned level cross-
ing between Amanabrolu and
Karavadi stations on the 5th
December, 1963 resulting in the:
death of four persons”.

The Deputy Minister in the Minis
try of Railways (Shri S. V. Rama-
swamy): Sir, on 15th December 1963
at 9.51 hours while train . . .

Mr, Speaker: Which was the date?

Shri S. V. Ramaswamy: 5th Decem-
ber. )

Mr. Speaker: I understood him to
say 15th December.

An Hon. Member: We also heard-

him like that.

Shri S. V. Ramaswamy: I am sorry.
It is a slip of the tongue,

Shri Nambiar (Toruchirapalli): But

there should not be any slip at least:
in the running of the trains.
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Shri 8. V. Ramaswamy: Sir, on 5tk
December 1963 at 9:51 hours while
train No. 387 U.P. Howrah-Madras
Express was running between Am-
manabrolu and Karavadi station the
Vijayawada-Bitragunta Broad Gauge
section of Southern Railway, it collid-
-ed with a motor lorry at an unmaaned
level crossing situated at Kms, 304/4-3.

As a result of the collision, the
driver of the motor lorry and four
‘labourers travelling in the lorry were
killed. The cleaner of the lorry, the
only other occupant of the lorry, sus-
tained simple injuries. The engine of
the train sustained some damage. A
relief engine with a doctor was rushed
‘from Ongole, a station nearby. The
injured person was attended to and
‘brought to Ongole and admitted in
‘the Government Hospital there for
‘further treatment. The train was
‘despatched, on its onward journey
with the relief engine after a deten-
‘tion of about three hours.

Ex gratic payment of Rs. 500 to
“the next of kin of each of the dead
end Rs. 200 to the injured has been
-arranged by the Southern Railway
.Administration,

The cause of the accident is under
‘investigation and an Officers’ enquiry
has been ordered, The view of the
railway track from the road is clear.
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Shri 8. V. Ramaswamy: Sir, it has
‘been repeatedly submitted to this
House what our policy regarding un-
vmanned lével crossing is. Most of the
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Attention to Matter of
Urgent Public Importance
old cart tracks have now become
roads used by lorries and trucks be-
cause so much of development has
taken place in the road traffic. There-
fore, a part of the cost of manning
the level crossing should be borne by
the State Governments.

3432

Shri Bade:
it?

Are you going to revise

Mr. Speaker: Let him finish.

Shri S. V. Ramaswamy: According-
ly, the previous Railway Minister sent
a letter to all the Chief Ministers of
the States, requesting them to bear a
part of the cost.

Mr. Speaker: That the hon. Mem-
ber knows. Now he is making a sug-
gestion whether, in view of the acci-
dents that are taking place, Govern-
ment will revise its previous policy
and be agreeable to bear even the
expenditure that has otherwise to be

met by the States for manning the
level crossings.
Shri S. V. Ramaswamy: There has

been no revision of this policy, so far.
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Shri 8. V. Ramaswamy: I have
gaid that an Officers’ = Enguiry -has
been ordered,

Shri P. Venkatasubbaiah (Adoni):
In view of the serious accidents that
are happening at unmanned level
crossings;’ would ‘the Railway Admin-
istration think it desirable to make
an ad_hoc arrangement till they come
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to an agreement with the State Gov-
ernments to man all these unmaaned
level crossings?

Shri S. V. Ramaswamy: That would
require a colossal amount of
money . . . (Interruption).

Shri Bade: They are playing with
the lives of the people.

Shri S. V, Ramaswamy: I am afraid,
there js no such proposal.

Shri P. C. Borooah (Sibsagar): May
I know whether this level crossing
was quite a busy level crossing and
should have been manned earlier?
Why were steps not taken to man it
and why was this kept unmanned up
t111 now?

Shrj S. V. Ramaswamy:
bility was very good.

The visi-

Mr. Speaker: He does not talk
about visibility. He says that it was
a busy crossing.

Shri S. V. Ramaswamy: If it had
been a busy crossing, it would perhaps
have been manned.

Mr. Speaker: That is what he says,
namely, that it was a busy crossing
and has not been manned.
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Shri S. V. Ramaswamy: The policy
-with ‘regard to underbridges is also

there. If jt is under a national high-
way, a share of its cost will have to be
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Urgent Public Importance

borne by the Ministry of Transport
and if it is within the State’s autho-
rity, the State Government will have
to bear a portion of the cost. These
are the set pnnmple;

Shri S. M. Banerjee (Kanpur):
From the replies of the hon. Minister
it appears to me that he is justifying
these accidents in the name of finan-
cial difficulties and the responsibility
of the State ‘Government. 1 want to
know whether it is a fact that the
State Governments have flatly refused
to do anything to man these gates
and, if so, whether the Central Gov-
ernment is going to have more ex-
periments with human lives or will it
come to some positive solution.

Shri S, V. Ramaswamy: An assess-
ment has been made for the density
of traffic. We had proposed to the
States to man 1,200—to be exact 1,187
—of the unmanned level crossings out
of 19,000,

Shri S. M. Banerjee:
solution,

That is no
People have been killed.

Shri Bade: Every now and then it
happens. ~

Shri S. V. Ramaswamy: A 'majority
of 'the States have agreed to accept
the responsibility for it and to bear
full capital costs or to bear 50
per cent either of the capital cost or
of the recurring expenditure. Some
States have not yet agreed. But where
the States have agreed we have taken

action.

Shri Daji (Indore): In view of the
fact that the surplus revenues of the
Railways accrue solely to the Central
Government, will the Central Govern-
ment do somethmg to advance suffi-
CJent amount of money to those States
who have agreed or who are unable
to take up immediately the work of
manning the unmanned level cross-
ings?
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Sari S. V. Ramaswamy: May I sub-
mit that the States’ share from the
receipts from passenger Fare Tax
comes to about Rs. 123 crores and we

are distributing to the States pro’

rata. They could advance their con-
tribution from out of this.

Shri Kapur Singh (Ludhiana): May
I know whether this Government
realise that these tragedies are not
really accidents but they constitute
acts of culpable homicide arising out
of the State’s negligence; if so, for
how long will this Government go on
pleading the excuse of financial im-
plications for not doing that which is
their legal duty?

Shri S. V. Ramaswamy: If the truck
and lorry drivers are rash and fool-
hardy in wanting to cross the railway
track when the train is approaching
and when the visibility is clear . . .
(Interruption),

Mr. Speaker: Order, order.

An Hon. Member: It is callousness.

Shri S. M. Banerjee: He is giving
the same reply.

Mr. Speaker: Order, order. One
after the other hon, Members go on
rising. The allegation is being made
that it is on account of the State’s
negligence that these deaths take
place. They are charging directly.

Shri Kapur Singh: Criminal homi-
cide.

Mr, Speaker: Members are anxious
to know whether really in view of all
these facts Government is prepared to
take some special steps so that some-
thing could be done in order to avoid
all these accidents that happen so
often.

Shri S. V. Ramaswamy: All that is
possible is being done, (Interruptions)

Mr. Speaker: Order, order.

Shri Ram Sewak Yadav: What has
been done?
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Shri Kapur Singh: Nothing has been
done. (Interruptions).
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. Shri Bade rose—

Shri Ram Sewak. Yadav rose—

Mr. Speaker: HT WT 45 TG |
Because every time there is occa-
sionally an accident on the un-manned
crossing, the Members do feel agitated
though the difficulties of the Govern-
ment are there, I do not deny them.
But if the same answer is given that
the States do not take the responsibility
or the roads are to be built by them
and you cannot take it up because the
expenditure falls on the shoulders of
the Central Government and all that,
and daily the deaths take place, then
of course, the agitation is justified.

Shri S. V. Ramaswamy: We have
requested the State Governments also
to have bumps at these unmanned
crossings and to have signboards so
that the road users may mnot drive
rashly across the railway track. Some
of them are cooperaing, but others
are not cooperating. We are pursuing
the matter.

Shri Ranga (Chittor): Is the hon,
Minister aware of the fact that in
other countries, in Canada for instance
and also in U.S.A. they have some
kind of electrical mechanism by
which there will be a bell ringing as
soon as the train leaves one particular
station and until reaches the next
station, so that the bullock-cartwalas
and other people are warned. that the
train is likely to come and, therefore,
they should not cross the track? (In-
terruptions).

Mr. Speaker: Order, order.
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Shri Ranga: That will not cost too
much.

Shri S. M. Banerjee: That will

cost more than fche man,

That will be a heavy
is not an

Mr. Speaker:
expenditure, I think, It
easy thing.

Shri Tyagi (Dehra Dun): May 1
submit that writing letters or asking
the State Governments to do some-
thing is not a satisfactory action. The
House wants them to take some con-
crete action. The writing of letters
or protests is not a satisfactory thing.
They must operate,

Mr. Speaker: We might proceed. If
the Members want a regular discus-
sion, they might just give the notice.....
(Interruptions).

Mr. Speaker: Order, order. If one
hon. Member speaks at a time, then
alone I can follow him, The practice
of five or six Members standing up at
a time and beginning to speak at a
time must be avoided, One Member
should be on his legs at a time,
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Mr. Speaker: Out of 19,000 un-
manned level crossings, what is the
number that has been provided with
men on the spot?

Shri S. V. Ramaswamy: I could
not off-hand give the figure. If the
notice is given, I will furnish it. (In-
terruptions), .o

Mr. Speaker: Order, order. Papers
to be laid on the Table.

12°18 hrs.
PAPERS LAID ON THE TABLE

MINES AND MINERALS (REGULATION AND:
DEVELOPMENT, RULES

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): I beg to lay on the Table
a copy each of the following Rules
under sub-section (1) of section 28
of the Mines and Minerals (Regula-
tion and Development) Act, 1957:—

(i) The Mineral Concession
(Eighth Amendment) Rules,
1963 published in Notification
No. G.S.R. 1595 dated the 5th
October, 1963.

(ii) The Mineral Concession (Ninth
Amendment) Rules, 1963 pub-
lished in Notification No.
G.S.R. 1685 dated the 26th
October, 1963.

[Placed in Library. See No, LT-
2035/63.]

ANNUAL REPORT OF THE TRADE MARKS
REGISTRY

The Minister of Industry (Shri
Kanungo): On behalf of Shri Manu-
bhaj Shah, I beg to lay on the Table
a copy of the Annual Report of the
Trade Marks Registry for the year
ending 31st March, 1963 under section
126 of the Trade and Merchandise
Marks Act, 1958. [Placed in Library.
See No, LT-2036/63.]
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REPORT OF THE SALT DEPARTMENT FOR
THE: YEAR 1962-63

The Minister of Industry (Shri
Kanungo): I beg to lay on the Table
a copy of Report of the Salt Depart-
ment for the year 1962-63.

[Placed in Library. See No.
2037/63.]

LT-

12,19 hrs.

PUBLIC ACCOUNTS COMMITTEE
(SIXTEENTH REPORT)

Shri Tyagi (Dehra Dun): I beg io
present the Sixteenth Report of the
Public Accounts Committee on the
Excesses over Voted Grants and
Charged Appropriations disclosed in
the Appropriation Accounts (Civil),
1961-62.

BUSINESS OF THE HOUSE

The Minister of Planning (Shri B, R.
Bhagat): Sir, as the Minister of Par-
liamentary Affairs is out of station on
an urgent duty, with your permission,
I rise to announce that Government
Business in this House during the
week commencing 9th December, 19€3,
will consist of:

v

(1) Further discussion on the Re-
port on the mid-term ap-
praisal of the Third Five
Year Plan, laid on the Table
of the Lok Sabha on the 26th
November, 1963,
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(2) Consideration and passing
of——
The Companies (Amendment)

Bill, 1963, as reported by the
Select Qonunittee.

Shri Ranga: So soon?
Shri B. R. Bhagat: Then,

(3) The Preventive Detention
(Continuance) Bill, 1963,

(4) The Banking Laws (Miscella-

neous Provisions) Bill, 1963,
and
(5) The Indian Tariff (Second

Amendment) Bill, 1963,

Shri S. M, Banerjee (Kanpur): I
want to draw your attention to two
motions which we hag tabled. On
one of them, you will remember, a lot
of calling-attention-notices had been
tabled, and that was regarding Pakis-
tan’s attitude on our borders. You,
Sir, in your wisdom had asked us to
initiate a discussion by moving a
motion for discussion if we were not
satisfieq with the reply of the hon.
Minister or the Deputy Minister, We
have already tabled such a motion,
and I thought that the Minister of '
Parliamentary Affairs in consultation
with the Prime Minister would take
up this issue as a very urgent matter
next week.

The second motion which hag also
been signeg by many Members is re-
garding cases of corruption and the
solution to the problem of corruption.

I woulq like to know from the hon.
Minister whether he can throw any
light on these two motions. Shri B. R.
Bhagat possibly may be able to say
or the Minister of Parliamentary
Affairg could throw some light on
these two motions one relating to the
situation created by Pakistan’s attitude
and the other relating to corruption.
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Mr, Speaker: The hon. Member
wants to know whether they are be-
ing taken up next week or afterwards.

Shri B, R. Bhagat: Not in the next

week,

Mr. Speaker: Hon. Members would
like to know this. They feel that
these are very urgent and, therefore,
they must be informed whether they
Bre being taken up next week, not
the next week, but the week after the
next. They want to know about the
programme about their being includ-
ed on the agenda, and they must be
informed. @When the Minister of
Parliamentary Affairs comes, he
should inform them of the programme.

Shri D. C. Sharma (Gurdaspur):
I had sent a calling-attention notice
yesterday which related to a railway
accident in which thrity-one persons
were injured. May I know what the
fate of that calling-attention notice

is?

‘Mr. Speaker: I have never answered
such queries in the House,
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Shri Hari Vishnu Kamath (Hoshan-
Sadar): Tt ig regrettable that Shri
to the fact——and you must also have
noted it——that Government have not
brought forwand, nor have they de-
clared their intention to bring forward
according to your directive, the
quorum Bill or rather the anti-quorum
Bill. I hope Government would be
prepared to face the consequences.

Mr. Speaker: He had already given
that warning,

Shri Hari Vishnu Kamath:
like to repeat it.

I would

PERSONAL EXPLANATION BY A

MEMBER
Shri Shiv Charan Gupta (Delhi
Sadar): It is regretable that Shri

Kachhavaiya, the hon. Member from
Dewas made certain charges against
me in the House on the 27th Novem-
ber, 1963 while speaking on the
Requisitioning and Acquisition of
Immovable Property (Amendment)
Bill, 1963. He threw overboard all
decency in public life and made insi-
nuations and malicious, false and base-
less charges. Shri Kachhavaiya hias
commented on my life-history, I am
proud that I was a3 milk-vendor and I
am still in that business, and the
Congress and the people of Delhi
raiseq me out of dust and gave me
stature in public life.

His contemptuous reference to the
rising of a common man like me in
public life reflects his feudal outlook.
The Congress party and Congressmen
always take pleasure in seeing the
people from the masses coming up in
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public life ang thus creating confi-
dence in the system of democracy.

It is quite unfounded and baseless
that I ever did any lang business,
purchased and sold land anq thereby
made profits. He stated that he could
produce proofs. I challenge him to
submit proofs and be ready to face
the consequences for his failure to do
so, It is again wrong .and baseless
that any land was ever sold through
me. It is also baseless that any colony
has been named in Delhj or outside
after my name. It is unfortunate that
the “on, Member Shri Kachhavaiya
should take recourse to character
assassination, lower the standards of
public conduct and degenerate public
life,

In the circumstances, I would re-
quest you to ask the hon. Member to
withdraw his remarksg,
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Shri Shiv Charan Gupta; I would
request you to expunge those remarks.
Mr, Speaker: They cannot be ex-
punged. If they are wrong, there is
a counter-statement now, and both
would remain on the record.
Q¥ ATAAE qeq o feRdr Ao
Faar fear s o
wreqey wE ¥ . # § wwar oo §
T TEAT FT TET 7G § |
Shri A, P. Jain (Tumkur): I sug-

gest that it can be referred to the
Committee of Privileges,
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12.26 hrs,

MOTION RE: REPORT ON MID-
TERM APPRAISAL OF THIRD FIVE
YEAR PLAN

Mr. Speaker: The House will now
take up further consideration of the
motion moved by Shri B. R. Bhagat
on the report on the Mid-term Apprai-
sal of the Third Five Year Plan.
Out of 15 hours allotted, 1 hour and
35 minutes have already been taken
up, and 13 hours anq 25 minutes now
remain,

s}'u-i'D, N. Tiwary who was in pos-
session of the House may continue his
speech now.

Shri D. N, Tiwary
Last evening, I was describing the
condition of Bihar and its utter
dependence on agriculture. The popu-
lation depending on agriculture in
Bihar is nearly 86 per cent as com-
pared with: the all-India average of
70 per cent.

I had also referred to the discrimi-
natory treatment meteq out to
Biharis in the Ceniral undertakings.
Then, T was interruptej by the hon.
Minister of Steel, Mires and Heavy
Engineering. For his irfcvmation, T
want to quote certain figures. In the
Heavy Engineering Corporztion, Ran-
chi, out of technical and engineering
posts, only 406 are held by Biharis,
and 1638 are held by non-Biharis, In
Sindri too, out of 90 engineering posts
only 6 are held by Biharis, and 89
are held by others. In other posts
also, the position of Biharis i¢ not very
good, if we compare the position with
what exists in the Siate undertakings
established in other Stastes. When you
go to Madras or Calcutta or Bombay,
you will hardly find « single Bihari
there . . .

Mr, Speaker: The hon. Member
shouly address me. I would request
hon. Members to be careful that they
do not address the Ministers directly.
We have had experience of two years
in this new House also. Addressing
the Chair is a wholesome procedure
and that must be followed,

(Gopalganj):
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Shri D, N. Tiwary:
go astray.

Shri Nambiar (Tiruchirapaili): The
hon, Minister is here, ard we can talk
to him,

Shri D. N. Fiwary: 1 may point
out here that if you were to go to
Madras or Bombay or Calcutta or to
any other place, you will hardly find
any Bihari in any post in the Central
undertakings there. I do not want
any discrimination against any State.
But I am concerned with the fact that
Biharis should not be discriminated
against even in their own State but
unfortunately, there is diserimination
today. 7

Sometimes, we

The employment position in Bihar
has gone down to very great ex-
tent in the last two years, that is,
since the inauguration of the Third
Plan. I would ask the hon. Minister
of Finance and the Minister of Steel,
Mines anq Heavy Engineerirg to take
this mater into consideration and issue
directives that no discrimination
should be made against the Biharis.

In all the Centra! undertakings in
Bihar, you will not finq a single
Bihari as manager as personnel
officer, the two key officers who give
employment to people there. These
posts are generally held by outsiders.

This is bias against Biharis.

Mr. Speaker: These matters should
rather be taken up privately with the
Minister or the appointing authority
instead of discussing them on the floor
of the House,

Shri D. N. Tiwary: We are tired
of raising this matter with them and
therefore, I have taken this opportu-
nity to say it here,

Shri C, Subramaniam: May I say
that the charge of discrimination is
completely unfounded? At the en~
gineers level, selection is made on the
basis of all-India recruitment, and if
there are not sufficient number of

AGRAHAYANA 15, 1885 (SAKA) Report on Mid- 3446

Term Appraisal of Third
Five Year Plan
Bihani engineers qualified to be em-
ployed, there is no discrimination at
all. Therefore, simply because it is
in' Bihar, we cannot employ every
Bihari there to swell the number,

Shri D, N, Tiwary: [ challenge this
statement, because in Bihar there are
quite a large number of engineers and
diploma holders who are sitling idle.
Yet they are not gefting any employ-
ment there. The reason is that the
head of the undertaking and the per-
sonnel officer there are not Biharis.
Therefore, such things are happening.

A sense of justice shoulg be shown
to Bihar so that it can come up to
the level of the advanced States,

Bihar has a per capita income of
only Rs. 193 as compared to the all-
India figure of Rs. 329.

Coming to the subject of the motion,
I wish to say that it is not creditable
for us not to fill the gap in agricul-
tural production since 1950. In 1950,
the gap was of the onrder of 4 per
cent. Today also it is of the order
of 4 or 5 per cent. We have no doubt
produced more, but the average gap

is not filled up.

The second point is that the outlay
on the Plan has gone up by Rs. 500
crores, from Rs. 7500 crores to Rs. 8000
crores. I only wish to point out that
the investment should be commensu-
rate with the benefit. Why has the
Plan failed? The main deficiency is of

.the implementation machinery, as was

said here. The administrative machin-
ery reeks with corruption which is
widespread at the lower level but the
higher level is also not immune to it.
I can say without fear of contradiction
that 'so far as the Railways, PWD, Sup-
ply Offices and Block Offices are con-
cerned, 90 per cent people are corrupt.
In those places, it has penetrated even
the higher level. You have to make
provision against corruption and have
to tighten up the looseness and soft-
ness in the administrative set-up. The
system of recruiting retired personnel
should be done away with. If you
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want to profit by their advice, keep
them on advisory boards, but not in
places where implementation is requir-
ed. They have grown old, they have
worked sufficiently and cannot be ex-
pected to put forth the same dynamism
which can be expected from a young
man.

The third point is that the burden of
taxation falls more heavily on the
middle income group. This should be
tightened. Central taxation has brought
revenue to the tune of Rs. 1900 crores,
that is, Rs, 800 crores more than the
target. It is time the Finance Minister
gave thought to this problem of light-
ening the burden on the middle in-
come group.

Diversion of funds from one head to
another as agreed upon under the F. Y,
Plan and annual plans should be check-
ed up; otherwise, national and State
priorities are upset.

The most important gocial objective
of planned development is to lift up
those regions and sections of the com-
munity which are lagging behind, and
bring them on par with those who
ere advanced. The whole body can-
not be strong unless every limb there-
of is strong. Bombay, Calcutta and
Madras have an advantage in that they
came under the occupation of the Bri~
tish earlier, and so they developed
earlier. Special care has to be taken
of the backward areas.

. As you have already rung the bell, I
will just refer to what the Prime Minis-
ter has said, which hangs in every
office: ‘I am not interested in excuses
for delay. I am interested in the work
done.’ The people of India are look-
{ng to us, to the Government, special-
ly to Pandit Jawaharlal Nehru, to lift
them up from misery. Let us mnot fall
them. Let all of us put our heads to-
gether to help our great leader to
achieve our goal.

Shri Indrajit Gupta (Calcutta South
‘West): This mid-term appraisal re-
port of the Third Plan has been under
‘considerable public scrutiny during tne

‘the Prime Minister—that this

it does not try to hide
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last 8 or 10 days. Newspapers have
commented widely on it, various eco-
nomic journalg and prominent persons
have made several remarks regarding
it. Itis being referred to as disappoint-
ing, somebody has referred to it as a
painless appraisal, somebody ‘else has
termed it as a painful appraisal. The
Prime Minister is reported to have said
that it shows that the Plan is in a ‘rut’.
He seems to have diagnosed its ills in
one word, that is, failure to implement
the Plan, that is, the failure of imple-
mentation and administration primari-
ly.

Yesterday, we had an introductory
speech from Shri B. R, Bhagat which, I
think, was also painless rather than
painful, because it was certainly com-
placent, whatever else it may not have
been. Then we had our familiar pro-
phet of doom, Shri M. R. Masani,
speaking here prophesying that the end'
of the Plan was in sight or even if it
was not, it should be scrapped as soon:
ag possible.

This is a very big subject, and it is
not possible to deal with all aspects of’
it. There are only a few problems
which I would like to highlight. I do
not wish to go into a detailed debate
with Shri Masani because his is a lone
voice in this House. I think nobody
supports his idea that the country can
advance without planning, My quar-
rel with him is not that there is social-
ism being built here; my quarrel with:
his outlook ig that socialist is not being
built here; in fact, capitalism is being
built in the name of this Plan. It is
not that the Government is interfering
too much, but in my opinion, the Gov-
ernment is rather too timid and hesit-
ant. It is not, as Shri Masani wanted
to make out that the public sector is.
becoming so powerful; in my view, the
public sector is still very very weak in
relation to the private sector.

Somebody hag szid—% think it was.
report
has the merit of frankness, that at least
unpalatable
sruths, but admits them. I am afraid I
cannot agree with the Prime Minister
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either. Certain truths become so obvi-
ous, so unpalatable that there is no
way out but to admit them, at least
under compulsion. Even so, the old
habit dies hard.

Within the short time at my dispos-
al, I would like to point out certain
things. For example, ag soon as one
reads the opening pages of this report,
there is a sort of deception of statistics
being practised, which is certainly not
consistent, in my view, with a desire to
be frank, For example, the Govern-
ment’s estimate of national income pre-
pared by the Central Statistical Orga-
nisation has made it quite clear earlier
that between 1960-61 and 1961-62, there
was an actual decline in the rate of
growth; no question of the advance
being slower than it was targeted to
be—Dbut that is the thesis made out in
the appraisal report, that we are sup-
posed to advance at the rate of 5 per
cent, but the advance has been annual-
ly only of the order of 2.5 per cent. But
this hideg the truth which is revealed
very much in the Government’s own
figures, that from a per capita nation-
al income of Rs. 293.7 in 1960-61, there
wag an actual decline to Rs. 293.4 in
1961-62. The index went down from
117.7 to 117.5, but the appraisal report
hides this fact, It glosses over it by
lumping two or three years together
and saying that from 1961-63 the an-
nual rate of increase was 2.5 per cent.
It is not correct. Either the appraisal
report is correct, or the estimates of
national income are correct. So here
the old habit persists because if you
lump together 1961 to 1963, take the
average and show it as #n annual in-
crease of 2.5 per cent, it hides a very
serxous fact, and the truth, that there
‘was an actual decline between 1960-61
‘and 1961-62.

Calculations show that even if by
1976 we are to attain a state of affairs
where every family will have an in-
come of Rs. 100 per month, the rate of
growth should go up to 7 per cent per
year. This gives some idea of the mag-
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nitude of the problem we are facing,
and it has to be appreciated in the
perspective of the controversy we had
some time ago over how many people
werte living on three annas or 74 annas
a day.

My other big quarrel with this re-
port as a report is that it talks about
production, growth, output and all
that, but is silent on the distribution of
that national income, What kind of
an appraisal is this? Appraisal must
be all-sided. The difficulties are
there, nobody denies them, but only
one side of the picture is shown. What
is happening in the distribution pattern
of the national income is not shown.

In fact, there is a certain amount of
complacency in the rather boastful
claim that though the national income
may have gone down, reserves on a:
much larger scale have been mobilised.
What is the conclusion Government
wishes to draw from this? What they
have stated is correct, but an appraisal
must be made of its pattern.

In 1948-49 the amount mobilised in
the form of direct taxes was 2.8 per
cent, while in 1961-62 the percentage
has not changed, it remains roughly
the same, whereag indirect taxes from-
4.1 per cent in 1948-49 have gone up

‘to 7.8 per cent in 1961-62. This has

some bearing on the distribution of
the national income. It is not enough
just to say that resources have increas-
ed.

The Reserve Bank made a study in
September, 1963 which very clearly
shows that in the urban sector—our
economy is gtill very much urban-
oriented, and that is the danger—the
unequal distribution of income has
increased instead of narrowing down.
Nowhere does this report appraise this
problem. Only the ultimate objective
are extolled. According to the Re-
serve Bank survey, the top 10 per cent
of the population gets 28 per cent of
personal income, and the top 20 per

‘cent’of ‘the ‘population appropriates 42.

per cent of personal income.
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So, this report is not frank, it is one-
:sided; it is only frank to the extent that
it is not_possible any more to conceal
the truth about certain things.

Since there are one or two polite but
critical remarks about the private
sector in this report, there is quite a
‘hubbub in the private sector, and they
are saying that the whole trouble is
that the climate of investment is not
what it should be, that Government
is not doing anything to create a pro-
‘per climate of investment. I find that
‘the latest issue of Birla’s Eastern
Eeconomist of today’s date says that
‘no measures are taken in terms of
Government planning .bo provide for
a favourable climate of expansion in
the private sector. This is their
-grouse. And Shri Bhagat sounded
rather dutiful when he seemed to echo
this yesterday by saying that Govern-
ment was very anxious to take steps
to see that a favourable climate Was
created for investment and expansion.
‘What do these gentlemen want? They
should tell us clearly. Shri Masani is
one extreme phenomenon of this
theory, and I do not bother much about
“him.

The national income rose by 43 per
.cent in the whole of the ‘fifties; abso-
lute profits rose in the same period by
76 per cent; dividends rose in the same
period by 55 per cent. And yet thfare
is no climate for investment according
to these gentlemen. This rate of pro-
fitability is higher than the rate avail-
able in UK. Many figures can be pro-
duced to show that the lion’s share of
-these companies’ surpluses are bging
appropriated by the promotors, direc-
tors, managing agents and so on. Ope
has only to compare the state of affairs
that existed 15 years ago with that of
today. Let us take any one of the top
business houses in this country and see
how many concerns they owned 15
years ago and how many they own to-
day. That is enough to show whether
the climate of investment is favourable

to them or not.

This talk about unfavourable inve'st-
ment is also cited to show that foreign
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investment is not coming fast enough,
because of disincentives in this country.
Here is a statement made some time
ago, in November, by Shri R. S. Bhat,
who is Director of the Indian Invest-
ment Centre,- which, as you know was
set up some time ago with Shri G. L.
Mehta as Chairman to try to attract
more foreign private capital invest-
ment into this country. In this state-
ment reported by the PTI Shri Bhat
says that investors of the capital ex-
porting countries are investing in those
industries whose products can com-
mand a large and growing °‘market,
either domestic or foreign. Welcom-
ing this as a satisfactory trend, he said:

“This wag because there was a
large domestic market for the pro-
ducts of some of the manufacturing
industries. The rate of profits was
also attractive in India as compared
with the developing countries. A
recent study had shown that U.S.
companies in India reported an
earning ratio of 20°9 per cent. In
1961 the ratio was 9:1 in Japan and
19:1 in the Philippines. He added
that many foreign firms regarded
India as a base for acquiring a foot-
hold in the markets of the neigh-
bouring countries.”

If the Director of the Indian Investment
Centre can talk like this, I do not see
any evidence of an unfavourable cli-
mate. It is a gmokescreen created by
Shri Masani and his friends and certain
of their friends abroad in order to put
more pressure on the country to make
more concessions to them.

Shri Ranga (Chittoor): You want
control. :

Shri Indrajit Gupta: As a matter
of fact, even the Government has a
particular weakness, and seems to
argue continually that foreign private
investment is essential for our econo-
mic growth.

Shri Ranga: Of course.
SHri Indrajit Gupta: Plenty of

foreign private capital has come to this
country. Nobody answers the ques-
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tion. How does it fit in with the plan-
ned economy? What is its contribu-
tion specifically to the development of
the Plan, along the lines that want the
Plan to go? Foreign investment
pattern is only in those industries
which are highly profitable. That is
natural. That ig what Mr. Masani says
day in-and day out: if you leave.a
free field they will go into the most
profitable industries. But it does not
follow necessarily that the industry
earning the highest profit ig the in-
dustry which we shall give -high
priority in our Plan. If the capital in-
flows and outflows are balanced over
a period of 'years it will be found that
the net result on our balance of pay-
ments is negative, it has a negative
effect on our balance of payments.
That is the whole pattern of foreign
investment and foreign capital in this
country. The worst example is our
trading terms with West Germany.
Everybody knows it. What a huge
deficit are we .incurring with West
Gernamy as a result of the pattern of
investment and trade with them? It
is calculated that if the gross inward
cash transfers plus investments in
kind are taken together and from
that we take the total outpayments for
repatriation and for service charges,
every year there is a deficit of Rs. 20-80
croreg that this country is suffering. It
is not as if it is a shibboleth whether
we should have foreign capital at all
costs in the country or we should never
have foreign capital. What is its im-
pact and effect on the economy?

The Minister of Planning (Shri B.
R. Bhagat): What do you include in
the outgoing?

Shri Indrajit Gupta: I will have to
go into a lot of details; I do not wish
to be derailed. 1 can show it to him
any other time and I shall discuss it
with the Minister. Of course, most of
the British companies in the country
operating for a very long time are
ploughing back their profits. That is
also counted as far the inflow is con-
cerned. Now, let us see the climate
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for investment. Take any of these con-
cerns. The Hindustan Lever, for ins-
tance, for a long period has been plou-
ghing back. What has happened. It
began with a subscribed capital of Rs.
5:57 crores and its accumulated re-
serves are 3-87 crores. In the last
three years, it declared dividends at
the rate of 24, 26 and 26 per cent. The
Dunlop Rubber’s subscribed capital is
Rs, 5°2 crores its accumulated reserves
are already Rs, 4'7 crores. It declared
dividends at the rate of 21'5, 21'5 and
20 per cent. The subscribed capital of
Metal Box was Rs. 1°91 crores but its
reserves have already exceeded Rs. 1-97
crores and it has been declaring divi-
dend at 17 and 25 per cent. Is this an
unfavourable climate for investment?
I do not go into the question of repa-
triation of profits of the oil companies:
this is known to everybody. Between
1955 and 1961 over Ris. 83 crores have
been repatriated from these three oil
companies in view of profits, deprecia-
tion, operational requirements, etc. So,
on balance what is happening? How
much are we gaining? Arg they assist-
ing us in our economic growth? Is
there not ample compensation for them
for bringing in this capital in this form?
On the whole, as I said, it is having a
negative effect but there is no appraisal
of it in the report here.

The whole question of the private
sector’s performance has come up. It is
quite helpful that this morning during
question hour two statements were laid
on fertiliser and cement. The Minis-
ters, the report and Mr. Masani attach
great importance to giving the people
minimum’ of housing, clothing and food
and you cannot do these things without
these materials—fertiliser and cement.
In the statement there is much juggl-
ing of figures. They say the demand
for cement has gone up very much and
is now in excesg of the capacity. It
may be correct. But the real point is:
why production has not kept up with
today’s installed capacity? For meet-
ing increased demands you may have
to have increased capacity. But what
about the existing installed capacity?
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No answer is given. In the statement
they say that in order to induce the
industry to maximise production, a
scheme for incentives by way of in-
creased price for extra production over
and above the base production has been
introduced. That is the hub of the
question. The private sector, being a
capitalist sector, operates according to
the economy of capitalism which means
they will always produce only when
they can sell it at a certain price and
at a certain margin of profit in the mar-
ket. Otherwise, they would cease to
be capitalists. Therefore, the installed
capacity is not being utilised to the full.
Tt will be utilised to the full only when
this condition is satisfied. The figures
in the statement show how production
is lagging behind capacity in respect
of fertilisers. In this case the public
sector plants are also partly to blame.
In reply to a question the other day,
hon., Minister Shri Humayun Kabir
gave a delightful vague reply; out of
7 licences issued to the private sector
for fertiliser plants, three were going
ahead. That means what? They are
going ahead for the last several years.
Then, there were under discussion: and
one was being transferred to the public
sector. That is the record of the pri-
vate sector. The least that I can say
about the public sector is that it should
do much better. The main bottleneck
in respect of the public sector is'in ad-
ministration. There is a certain amount
of anarchy in planning: then there is
the rather chaotic administrative
method and then there are conflicting
interests between Ministries and the
Planning Commission and the State
Governments and all these constantly
push and pull and hamper the advance-
ment, There is the bureaucracy
which hag been referred to many times.
People who have very little qualifi-
cation are put as heads of industrial
units or in big posts. I read today for
instance that the scientists who work
with the CSIR are complaining that
they are never consulted, there is no
co-operation and co-ordination with
them—they have said in a statement—
when foreign collaboration agreements
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are entered into whether the CSIR
laboratories could produce indigenous-
some part of the materials required for
the projects; their possibilities are
never explored. The result is much
wastage of expenditure and talent. Cer.’
tain collaboration agreements are posi-
tively harmful to our local interests
and industries. This is the kind of
thing going on in the Government
sector.

This Plan will never get out of this
deadlock into which it has come unless
Government makes up ‘its mind whe-
ther it wants capitalism to grow or
socialism to grow. We are haunted by
this theory of mixed economy. In the
beginning when we first won Indepen-
dence it was found very necessary. I
would like to know from the Govern-
ment, on this theory of mixed economy,
whether it means that for years to-
gether, and for all time to come, the
balance of forces within the mixed eco-
nomy, that is to say, the private sector
and the public sector, co-existing side
by side, will remain as it is and there
will be no change in the balance. Cer-
tain people are wanting to change the
balance in favour of the private sector,
and to see that mixed economy
framework must remain. Somebody
wants the private sector to be more and
more dominant, but does the Govern-
ment want the public sector to be more
and more dominant or not? That is
what I want to know. If it does not,
if it sticks to the rigid theory that
there must be mixed economy and
therefore everything has one national
charatcter, what is happening? The
other day the Finance Minister said,
“Why do you talk of public sector and
private sector? There is one national
sector.” ‘It sounds very nice, but inside
this framework, ‘what is happening?
Therefore, only if this concentration of
economic power, which is being allowed
to devélop the private sector, is frank-
ly recognised—I will say ‘that this re-
port and appraisal has been frank.
When that is recognised, and the Gov-
ernment decides 'that this further con-
centration ‘of economic power will not
be allowed to in private hands, and
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that stronger measures will be taken
:against it to curb it and correspondingl
the public sector will be develogerf
only then this Plan can go ahead and
not otherwise.

13 hrs,

On the contrary, many of Govern-
ment’s measures are only strengthen-
ing and encouraging this concentration
in private hands. Between 1960 and
1961, ten per cent of all the licences
that Government issued—industrial
licences and import licences,—were
cornered by 25 top business groups.
10 of these industrial g oups in this
«country controlled in 1951, 876 com-
panies. In 1958, the same 10 groups
controlled 929 companies. The capital
controlled by them in these companies
went up from Rs. 202 crores to Rs. 292
crores in 1958, And these Rs. 292
crores represented 25 per cent of the
total share capital in this country,
‘that is, non-Governmental capital.
25 per cent of the total share capital
‘was held by these 10 large industrial
groups with a total investment of
Rs. 292 crores. These are the reported
findings of the Mahalanobis Com-
mittee. I do not know whether they
are accurate or not. When this
report is laid before the House, if ever
it is, we ghall see. But this is the pat-
tern of development that is going on,
‘and to cover it up, a barrage is let loose
by Shri M. R, Masani and his friends
saying that there is no climate for in-
vestment and they must be given more
and more concessions, more and more
facilities; and more and more molly-
coddling and more and more pamper-
ing of the private gector must be done!
T am sorry to say that the Government
and the -official planners are more
-often than not tending to succumb to
this pressure.

I have not much time left now and
T wish to conclude. I come briefly to
‘the question of this agriculture and
land reform. What should be the im-
mediate aim of this land reform?
‘These are not new things. These have
been stated so many times. Some-
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body is haunted by a vision: Shri
Ranga angd his friends say that lands
wil] be collectiviseq and taken away
from the peasants. What the Govern-
ment wants to do, I am not able to
understand till today. (Interruption).
At the present level of development,
the immediate aim should be, the small
peasant-owner not the big owner who
is represented by Shri Ranga and his
friends—must be stabilised on the
basis of a proper fixity of tenure. The
fact is that the ceilings are there on
paper. In many cases they have not
been able to firmly impose the ceilings;
where the legislation has brought in
the ceilings, the ceilings have evaded,
as everybody knows. So long as this
atmosphere of uncertainty persists,
these small peasant-owners will never
have the incentive to work and in-
crease the production. Therefore, the
immediate aim of land reform must
be, especially of small peasant-owners,
a fixity of tenure with a realistic ceil-
ing. I am prepared to accept this defi-
nition of ceiling, the prescription for
the ceiling, given by the Utkal Pradesh
Congress Committee—Executive Com-
mittee. They have said it is a very
realistic outlook. I do not know, whe-
ther it is scientific or not. They say:

“....land reform in terms of
land ceiling has to remain within
the orbit of the capacity of a pair
of bullocks, which is the only agri-
cultural fraction power in India
today. It is estimated that the
owner-tiller with a pair of bul-
locks cannot work intensively
more than seven acres.”

Maybe seven acres at one place and
something else somewhere. But some
ceiling has to be fixed realistically on
this basis, guaranteeing the fixity of
tenure and all possible assistance to
the peasant-owner from the State, in
the form of fertilisers, better seeds,
water, above all else perennial supply
of water for irrigation, insecticide,
implements shortage facilities, credit
facilities, marketing facilities, etc. I
am glad to say that various committees
even belonging to the ruling party
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have begun to support this rather
more vocally in recent days.
Shri A. P, Jain (Tumkur): May I
put a question?

Shri Indrajit Gupta: There is no
use asking me a question, because I
am not a Minister. This is not a socia-
list programme. It is an elementary
programme which is capable of adop-
tion, for land reform. Why is it not
being carried out? The reasons are
not given. The reasons for the short-
falls are not given. What stands in
the way? Why cannot the programme
be carried out? Whose interests would
be harmed if these were carried out?
Obviously the interests of the big
landholders, the traders, the grain
speculators and the people who can
profit at present by exploiting the
peasants. Therefore, the pressure of
these sections from outside the ruling
party and inside the ruling party is
holding back the hands of the Govern-
ment, and so these land reforms are
not going ahead, despite so many
good intentions which are expressed.

Above all else, there is a failure to
enlist the co-operation of the peasant
himself, the man who is supposed to
benefit primarily by this measure of
land reform. Land reform cannot be
carried out, as it sought to be done,
entirely by the bureaucratic adminis-
trative machinery, by multiplying the
committees and village community
schemes and block development and
so on. Do that by all means, in
whatever way you think they are effi-

cient, but these can never be worked.

without the active enlistment and co-
operation of the peasants through
some form of organisation which
brings in their co-operation directly.

Another question in this connection
which I would like to raise for the
‘consideration of the Government is
this. Our agricultural production is
lagging so much and now the experts
are saying it may take 25 years be-
fore we can attain self-sufficiency at
the present rate. So, should we not
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also think, along with this question of
land reform which does not brook de-
lay—I am not going into it again
now—in terms of some sort of crash
programme which will at least in some
places put up our agricultural produc-
tion, boost it up in a way which will
be striking? Does this question of
mixed economy apply only to the field
of industry and commerce? Cannot
it not be applied to agriculture? There
is no assessment in this report. With
whatever data are available I went
into the question of the working of
the Central Government’s mechanised
farm at Suratgarh about which, I re-
gret to say, very little has ever been
told to this House. The experience in
that farm is never properly shared
with this House. In this Central
Mechanised Farm at Suratgarh, I find
that during the year 1-7-1960 to 30-6-
1961—there is no subsequent report
available—which was incidently a
year of very unfavourable climatic
conditions—a very bad year as far as
climate is concerned—the yield which
was obtained was poor. What was the
yield per acre which was obtained at
Suratgarh compared with the all-India
average? I have tried to compare it.
I could get hold of the figure for paddy.
The highest yield per acre achieved at
Suratgarh was 43 maunds per acre.
The all-India average, according to
the Government, is 11.4. In jowar,
the yield at Suratgarh in that year,
which was a bad year, was 23.25
maunds per acre. The all-India ave-
rage was 6.5 maunds. In the case of
bajra, the yield at Suratgarh was 15
maunds 32 seers. The all-India ave-
rage wus 3.15 maunds. In the case of
sugarcane the highest yield at Surat-
garh was 1,000 maunds. The average
yield was 417 maunds 29 seers. The
all-India average was 50.5 maunds. In
the case of wheat, the yield at Surat-
garh was 30 maunds. The highest
average yield was 19 maunds and 31

seers and the all-India average 9
maunds.
Shri Ranga is mea%ing A running

commentary here about how much
wastage, how much expenditure and
so on. Well, he is welcome to go into
that and give us the figures. The im-
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portant point is, allowing for all
wastage and excessive expenditure
and everything, there is enough evi-
dence here to show that the margin
is so great. So, I would request the
Government to take this more seri-
ously. Side by side with land reforms
on the basis of small peasant owners,
why could they not set up more of
these big State mechanised farms in
suitable parts of the country? I do
not see any reason against it, There
is plenty of land lying around and if
the Government organise such farms
and run them more efficiently, there
will be very good returns, Of course,
in the case of Suratgarh, we know-
that the entire machinery and equip-
ment that were required were supplied
as gift by the Soviet Union, but if we
have 10, 15 or 20 such farms, there
is no reason why the Government will
not be able to procure the necessary
equipment and agricultura] machin-
ery from various friendly countries.
So, my suggestion 1is, taking these
figures—if these figures are wrong,.I
stand corrected; these are government
figures—the margin of difference is so
great that this seems to be a line
worth exploring. I read somewhere
that one Soviet agricultural expert is
reported to have, stated that if instead
of one Suratgarh there were 100

Suratgarhs set up in India, India’s
problem of food deficit could be
solved.

Shri Shivaji Rao S. Deshmukh (Par-
bhani): Then we will need a Moscow
in India too.

Shri Indrajit Gupta: I expected
these hon. Members to have a little
more intelligence. When they cannot
run their own Plans well......

Shri Shivaji Rao S, Deshmukh: I
thought Moscow had enough intelli-
gence. That is why I said that.

Shri Indrajit Gupta: Now I come to
the conclusion of my submissions.
?.l’h? real truth of the matter, as I see
it, is that there are two plans at work,
not one plan. At the AICC session at
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Jaipur one leading member of the
ruling party, either consciously or un-
consciously, for a brief moment lifted
the curtain from a corner of the truth:
when he said that there is a parallel
government functioning in this coun-
try, a parallel government run by peo-
ple who, according to him—I do not
know from where he got his estimate—
have in their hands about Rs. 3,000
crores of unaccounted money. And I
know precisely whom he was refer-
ring to—the very people whom I have
referred to as the foci of economic
concentration of power. If a leading
member, and a responsible member 1
believe, of the ruling party can make
this statement that virtually a parallel

government is being run, I see here a
parallel Plan is being run by the same
people. There is one plan which is
the officia] plan of the Planning Com-
mission, and there is yet another plan.
There are two sets of planners also.

There is another Planning Commission
underground, whose theoretician is
Shri Masani, and maybe its planning
body is the Executive Committee of
the Federation of Indian Chambers
of Commerce and Industry, and some
of their agents are perhaps inside the
ruling party too. This is the basic
source of corruption and sabotage of
the Plan that is going on with the re-
sult that a vast amount of money has
been cornered and accumulated by
some people. I do not say all busi-
nessmen are party to it, but certainly
some or most of them are, and here
you find it, soon after Jaipur Session
Shri K. K. Birla venting his spleen and
saying that no such thing as economie
concentration is taking place. He has
told a long story to show that the poor
people are going up in income and the
rich people are getting poorer! Per-
haps, his one complaint is that he can-
not rise to the status of big monopo-
lists in the United States. So, my
conclusion is that these monopolists,
who are running a parallel govern-
ment according to Shri Patnaik, are
also running a parallel Plan, and that
plan is successful to a certain extent,
in so far as sabotaging the growth and
the development of the official Plan is
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concerned because they are able to-

get more and more concessions for
themselves. Therefore, it is my view
that a stop must be put to this kind
of double game which is going on.

I am sure the Government is well
aware that countries ground us, under-
developed countries, economically poor
-countries have had to take certain
steps in their own interests. They
are not socialist countries but it is not
possible for them to develop their
-economy without taking certain steps
‘to weaken these centres of economic
concentration. I have been reading
the report of the press conference re-
cently held by President Nasser of the
United Arabic Republic, where he
was asked a number of questions. It
-would be very instructive, I am sure,
for the members of the Planning
Commission to read that, and it is
available now, and see the steps that
they were forced to take. Surely,
President Nasser is not a Communist.
In fact, in his country the Communist

Party is illegal. But, see the steps
they were forced to take like
nationalisation of the important

sectors of the economy without which
it is impossible to get either the re-
sources or the points of vantage from
where the economy can be taken for-
ward in a country like ours. There-
fore, these steps have to be taken.

I would conclude by saying that the
‘Government is today facing a very
serious challenge. It is an open chal-
lenge. That plan and that Govern-
ment, the parallel ones I mean, may
‘be operating behind tne curtain, but
the challenges are voiced openly.
May I conclude, Sir, by quoting, with
your permission, one or two recent
opinions which have been expressed
after this Appraisal Report came?
People are saying this openly. In the
Indian Express writes Shri Frank
Moraes;

“dressing up old ideas in new
garments deceives very few.”

“If this is,
‘Democratic

Congress
nobody

however,
Socijalism,
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need quarrel with it; every one

has a place under this spacious

umbrella—even Barry Goldwater
of the U.S.”

This is from the Indian Ezpress This
is the way they take your Appraisal
report. The Statesman has said:

“Further restatement of the
Socialist objective at this juncture
is unhkely to contain anything
more dramatic than reduction of
privileges....Anything specifically
more radical may divide the
party.”

He is referring to the ruling party.
Our Ambassador, Shri B. K. Nehru in
the United States on the 10th of Nov-
ember in a speech somewhere hasg
said:

“in terms of the definition, the
US was perhaps the best Socia-
list ccuntry in the world.”

This is the kind of advertisement
given for ourselves. Therefore, it is
time the Government seriously went
in for some self-criticism and turned
their eyes inwards. If the Plan is to
be modified, re-modelled or re-fashion-
ed in order to take the country for-
ward, for which we are very anxious,
we are prepared to give our full co-
operation. But, then, that Plan must
be a plan in the interests of the people
of this country. Now my complaint
against the present Plan is that it says
many good things on paper but in
practice serves the interests of Shri
K. K. Birla and Shri Masani. I hope
the Government will take a serious
view of the grave crisis we are facing
and muster courage with the support
of the people to go forward along the
lines I have indicated.

Shri Surendranath Dwivedy (Ken-
drapara): Mr. Speaker, the grand
catalogue of failures contamed in the
mid-term Appraisal of the Third Plan
is really an indictment of the Govern-
ment and the Planning Commission.
A Government which has so long
claimed pre-occupation with develop-
mental activities and fafleg to maintain
our territorial integrity on account of
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that pre-occupation has no right to
exist after this admission of the grand
failures. Further, it is not as if these
failures were not known to the Gov-
ernment. The significant aspects of
the failures of our economy and plan-
ning were pointed out very many
times in this House. But what has
been the reply? We have always been
told “you are all cynics and critics; the
foreigners praise us but you condemn
us”. Even during the elections the
Congress party took the credit for the
Plan by saying “vote for the Congress
becaus2 you want the Plan to succeed”
and only Congress can make the Plan
succeed”. Now that the real collapse
0f the economic development is so
glaring that they could not conceal it,
they come forward with some excuse
and the main criticism starts from the
Prime Minister. He says, “Oh! the
/Planning Commission? It has become
a big bureaucratic machine.” It is a
-great discovery made by the Chairman
of the Planning Commission after pre-
siding over the deliberations of the
‘Planning Commission for about 12}
‘years. It is a great discovery, greater
than the discovery of India. Was it
not known? The Estimates Com-
‘mittee of this House had on several
occasions pointed out that the Plan-
ning Commission had become really a
‘burden and could not deliver the

goods. But nobody paid any attention
to that.
Again, because somewhere the

‘blame must be put, he says that there
is nothing wrong with the policy of
the Plan. He has actually said in a
statement that there is need for
change in the mode of the implemen-
tation of the Plan, that it has fallen
into a rut and has become outdated.
It is really a very strange statement.
A bad workman always quarrels wit\h
‘his tools! I do not know if the Prime
Minister of this country who is in
-charge of the Government apparatus
for the last so many years—I17 years
perhaps—has not looked into these
problems of implementation. What
happens? Now he realises it after
leading this country to historic catas-

1652 (ai) LSD—S5.
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trophe and, naturally, gives a handle
to friends, like Shri Masani, to come
forward to say that. Of course, Shri
Masani’s  criticism is misplaced, I
would say. He says that this is a
Gostplan imported from Moscow and
that these people are dogmatic. But
if there was an iota of truth in what
Shri Masani says, at least there would
have been some achievement. Even
in dictatorial countries where the plans
have worked there have been signi-
ficant achievements. I do not think it
was proper for Shri Masani to give
credit to persons who do not deserve
it. There is no Communist or socialist
planning as such which is going on in
our country. There is no conflict
throughout.

Even today I want to know as to
what is the social objective of this
Plan and what are we aiming at. The
hon, Prime Minister says that they do
not hide facts, but I want to say that
they are hoodwinking the people.
want to know, when this Plan Apprai-
sal was placed before us, why was the
Mahlanobis Committee’s Report also-
not placed before the House? The re=
port is not yet published,

Shri B. R. Bhagat: Not finalised.
Shri Surendranath Dwivedy: They
will never finalise it—I know that—
because it is to your disadvantage.
If they had submitted it to the Gov~
ernment, the Government would have
been ahle to point out the reasons that
they have stateq and where this wealth
has gone. When it is made public, I
am sure, it will be made more than
clear that the Government has really
laid the foundation not of socialist
planning but really of concentration
of wealth. The concentration of
wealth has been so great, the economic
disparity has become so glaring, the
backbone of the weaker section has
really been broken to such an extent
that ultimately out of all these efforts
what would emerge will not be a
socialist society but a society more
a kin to the ideals and ideologies of
Shri Masani. I am very clear about it.
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This is a crucial period in our his-
tory and we have to take the serious-
ness of the situation into considera-
tion. It is no use crying or raising the
slogan of scrapping the plan. That is
worse than the disease. That is not
the panacea for this. There is need
for planned development in this coun-
try. That is the objective of the
whole country. There is no doubt

about it. “What has actually failed is

not planning but the Planning Com-
mission. I may characterise the Plan-
ning Commission as nothing but a
frustration squad because of the
achievements that they have so far
shown to us. It is not only failure in
implementation but there is faulty and
unrealistic planning also. 1 would not
like to go into details and I do not
think it is possible for me to place be-
fore the House a more graphic account
than what has been stated in the Mid-
Term Appraisal report. In every sec-
tor, in all aspects of planning it is a
period of slow economic growth.

But 1 congratulate the Planning
Commission too. Through great eff-
orts all these years at least they have
been able to achieve economic growth
in this country at a rate which is just
at par with the rate of growth of
population. Is this not a great record.
At least it has not deteriorated and
gone below that, There is a down-
ward trend. That is admitted. In the
matter of employment, industrial or
agricultural production, economic dis-
parity, housing education, health, rise
in prices, anything you take, every-
where the same story is repeated.
And if you will go through the report,
you will find that the more significant
part of it is that this downward trend
has specifically occurred in the year
1962-63 which was a significant year
for this country. I think, it is re-
markable because during that year
there was no shortage of resources. Al-
though the Government failed to se-
cure a balance from the current reve-
nue-anticipated, in spite of that, the
overall resources position is better than
before. Against the estimated addi-
tional taxation of Rs. 1,100 crores in
the five years of the Plan, measures
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so far taken will yield as much as
Rs, 1,900 crores. Market loans and
public savings returns are quite satis-
factory. Even foreign assistance posi-
tion, I think, has exceeded the estimat-
ed requirements. Even if we look at
the budgetary figures, we find that in
a period that was fruitless in economic
returns the total budgetary outlay of

. the States and of the Centre had in-

cerased from Rs. 2,616 crores in 1960-
61 to Rs, 3,564 crores in 1962-63 and
to Rs. 4,173 crores in 1963-64. From
internal and external sources money
at our disposal was quite adequate for
the purpose, yet in performance, in
reaching the physical targets they fail-
ed. Tt is really inexplicable.

Another factor was this emergency.
Because of the Chinese aggression
more powers were given to the Gov-
ernment. There was magnificient res-
ponse from the people to the addi-
tional burden of taxation and to every-
thing. It was with them; yet, they
miserably failed. And these are the
periods which in other countries have
become the boom periods! There has
been development and progress throu-
ghout in all other countries in such
emergencies. Even then if these peo-
ple have failed and even normal pro-
duction has not gone up, God save
this country from the hands of these
planners.

It has been stated somewhere in this
report that soon after the Chinese ag-
gression, the National Development
Council met in November and viewed
the Plan as an integral part of natio-
nal defence; immediate priorities were
re-examined with a view to adapting
to the urgent requirements of defence.
‘We have a slogan ‘Defence and deve-
lopment’. I would like to know what
were the priorities fixed after the re-
examination of the Plan; what were
the plans that were cut out; whether
the Planning Commission and the
Government when they discussed these
priorities with the National Develop-
ment Council put before them the
administrative capacity which could
carry on the burden and the present
requirements; or, they are planning in
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the air which failed even within these
months.

I am told that as many as 117 ex-
pansion schemes were abandoned for
the purpose of defence. I want to
know where these additional resour-
ces have gone and where the addi-
tional capacity has gone. Has it gone
for furthering defence production?

Take the achievements in defence
production itself. It is said that there
has been significant improvement in
this sector. But it is not because of
any extra capacity or additional capa-
city has ben generated. It is because
the workers responded to the appeal,
the patriotic appeal. They were pat-
riotic enough; they cooperated and
the unused capacity of the defence
factories was utilised to some extent
and there was the improvement.
Otherwise, if there was more produc-
tion, it would have been reflected in
the index figure. The planning is
not done actually for requirements.
Political considerations weigh even in
regard to the defence production. I
want to put it to the Government.
Take, for example, the MIG factory
which was going to be put up in
Orissa. Now, for political consider-
ations, they want to separate it al-
though it was all decided and a place
was selected, as I know, in Orissa at
Koraput where the entire factory was
to be established. As soon as the new
Defence Minister came, it was all
changed, the bodies to be manufac-
tured somewhere, the machinery to
be manufactured somewhere and the
assembling to be done somewhere
else. I do not know how many years
it will take. The Russians have not
supplied the necessary requirements
in time. But on Government side
only the lands are being just requisi-
tioned for the purpose. If that is
what is being done, I do not know
how they are going to improve the
present position.

I want to point out that this is not
only faulty implementation, but it is
faulty planning throughout. The
Planning Commission has never been

AGRAHAYANA 15, 1885 (SAKA) Report on Mid-

3470
Term Appraisal of Third 7

Five Year Plan

realistic. Its Plan has no relation to
demand and supply. I will give one
concrete example here. We are told
in the House often that the public
sector undertakings could not fulfil
the target of production because of
want of coal, because of transport
difficulties. Now, when the transport
difficulties are removed, what we find
is there is underproduction in high-
grade coal and over-production in
low-grade coal—there is a glut. What
is this due to? It is because of faulty
planning, nothing else. Even in re-
gard to chemicals and pig iron, there
is the same difficulty. It is because
of faulty planning and proper antici-
pation was not made,

Then, no new units are being grant-
ed licences. It is because they say
that they have to import 50 per cent
of the raw materials which must be
compensated by exports. If their
goods can be exported, then only new
licences will be given. I want to put
it to the Government that it is a
strange statement at this hour of the
day. As far as I know, here was a
committee called the Imports Substi-
tution Committee presided over by
Mr. G. L. Mehta. This Committee
was dissolved two years back and the
Government took the responsibility
to take up those works, I want to
know what has been the achievement
in that matter.

13.33 hrs.

[MR. DepUTY-SPEARER in the Chair]

I will now come to industrial pro-
duction. Even in regard to industrial
raw materials. excepting jute, you are
lagging behind in all spheres. There
is a failure both in the private and
public sector because the present ins-
talled capacities were not fully utilis-
ed. The Government have the regu-
latory powers in their hands. They
could have applied them even to the
private sector to see that the full
installed capacity was utilised. That
has never been done. We do not
know when the physical targets are



3471 Motion re:

[Shri Surendranath Dwivedy]

to be fulfilled. We do not know
where we are leading to.. I think, it
is a crime which has been committed
by the Government for which they
must pay the penalty. The country is
no longer going to tolerate this sort
of things. People have willingly sup-
ported you and even supported your
idiosyncrasies. The present machi-
nery is thoroughly incapable of bring-
ing in any improvement. Wasteful
methods are not being checked. The
whole planning is defective. I would
say, whatever planning has been
there has been in size and width and
not in depth. Probably, a ‘research
department of the University would
have produced a much better report,
would have given us much more
guidance and their considerations
would have been dispassionate and
unprejudiced and with more clarity
perhaps.

Now, I come to the question of agri-
cultural production. Much has been
said about it and Planning Minister
Mr. Bhagat, in his opening remarks,
has found a very simple solution to
the whole question of agricultural
production. He has summarised it in
one sentence. What is that? It is:

“Adverse weather conditions and
inadequate administrative coordi-
nation in the agricultural sector.”

Very simple it is. The weather and
the lack of coordination are made
the scapegoats. If these are the con-
clusions of the Planning Commission
which Mr. Bhagat has stated here,
I do not know where we are leading
to. You can take it for granted that
there is not going to be any improve-
ment so far as the agricultural sphere
is concerned. It is a well-known fact
that there have been vagaries of na-
ture. You were planning. Were you
completely blind to this aspect of the
planning? If the planners cannot an-
ticipate these difficulties, then they
should better go and leave us to God.

Even if you go through the mid-
term appraisal—I do not know whe-

Seva.
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ther I have enough time to go into
the details—this is what™is stated. I
would just quote some sentences from
the mid-term appraisal itself as to
what is now being said. On page 2,
it is stated:

“from the beginning, efforts
have also been made to intensify
the programmes of agricultural
development and to improve its
implementation.”

It is from the very beginning.
Further it is stated:

“Delays in enacting comprehen-
sive legislation create a great deal
of uncertainty which is inimical
to efforts to increase agricultural
production—"

About that there is no mention as to
what they are going to do. Then, the
real facts are stated like this. What
are the facts? They are:

“both administrative and legis-
lative action taken so far have
fallen short of the recommenda-
tions in the plan in several
States.’

Here is the crux of the problem. If
it has failed, how is it going to im-
prove now? It has failed because the
land reforms are defective and it is
all in a mess. The peasants do not
know where they stand. Even in
regard to ownership, security of
tenure, ceiling, fixation of rent, there
is no certainty at all. It has all been
admitted in the Plan itself, They have
said:

“legislation for ceilings tends to
be defeated because of inadequate
measures for preventing transfer
of lands.” N

Further, they have said:

“Failures in implementation take
away some part of the benefits of
the progessive land reform legis-
lation which States have under-
taken.”
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These factors have nothing to do
with implementation. Is it such a great
problem that the State legislatures
could not pass adequate legislation.
Some of the States have not even
framed the legislation in conformity
with the decisions of the Planning
Commission. It is because—this fact
has to be admitted—the iState Gov-
ernments and the ruling party today
are largely dominated by landed inte-
rests. There is such a great pressure
that even the accepted policies of the
Planning Commission which accord-
ing to us are not very progressive so
far as the land question is concerned,
are not being implemented. Even if
you go to the Central planning level,
you will find that these people have
hardly any realisation as to how agri-
cultural production can go up. The
so-called cry for modern methods of
cultivation has overtaken their think-
ing so much that they have even failed
to take note of the very basic facts,
the primary needs which are neces-
sary for steping up agricultural pro-
duction and giving incentives to agri-
culturists of this country. The only
panacea which after great delibera-
tion they have come out with is the
formation of agricultual Board pre-
sided over by the Food Minister—the
Food Ministry which has been bung-
ling the whole matter for all these
years. I think this is a very ridicu-
lous idea. This is a very ridiculous
idea in the sense that we have experi-
ence of these boards,

I know that there is a Board func-

tioning in the Ministry of Interna-
tional Trade to boost wup exports.
What have been its achievements?

Have any significant steps been taken
by this board to boost up exports?
If there has been any increase in
exports today, it is because of cer-
tain international conditions that are
prevailing today. Soviet Russia
wants to expand its trade relation-
ship. The East European countries
naturally want to relax their bur-
dens so that they compensate their
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exports with imports. That is how
there has been a little increase in the
export trade. It is not really be-
cause of any significant steps taken
by the Board of Trade that there has
been an increase. If this Agricultu-
ral Production Board is also going
to be a board like that, then only
some Ministers and chief Ministers
will come and discuss and do noth-
ing ultimately. That is how it will
function. If that is going tc be the
case, then the formation of this board
is meaningless, and it is just for
deceiving the people at this stage.

According to me, after the experi-
ence that we have got all these years,
the Planning Commission is not the
proper body which will ever be able
to give us any plan for agricultural
production. I think that it is highly
necessary that in this country, we
should have an agricultural com-
mission to go into these
matters, and a definite time-limit
should be fixed for them to suggest
measures for immediate increase . in
agricultural production, and they
should also suggest the remedial
measures to be taken and also make
long-term proposals. That is essen-
tial if we want really to step up
agricultural production.

It is very tragic that in this docu-
ment, to which hon. Minister has
drawn the attention of, the entire
world, because the entire democra-
tic world today looks to our achi-
evements in our experiment on plan-
ning, there are confessions in the
documents; there is no doubt that
they could not conceal them; but it
is very tragic that the permanent
features are always repeated and the
real reasons are nowhere stated. It
is nowhere statd that these are the
reasons which are responsible for
the shortfall and the deficiencies are
going to be made up by taking such
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and such concrete steps. In the
whole of this document, no such
thing is to be found anywhere, Na-
turally, it has created frustration
and despair all over the country. I
would think that this appraisal has
cast doubts on the cavalier way the
Planning Commission functions and
the plans are being formulated in
this country.

I would repeat that I cannot under-
stand how all estimates of physical
targets have gone WrOng, when the
fnancial targets have not caused any
difficulty. This is a thing which it is
impossible to explain. So, it is not
only the failure of the administra-
tion, but it is a failure of the Plan-
ning Commission as well, which pro-
bably the Prime Minister would not
like to admit, since he is the head
of the Planning Commisison.

After all, the Planning Commission
in this country is not functioning as
an independent or autonomous body.
It has no independent character. It is
burdened with officials and others
who cannot give any view which wi}l
displease the Prime Minister and his
Government. They cannot dispas-
sionately consider anything, because
they form an integral part of the
Government machinery. In these
circumstances, how can Wwe expect
the Planning Commission to give us a
reassesment \and suggest ~ measures
which may be unpalatable to the
Government themselves?

An Hon. Member:
Ashoka Mehta is there.

Now, Shri

Shri Surendranath Dwivedy: 1
know that you have taken  Shri

Ashoka Mehta. This is again just
to cover up your mistake and bran-
dish the excuse before us that Shri

Ashoka Mehta is there.

_An Hon. Member: And take you

also.

. Shri Surendranath Dwivedy: I
know that. I left you long ago. You
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did not join me. I joined the na-
tional movement but I left it for
certain clear considerations, because
you failed to declare democratic so-
cialism as your objective after Inde-
pendence. You have the Congress
history, and you can see there how
we left and why we left. So, it is
not a question of any individuals
here or there. It is for certain prin-
ciples that we had left the Congress,
and I do not think that today the
position has come in this country
when one can say that the Congress
is a party today which organisatio-
nally and through its policies and
through its government is going to
brimg democratic socialism in  this
country.

The hon, Prime Minister says that
there is rut in the Planning Com-
mission. I feel that the rut is there
in all the three wings of the Govern-
ment, the planners, the policymakers
and the implementers. All of them
must come out of the rut, if we rea-
lly want the Plan to succeed.

In conclusion, I want to say that
the people’s patience has reached its
limit. Frustration has been complete,
Let not the people’s cooperation be
turned to hostility and opposition. I
want to make it clear that it is not
possible to extend our hand of co-
operation for this planning. I want
also to draw the attention of the
House and the country to the politi-
cal consequences that are going to
flow out of this dismal  failure.

The whole of the democratic world
and undeveloped world has been
looking forward to the success of
our great experiment in planning.
We thought and we still believe that
in this country, we can achieve much
moore through the. democratic apro-
cess than what the fotalitarian coun-
tries achieved through dictatorial
methods, We adhere to that belief,
and we wanted this Government to
work towards that end. But it is
now clear that this Government has
not the capacity to make it a success:
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If the very foundation of the whole
system and the democratic appara-
tus fails, the people develop a frame
of mind where they think that it is
not possible through the present ma-
chinery to hope for a better future
and a Dbetter society, then you can
well imagine what the reaction will
be in the minds of others who are
not inside the machinery itself. That
is a matter of great concern for this
country.

We are not only fighting China on
the border, but we are/racing against
the communist system on the one
side, and on the other the democratic
gystem which would bring about so-
cial and eeonomic equality and an
equalitarian order of society. If that
is our aim, it is highly necessary that
there should be some re-thinking in
Government and in the ruling party.
The present indications are that this
failure has given them such a jolt
that there is in some sections a
thinking to re-mould and re-frame
the entire Plan. If that is so, then
the first and primary requirement
would be that the objectives must
be clearly ‘defined, and once the ob-
jectives are defined, then every other
thing, such as the Plan-frame, the
implementation machinery and even
a radical change of the entire Gov-
ernment machinery should be consi-
dered keeping in view that objec-
tive., But Government have comple-
tely failed to do go. Therefore, I re-
peat that at the persent stage, it is
not possible to extend the hand of
co-operation to planning as it is
going on in this country.

Shrimati Renuka Ray (Malda):
The Mid-term appraisal of the Plan
has frankly shown up certain factors
which indicate that we are in a crisis
and that unless we overcome them
disaster might follow. It is a pity
that under these cicumstances the
leader of the PSP should feel like
going in for political peroations..
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Shri Surendranath Dwivedy: There

is nothing political about it. These
are hard facts of economics.
Shrimatj Renuka Ray: . .instead

of suggesting means by which democra-
tic planning which he adheres to, can
be carried on and we can go forward
towards the achievement of our objec-
tives. The national jncome has in-
creased only by 2} per cent annually
instead of 5 per cent in the last 2%
years. We have to see the other side
of the picture, the rise in population,
from 2'2 per cent to 2'4 per cent per
year. If that is the position, we have
to think hard as to what to do in the
future.

I just want to make a point regard-
ing what Shri Indrajit Gupta said a
little while ago, He said that the
mid-term appraisal had not given a
frank picture in that they had not
mentioneq that there had been no
growth in the national income. In
actual fact—I am reading from
Indian Economy, 1961-63—“there
were special stresses and strains
which brought down the national
income from an annual growth rate
of 71 per cent in 1960-61 to 2:2 per
cent in real terms during the finan-
cial year 1961-62. This cdme out in
May 1963. So it does not go much
into 1963. This is the same thing
that the mid-term appraisal is saying.
They are not keeping back any facts.

The other point we have to re-
member is that we have invested
Rs 10,400 crores through taxes, loans
and various other ‘means in this natio-
nal plan, and whatever happens dur-
ing the next two years will prove
whether we are able to succeed in
utilising the investment in a proper
'manner or have failed to do so. There-
fore, certainly we have to take note
of what has happeneq and there can
be no question of any kind of com-
placency. But whatever we have to
say must be something that is con-
crete which wil] help us to overcome
the present position crisis.
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I was sorry, however, to find bne
thing said in the mid-term appraisal
that a gooq deal of this difficulty, the
stresseg and strains of today, occurred
in the background of a serious
threat to the national security, and a
continuing emergency has brought
new burdens and responsibilities.
Therefore, it almost appears as if
there has been some curtailment,
readjustment, of the finances includ-
ed in the Plan, the money impact of
the Plan, because of the emergency.
But that is not so, It is due to taxes
and the loans from outside that we
have been able to bring about the
additional equipment required for de-
fence. Therefore, it would not be a
proper picture to show, that the ad-
ditional stresses and strains, have led
to a curtailment jn the Plan expendi-
ture ang therefore in planning in the
development sector.

I think it is a crying shame that at
one period 'of the emergency, the first
cut was on the nation-building
services and at the central level too.
I am glad that has been restored, But
I have to mention for it ig a question
of attitude, a frame of mind, which
has to be changed.

In the Plan appraisal, I find it men-
tioned that both in the private and
public sectors we have not been able
to go ahead mainly because there has
not been proper utilisation of installed.
capacity because of the inadequate
supply of components and raw mate-
rials. I do not know why this sort
of position should have arisen. But
1 hope now that the mere mention of
this in the appraisal is not all that is
going to be done, but that something
drastic will be done in the coming
2} years to bring about a better posi-
tion.

In regard to power shortage and
transport facilities, I do feel it is like
Rip Van Winkle, suddenly waking
up to find that these difficulties have
arisen, difficulties over power and
transport specially lack of coal, and
now high grade coal. All these things
are factorg which should have been
taken into account properly.
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Then comes the question of cost

estimates of projects. Surely we find
in this Plan appraisal a mention about
the necessity for proper technical and
economic studies ang systematic pro-
gramming so that correct estimates of
projects are drawn up. I do not un-
derstand why we have to think of this
aspect at this time. I mention this
because in future even while we are
trying to readjust planning, we should
not have to wake up suddenly to this:
kind of thing.

The most important thing that we
have failed to take advantage of dur-
ing the emergency is the people’s en-
thusiasm. Many yearg ago, in 1958,
a UN team on agricultural production
pointed out how necessary it was
that this unutilised labour force
should be harnessed to agricultural
production., They could be harnessed
for any work such as contour
bunding  for minor irrigation
and a variety of other things needed

in the agricultural sector. When
the emergency came, I had some
hope that a change of heart was:

taking place. We heard about the vil-
lage volunteer force, and labour bank.
People were enthusiastic. They came
forward offering themselves, I rep-
resent a rural area. I say the people
came forward in full measure and they
would have helped, But what kind of
organisation wag there? What was
the picture all over India of the orga-
nisation to utilise this labour force
when people came willingly to help
in any way during the emergency?
Their enthusiasm waned because of
the fact that we have not been able
to utilise their services. This is a
great indictment of the implementa-
tion of any kind of policy we have.
It is time we did something about it.
Unless we did so, it is no use talking
about improving agricultural produc-
tion. We are still dependent enti-
rely on the vagaries of nature. It is
quite true that by now we should
have been able to have some kind of
scientific methods brought in to re-
move this kind of dependence eyen
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to some extent. But even that is not
done.

From the appraisal, we find that the
shortage anticipated is 3.5 million
tons in output. There is one point I
would like to make here. Even if
we are dependent on the vagaries of
nature, there is what is calleq cycles.
Why is it that they were not able to
determine that such and such thing
was going to happen last year, this
year and so on? Why is it that we did
not anticipate this in our. planning,
when we could have done so, knowing
ag we do the phenomenon of cycles?
We could have anticipated that a par-
ticular year would be a bad one and
s0 on. I do not uderstand why this
was not done.

Then again, I come to a very impor-
tant subject, which I referred to at
the beginning, and that is education.
I do feel that mere increase in statis-
tical numbers is not going to bring
about better conditions. We must
have some minimum quality in the
schools. Now there is a race going on
between States, encouraged by the
Centre, to merely increase the num-
ber of children in school so that by
the end of the Third Plan, we would
have covered the age group 6-11. But
what kind of schools are they? Does
the child turn to be a wastage later on
Th's is a matter we should take into
consideration. I have little time to
dwell on any single subject at length
here as 1 want to cover a few more.
Therefore, I leave it at this and hope
that this matter will receive due at-
tention.

Family planning is of equal impor-
tance as agricultural production. At
one time there was prejudice against
fertilisers. We created a demand, and
we cannot meet the demand today.
Similarly, in the rural areas, the pre-
judices against family planning are
breaking down, and very soon we shall
reach the stage when we shall not be
able to supply the equipment to the
people in the health centres. In some
places we have already reached that
position. . Years ago I suggested that
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we should produce sufficient equipment
for family planning purposes in India,
I do not know how far it kas been done,
but I think very soon we shall be tel-
ling the people that due to import res-
trictions, lack of foreign exchange etc.,
we cannot supply the equipment neces-
sary. That is the kind of thing that is
continually happening.

14 hrs,’

We have had a long debate into the-
food situation and prices, but I think
the question of production patterns has
not been touched. Everyone agrees
that wken we are building up the coun-
try, prices are likely to rise, but we
must see that the prices of food and
cloth remain such that the poorer sec-
tions can buy them. Why is it that we.
do not lay sufficient gtress on consumer
goods such as coarse cloth instead of"
on fine cloth, on certain types of fer-
tilisers rather than on air conditioners?
The emphasis may be in the Plan, but
in its actual operation, these essential
things do not get the priority necessary..
So, cement and fertilisers are in short
supply. They are in the private sector,
and it is a warning that we should be-
very strict with the private sector in
this respect in future, if we still utilise.
them.

One word
Commission

regarding the Planning
itself. Many years ago,

Committee, in which I
wag a Member, reported that it was not.
necessary for so many Cabinet Minis-
ters to be in the Planning Commission.
I it was purely advisory, of course it
will not be able to deliver the goods.
So, the Prime Minister and the Finance
Minister are there. I also concede that
a Minister may be there for the pur-
pose of acting as liaison with this
House. But why so many Ministers?
There are five,

The Planning Commission has been
accused of being a super cabinet, and
I do feel that in many respects it is
true. The Planning Commission inter-
venes on many occasions to settle
many things between State and State,
and between State and Centre, which
{s certainly not, its concern.
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Shri Mahatab yesterday gave an ex-
ample. Neither the Planning Commis-
sion nor the Central or State Govern-
ments seem to have taken into
consideration tte fact that while minor
irrigation works are being expanded,
those that were executed many years
ago just do not exist, or they exist
only on paper. They are in disuse. The
Planning Commission hag to see objec-~
tively how the Plans are carried out
in general, and it should have been
the body to have called attention to
this, but it was too much involved in
what the States are doing on a day to
day level. There is trouble enough
between State and State, and between
State and Centre, and why should a
third party come into it. Therefore,
I do feel that it is time that the Plan-
ning Commission remembers what its
purpose is and keeps to it.

Some one wag deriding the fact that
Pandit Nehru was laying too much
stress on the targets of the implementa.
tion machinery. Fer years in this
House I have been raising this point
again and again, that until we can
transform the administrative machi-
nery to conform to the needs of a
socialist State, it is just no use talk-
ing of wvarious things.

Dr, M. S. Aney (Nagpur): What are
the lines on which it should be done?

Shrimati Renuka Ray: It is all right
for the Government to say that the
Organisation and Methods Division is
doing good work. I do not deny that
certain procedural changes have been
made. But what is required is change
in over-all approach, in intention. Only
those who believe in the objectives of
tte Plan should be there to execute
them. I talk not only of the officials,
but of everyone from the top to the
bottom. It is not merely a question of
procedure, though it counts to an ex-
tent. Red-tape and bureaucracy which
Britain has discarded after leaving
India, is left with us, we stick to it.
We think much of it, because at the
lower levels, particularly in the Fin-
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ance Ministry the same persons are
carrying on with the same outlook.
They do not believe that money should
be spent too easily even for a good pur.
pose. How muck: money they can save
in a financial year is of more concern
to them than the physical targets
achieved. And it has become the pur-
pose of the Ministries and the State
Governments to see how much money
they can show as spent, not the physi-
cal targets achieved. Therefore we get
failure, It is an absolute fact that of
all things, the most important today
is the implementation machinery. The
Plan may be defective in some respects,
but it is a national plan, and in spite
of what Shri Masani says, the Swatan-
tra Party leader, whe was Chief Minis-
ter and a Minister at the Centre, was
associated with it when it was first
shaped. It is a Plan which is accepted
by all in the country, and today why do
we face this position? It is mainly be-
cause of the implementation machinery,
The Central Government must take the
responsibility for this, and not try to
shove it on to the States on all occa-
sions. It is an unseemly sight that ons
finds in this House the Central Govern-
ment Ministers continually blaming
the State Governments, and in the State
legislatures the reverse taking place.
This is a matter to which the Planning
Commission can certainly apply its
mind, rather than going into the details
of the Plan of each State or the pro-
blem of State versus State, or the 1um-
ber of projects allotted to each State.
They should concentrate on this eva-
luation, not on minor things. Finally
I want to say this. Democratic plan-
ning is very difficult; nobody can deny
it. A take-off period is required. Many
things may go wrong. But we have
had ten years of a take-off period. If
in the Third Plan we come up again
across these difficulties and defects,
there is something drastically wrong.
There are two overall aspects and if we
set them right, we shall rectify our
mistakes, in spite of what certain Op-
position Members would say who wish
for the failure of our Plans. We must
understand what is meant by the trans.
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formation of the administrative machi-
nery. I mean not merely paid admi-
nistrators but the policy makers. If
we have the right approach to the suc-
cess of the Plan and have also the will
to do it, we can do away with smail
things such as the procedures which
come in our way.

Before I conclude the otker point I
would stress a matter of fundamental
importance—public co-operation by
centrally sponsored organisations which
have a dead reputation in the country.
Is that public co-operation? Large
sums of money are given to central
organisations which never have had
roots in the country. Is that the way
to get public co-operation? There
have been reputed and long-standing
organisations in the country who have
undertaken rural reconstruction work
without the kelp of the Government of
the old days but only with the help of
the Gandhiji’s magnetic planning; they
have achieved some results. Crores of
money are given for public co-opera-
tion to organisations which have no
roots,

I may say that we have not failed in
respect of public co-operation every-
where. In Madras in the rural areas
So far as school construction schemes
are concerned, public co-operation has
come spontaneously. So, wherever
there hag been right manner of ap-
proach, it has been guccessful. So, we
should give up this fantasy in thinking
that sponsored organisations without
roots would bring about public co-
operation in this country.

Shri D, C. Sharma (Gurdaspur):
Mr, Deputy-Speaker....

Shri U, M. Trivedi (Mandsaur): If
Mr., Sharma allows, I will speak. I
will not be here on the 9th.

Shri D. C. Sharma: Mr, Deputy-
Speaker, since you called me, I must
obey you because I want to be a good
boy. I congratulate the Planning
Commission for this very honest, can-
did and comprehensive mid-term
appraisal that they have given. Demo-
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cracy can never go down in this
country if democrats are honest with
themselves and honest with the peo-
ple. This document is an eloquent
proof of the honesty that we practice
not only about our achievements but
also wbout our failures. There-
fore, this document will be appreciated
by every one who is interested in de-
mocratic value$ of our country.

I feel that this is the swan’s song of
the Planning Commission. A swan be-
fore its death sings very sweetly and
also very piteously. This appraisal is
both encouraging in some parts and
frustrating in many parts. The oniy
thing that can be done to give people
some kind of confidence in the plan-
ning machinery is this: the Planning
Commission should be scrapped. If it
could not be scrapped—I think it will
be difficult to scrap it now for anybody;
it is the pet child of our Government
—it skould be given a new look and
face lift. That can be done only if it
becomes manageable in size, definite in
its objectives and becomes more an
agency to watch the implementation of
the policies rather than an agency to
theorise in an academic fashion about
planning in this country. I would
suggest very humbly that the Plan-
ning Commission ghould cease to
be so much academic-minded if it is
to live and it should become practical-
minded if it is to survive. But my
only fear is this that it has got into a
kind of groove from whick: it may not
be able to extricate itself. Who are
the members of the Planning Commis-
sion? I have respect for every one of
them: I think they are all honourable
people. But I feel honestly that there
should be no place for retired ICS 'men
on the Planning Commission. We want
fresh people who can bring a fresh out-
look to bear on the problems. They
bring their out-dated, out-moded and
fozzilised outlook to bear on the prob-
lems. The country does not want it.
Again people who have failed in public
life are asked to become Members of
the Planning Commissien, (An Hon.
Member: For example?) No examples
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are necessary. If people do not have
any faith in those persons, how can the
country have faith in them when they
become its members? Thirdly, some
good public men are wasted in the
Planning Commission. They were
doing good public service and they have
beeh taken away from the field for
wkich they were fit and are put in a
place where they could not do as much
good. Therefore, I say that it should
consist of persons who can have a new
approach to problems, who can have
a socialist approach, a democratic ap-
proach to the problems and not of
those persons who have been pillars
of bureaucracy or officialdom or of
something else. I would suggest to
the hon. Minister who has taken
charge of this portfolio that the whole
position of the Planning Commission
should be overhauled so that some good
can be expected of it. The fact of the
matter is that the Planning Commis-
sion in view of the fact that it has so
many retired officials has become more
metropolitan in its outlook than any-
thing else. When I jook at the map of
my country, I find there are some
metropolitan cities, four or five in num-
ber. There are many sizable cities.
There are some towns. There are mil-
lions of villages. I believe our plan-
ning fails only because we think in
terms of metropolitan grandeur; it
suffers from a grandeur complex. We
think in terms of metropolitan glory;
we think in terms of big cities, and we
do not think in terms of gmall villages.
Has the villager become conscious of
planning? Has any inhabitant of a
small town become aware of the Plan~-
ning process? Has even a person of
a sizable town come to know planning?
No, Sir. If he has, I think our bureau-
cracy has seen to it that all effects
are destroyed and all his efforts are des-
troyed in the good things that we are
doing. Therefore, it is very unfortu-
nate that this Planning Commission
has started with the same theories that
Lord Macaulay had about education
in our country. Lord Macaulay said,
“Give education to a few top persons
‘and the blessings of education will
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infiltrate down and down till they
reach the smallest man in this coun-
try”.

&t A QAT (HAT) < wat A,
aw ar e § @ g

Shri D. C. Sharma: It has becom a
habit with Swamiji Maharaj to inter-
rupt other Members.

@A oY, § et o9 FRar §

AR A9F a7 gar g 1§ g gwrar

#T TSIT T §, AP TG A7 4T

T3 FAE VAR AT gy AT
So, I submit respectfully that that
kind of theory which Lord Macaulay
propounded in our educational system
has never worked; we had copied it,
but we have to overhaul it now. That
was the pet theory, the accepted no-
tion, a time-honoured postulate waich
the Planning Commission has followed.
They suffer from giantism, from a
glory complex, from the complex of
bigness, and therefore, they cannot
think of the small man, the small vil-
lage, the small tiller of the soil, the
small person who is running a small
indus.rv and the small person who is
running a small shop. They cannot
think of these persons. Therefore, I
think that if our Planning’ Commis-
sion, in gpite of its good intentions has
not been able to deliver the 7oods, it
is because of the fact that it is over-
ridden by the fallacy of giantism and
has not taken into account the needs,
the aspirations, the hopes and - the
fears of the small man, the smal) vil-
lager and the small city and the small
town. -That is the main difficulty
which this Planning Commission suffer
trom. If we are to frame any pro-
gramme in time, if we can overhaul
this programme even now, if it is
possible, then we should go from the
bottom upwards, and not go from top
downwards. Otherwise, this Plan-
ning is going to be criticised by every-
body in this House. There are some
persons who will say that it has titled
on thjs side or that side and it = will
not give satisfaction to anybody. Now
how can you improve things?
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The first thing that I would like this
Planning Commission to do is to rea-
lise the needs of the small peasant
proprietors. What are the peasant’s
difficulties? What are his aims? Does
he get fertilisers in time? Does he get
insecticides in time? Is he well-
provided with agricultural imple-
ments? Is he getting some credit? Is
he able to market his goods at
favourable prices? Is he able to reduce
his indebtedness? If you cannot do
that, I think that this grandiose Plan
of ours is going to come to nothing.
Therefore, I say you must think of
the small '‘man and the small peasant
in the village, the small tiller, the
small occupancy tenant. Think of those
persons and tell us what you are doing
for them and what you can do for
them.

I know that something is done in
the field of small-scale industries. We
have got some industrial ostates, I
went to my constituency, and in one
of my small villages in my constitu-
ency, I saw a rural industrial estate.
I saw a sign-board there. I felt happy,
but it was only a sign-board. It was a
sign-board without any meat and
blood and flesh in it. So, I was re-
minded of Goldsmith. Somebody went
to him and said: “I have many books
ready.” Goldsmith asked him *“How
many?” He said, “I have the title jages
ready and only the books have to be
written to suit the title pages.” Look
at the industrial estates, I know some
of these industrial estates which are in
my constituency. Most of the shops
there are not used by the people, Our
industrial estates which we gtarted to
promote the small-scale industries are
coming to nothing. Does the "'lanning
Crmmission know it? No. The Plan-
ning Commission believes in alloca-
tions, and all these Chief Ministers
come here and some of them bully
the Commission. I know of a Chief
Minister and a Finance Minister who
came and said, “If you do not give me
this much money, I walk out.” The
Planning Commission said: “No, no.

Private Members’
Bills and Resolutions

Please sit down. -We shall come to it.”
These Chief Ministers and Finance
Ministers come up and bully them and
get the allocations. T ask the Commis-
sion: “Do you have any control on the
spending of these amounts?” They
say: “This is not our job. This is the
job of the State Governments.” If it 1s
the job of the State Governments, what
is the Planning Commission meant
for? Therefore, I think you have a
Ministry of Planning like any other
Ministry, and you have a Minister of
Planning just as there are Ministers of
Planning in the States and they have
their departments. You entrust to
them the implementation of the Plan
and you get from them what they have
done. The difficulty is the Planning
Commission has become a milch-cow
for the States and for the Centre and
for everybody. It doles out money,
but the difficulty is that it cannot excr-
cise proper scrutiny over the expen-
diture, The Planning Commission
must have a full-fledged body which
should gee to the proper expenditure
of tbe money that is given. If that
is not done, I think the Planning Com-
mission is not doing its duty.

The third point I want to say is this.
I was in this House, the first Tok
Sabha, when the Plan was presented
before the House. The Minister of
Planning at that time said “I present
this Plan to the people. It is a people’s
Plan.” I want to ask you, wherein do
the people come. What are you doing
to enlist their co-operation?

Mr, Deputy-Speaker: Shri D. C.
Sharma will continue on Monday.

14.30 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
TWENTY-NINTH REPORT

Shri Hem Raj (Kangra): I beg to
move:

“That this House agrees with the
Twenty-ninth Report of the Com-
mittee on Private Members’ Bills
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and Resolutions presented to the
House on the 4th December, 1963.”

Mr, Deputy-Speaker: The question is:

“That this House agrees with the
Twenty-ninth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 4th December, 1963.”

The motion was adopted. ™

CONSTTITUTION (AMENDMENT)
BILL*
(Amendment of articles 74, 75, etc.)
by Shri Sivamurthi Swamy

Shri Sivamurthi Swamy (Koppal):
Sir, I beg to move for leave to intro-
duce a Bill further to amend the Cons-
titution of India.

The Minister of State in the Ministry
of Home Affairs (Shri Hajarnavis):
Sir, while I am not objecting to the
introduction of the Bill....

Mr. Deputy-Speaker: Normaliy, the

introduction is not objected to. Are.

you opposing it?

Shri Hajarnavis: I am not opposing
it, but I want to point out certain
_ Mr. Deputy-Speaker: No speech can
be made at this stage. The question is:

“That leave be granted to iniro-
duce a Bill further to amend the

Constitution of India.”

The motion was adopted.

Shri Sivamurthi Swamy: I introduce

the Bill.

CONSTITUTION (AMENDMENT)
BILL—Contd.
(Amendment of article 343) by Shri C.

K, Bhattacharya
Mr. Deputy-Speaker: The House
will now take up further -considera-
tion of the motion moved by Shri C, K.
Bhattacharyya on the 22nd November
1963 to amend the Constitution of
India,
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Tt TRmWR (FE)
m@am@vﬁm’fw

JUMEAE  WERY, WAAIG e,
= W=, ¥ 98 faw agr ax W@ wX
T @gd & g g for € 1 &
=9 qrET W Fea =meat § 5 gfee
F I H AT G QA IRT A
B T & X AEWTIA OF §ega 7 Hael
IRy &1 e @), ufog W
&=t § oY 39 FT A= A W@ @}
14.33 hrs,

[DR. SaroJint MamisHr in the Chair]

ARGaY § WEMART & T ol A
W @ & fafww @t & amn o)
S F AR FEEE ¥ ¥ OFT F6T
U@ TF AR IUT JGIT T q9<
A qF A TF 99T AG) o, a
3 | Ao 9 R TR ¥ aer
¥ g ? iy fm A aewt
# 7 faae § f sepa wmor w
-7 Ag WY, & 99 9 sy
FC@T § | SR HEFT Aifgd T
T 5@ § I F7 wwaw
g

it ag 4% e @ g fF
RIS WIS Fe o) fE guo g,
ar ¢ R wwfeat &1 ow ¥ F%

sar g feag fear 1 e W X
®re i AR oA F ag fa agr-
ﬁmmﬁa%w‘raﬁwm%l

*Published in the Gazette of India Extraordinary, Part II, section 2, dated

6-12-63.
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“g AW, FAT A A AT F IR
wrg P a7 Iax faan, ‘R w
AT TS 79T arafy T — |
=W T § IqAT FoT AL @ oy, Fraw
& oo & ‘e’ & wm oY Ak’
FT AN FE 9T @ @ g
g ¥ W ¥ g F 99 g
wr g S aga & 9 v vgw W
qIg & | WY §eFT arfed A 98 |
FH G oA SeEE g, fomer
Wega ®fed ¥ gewmn a8 TR,
Fifw gite F1 Safe ¥ T FT agmra
TF A FT GEHAH SFEA O @Y
S IR 0T e o | 7 7 A0
9T g7 AT §, S gy § fF A,
e T FH-WT @Y @ | o
Faq qA-HT TF T QM QT |
IO AR F YK FT 9T 94T &Y
gt & 1 9 o O A aed &, §
SH WY H BT FIR A AT FA
argar g | a1 g fF 3 g fEw
w1

suft #Y WO W S qe-uT
Iufera fFaT &, 9 OF & ag-Aw A
AT AEAFATHT FT quia FFaT T g |
I g TIAER HT I T T
2 AR f6T gmET Y € & fFoawR
Tou F A T g g | SHH FET AT :
TR TS ¥ AR F@IHE g, @iy
<9 T9 AT F M gE FIA A1 @),
AR | A A g | AT g, &7
AT g 98 a8 aeem &,
feagt 99 a€ IR FT AT §F FH &
G FT GATAT FIA T T, ATHTA
& o ¥ w1 § dov a1, §YY, ER
g7 &, = gar T @ fF g
auT & 7oz gy ST, a7 aui € 7 ), g

TSy # e 9 @, @ & = g
ary gi, @ iy @ ot frafg &
I gl, S AT 7 @, 99F 9%
siafaat #X Feafadt &9 @ |

§ g wgm & afe o §
HEFHT B TEATNT TG, XISIST AT
fear 7 g, @t g S sfEw o
IAT WG & &R &7 fqare @sr frar
vrar & 5 wew, & #1 qfawr &
|WY AT S F T G AT AT @Y
2, ag faars Sufeqa & 7 gr, w=ifF
g9 T TF W97 X TF Tl & qre
I § WX gH 99 TF O] & fee or
g 4 | 99 Y 9fS T A QoW
@ frar s, @ w® fEr g
g owwar & |

AT ST 9T § qgEl ek
Hega & § | WS { ey’ W w
SANT fFAT ST § | 9 Sgaee § WK
aqes forr aan g &, famg a5 T
e § | TR & W M geEd ¥
TEEl Weg AT | ST § A 9 &
wesl & wear @ G 1 afe fer
Tepa & fag & QAN HIS ST AT
demT §, QY qgET @ TEF WA AV
e AT & 1 aEy feufa qomey AT
qorret ¥ o dgel wWwee o &, S 95T
F &1 SR F fag ‘o’ wse, o
7 o foar §, 9epa F fran gar T
£ | Ia AT FT AR WO §
& T, afew F agi o T §
ST AT & oy g Faga H A § 1
oY S “re”’ AT §, a8 a@d F
‘g’ wex ¥ fawem g & 1 WO
M “HreT” ST %,a’aaﬁa%"fwal’
w7 ¥ freperr gom & 1 39 “aRT” A
&, ot fF dega ¥ "wrg” mes ¥ faser
g1 & | W “faee” dw &, S
wera ¥ ‘g’ Wk q fawenr gt 0
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I AR AT e Iy § e
T ¥ “gfeq” wer ¥ frwar gam &1
I IR Yav AT TS X
e a7 9 & AT 7= FEK A A
qF TE § WAG MR Fi TANT FIH A |
afz deFd AW A, a9 w5 FRy
WO FT faae @ST A g 1 “afa-
afgd” & fau dudr §F oo TR
w3 §, 1 B dea & v “aErar”
¥ e g0 WeE § 1 AL T T
g TG § i & a9 wsdl A @gh a%
ST FT qH |

FATY I AT v o fefr @
T @ fret fr weE X 0 e
TF-TF 7T § onqy (BT E fr FRr
fraetT & 7 dewa & A Go AT §3 MR
ol mr AR g oAy
TR AAE v T, ;T g, wlE 9 ;e
& fovr wawt feedy Qa1 d, ¥ &=
Hed ¥ W< Wl § 41 fwed W%
g\ feedr ) fafe depa &1 fafe @
fag w7 & | = 97 39 fF Sy
fafr forer 1 qan foafe 7 8, w3
St weT €, F of agt ¥ & fdr
/Y g0 AR F &, T AET T &,
g 9FR T §, T FI; A & oW
FRFQEIF AL T
o<, geFd & wad & fawar §
T g wedt 1 qarAh S F € |

# g7 A ¥ wgAd TG E A
ag Ay & f W adl & & §
¥ A g 5 qad qgw gfte F sroew
#F WA ¥ 33 foor 2K a7 # 35§
SeAT FT S e A § s o
30 I0aW faqr T g, wwA & ey
g g

TR, T FEAOT AR T
AR ATH R T T @T q
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WA el § A § g A g
9EN g 4T FT WNWT X W 59
TNT R AT FqA ARG N a@
TAF TAT XY IF qH FEH! TEATHY |
¥ g¥ A # qa § B s
et TE &, faredt § 1 wewdTr &
FRO AT A F=290 w1 & §
Y wrET ¥ gfee ¥ wrew ¥ o g
&7 faato fan, st @ famior fer,
gar ot 1 fatr fen, g A
M9 F TR Fv faator fFar, 6@ gw
¥ AT T OF AT W # gfer w1
AR agEET W ar oL L L.

Ut AT ;T AT GEH FL

=t TRTATEeE ¢ & grdAr Few
fF @ 9 fame ok 1 2 fed 9 )

aaTafe WERET : GET g A g
R A arel # qeT aga afuw & |
7 & e AR F AR w7

Y TRFEOAT . AR |

& %g @1 a1 % geFa wwr gdr
Wt 3 fF afg ag omt o, @t ww
Foreret aread €, ST @I 8Y A §
TEEATT F T F FeFd W9 e {
g & Ao # & AT Ay g ]
aF et @y | fRe a%g & ag W
farst 7 o a%g & oF e gaen
q;-(a'mg,f\ma'{‘?{ﬁmfﬁ
AT FEaT, AT g § HIT AT ST AT
NN o § @ wod oy v
WAt € 1 58 qRE ¥ FrAwc ¥ o w%
AT 7 7R GHTHIT AT HT AT
Rrmar | ag g wvefers T T E )
# 39 AW & W weuw A & wwar
ot #ga & & w9t § fawfaq g
St & 1 gEtawe & faer wnor av
forer A gXaT & 1 gEY A Wt

N
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1 g &t grar @ 1 fr a<g & g,
ST, gy, WK T & G o1 W@
§, T TR & W g &1 a9
@ g 1 afz w7 arow ¥ a8
wraT A & a1 & wrod quAr JveaT §
foF I Y AT g 7 owe
T TF a9 H AHT T TFA 8 |
UF qIAF F AT W AG FOHT B
TFERT H AT 7@ € AR O § T F
AT Ao T 37 T, gfe & I
I I A T FY, TT 57 AT FToAT
gmae | gfte & wees § afg #8 oY
AToT TG AT wmas e ¥ Y F qeAr
AT § 5 SAar wnor ons Y 7
zafae arev-gfe § wmr oF A1
gega waT Y T faf o OF |
I FT AG T IGTE JTGY AV ST AW FEd &
fF g™ & gIR AT 9g §H HT AT
foram st € s & fam a1 & qeer
agar § fr 9 weqe @wr fofy ger
aFa &) o W § am faw W
a8t ¥, fafa F1% 7t o, amr #1878
ot &t S+ faft 7w s G
4 foar ?

gafag & #mr sem fF ol ag
T FT foar s AT dewa A oY
UAE AT AT Sy feed & A ar
T S AW Y IF F 9w § 5 Ay
A, 7 Y ferarg T anfaa Y awar € 1
9 ¥ % TR & g g, &, 9 53
Ry & T F AT T IAW Al wLH
FI BTEET EY ST qRAT § v w gy
Jw &7 T MR HO g W Fv fafy
FY orgy § H1E T T& T |

Shri D, C, Sharma (Gurdaspur):
Madam Chairman, I want to submit
very respectfully that, since so many
hon. Members want to take part in

1652 (Ai) LSD—6.
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this discussion, you will kindly extend
the time limit for this Bill.

Some Hon. Members: The House .can
do so,

Shri Hari Vishnu Kamath (Hoshan-
gabad): I only wish to make one sub-
mission and it is this. Today the third
Bil] on the list of business is a Bill to
provide for the periodical disclosure
of assets of Ministers and it stands in
my name., Last time also it was on
the list. The Committee for Private
Members’ Business has gone into this
matter very thoroughly and carefully
and has made time allocations which
were approved by the House at the last
sitting. According to that the time allo-
cation for this Bill which is at
present under consideration was 2
hours, 1 hour for the next Bill which
is my hon, Friend Shri Naval Prabha-
kar's. Out of two hours, I understand,
nearly an hour or so has been spent
already and only a few more minutes
remain.

Now, T have no objection to exten-
sion of time by a few minutes, say, 10
to 15 minutes, but T would only make
a request that the 'worse coming to
the worst I must be given . enough
time, even five minutes, to make my
opening speech on the Bill and then it
can be carried over to the next day
because under the Rules, I am told, if
it is not done. some damage may ac-
crue to my Bill as well as, to the
other Bill which stands after that, If
we extend time for this Bill by 15 or
20 minutes. or even half an hour, I
will not suffer. T would only request
very earnestlv that the Bill which
stands in my name be given sufficient
time to be moved today. and the dis-
cussion may then be adjourned to the
next day.,

Shri D. C. Sharma: T think, the con-
sensus of opinion of the House is that
the time for this Bill should be  ex-.
tended.

An Hon, Member: By two hours.
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Shri D, C. Sharma: T do not think
we stand in the way of Shri Kamath’s
Bill in any way, I do not think that
will come up' today.

N TW AuE qEA  (AAEF)
¥ firdew ag § T A faw vl o
awd § afz g oF wer wiws 35 9 |
Y- FET AT FT W FW TE AT

Mr. Chairmasi: As tegards Private

Members' ‘Bills the Chair has no power
to extend the time. But if the House
Is of opinion that the time should  be
extended, the House is a sovereigh
body.  'However, let us see if the num-
ber of speakers comes up to that level.

Shri Hari Vishnu Kamath: There is
only ‘one objection to that procedure.
Once again-I want * to make “it clear
that I am not against extension “of
time 'but it should not block the Bill
that stands in my name. It was on
the list last time, that is, 15 days ago;
it is on the list of business again today.
If the Rules are so construed that even
on the third successive day my Bil]l can
be moved, I have no objection and it
can go for the next day, But as I
understand the Rules, once the Bills
are not reached on the second day on
which ‘they are shown on the list of
business then all the Bills which stand
on the second day on the list of busi-
ness and yet are not moved fall and
they will have to go for a fresh ballot.
Last session also it happened, and so
it lapsed. Fortunately in this session
it came in the ballot and it is the
second day that it is on the list. There-
fore T earnestly request that it should
not be blocked.

Mr. Chairman: You have made it
quite clear. It will come in due course.
If it does not come today, it will come
in another ballot,

Shri Harl Vishnu Kamath; It may
not; that is the whole trouble, I am
sorTy to say that, but it seems my hon.
friendg want to block it, -
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Mr. Chairman: It will come in a
fresh ballot.

Shri Hari Vishnu Kamath: It may
not win in a fresh ballot,

Mr. Chairman: It will get a chance
in the fresh ballot,

Dr, B. N. Singh (Hazarlbagh): It
may not be balloted at all,

Shri Hari Vishnu Kamath: It may
not find g place in the ballot at all,

Mr, Chairman: We shall consider it
afterwards. Professor Mukerjee.

An Hon, Member: It can be moved
one minute before we adjourn,

Shri Hari Vishnu Kamath: I agree.

Shri H, N, Mukerjee (Calcutta Cen-
tral): Madam Chairman, though I do
not envisage Sanskrit in practical
terms as the national language of our
country to be used for all official pur-
posses, I think that the motion which
has been brought by my hon, friend,
Shri Bhattacharyya deserves the sup-
port of this House, particularly because
of a certain crisis which seems to have
arisen in our country in regard to this
language provlem, Mr, Bhattacharyya
very modestly has put up the case for
Sanskrit not to be the sole officia] lan-
guage -of our country but, if he has his
way, it would be one of the alterna-
tive languages to be used for official
purposes. And that modifies the pro= .
position to an extent which, I think,
ought to mobilise the support of this
House for his motion,

Madam, it goes without saying how
very much this country owes to the
glory of Sanskrit not only in order to
fortify our national self-respect, but
also o sustain the day-to-day inspira-
tion which ought to be there if we are
going to conduct ourselves properly in
a free India’* Our country, our State-
has for its' motto, the Sanskrit saying:

“gERe Tt A’
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Truth alone triumphs, out un truth.
And here we find:

“qieE g’

Even though it was part of the Bud-
dhistic canon, the words are patently
Sanskrit and the reason for the func-
tioning of our Parliament and allied
institutions is to see that the law of
righteousness = prevails, There are
mottoes inscribed on the walls of
Parliament House which are couched
in Sanskrit mainly because it has the
classical quality of conciseness and the
profoundest significance at the same
time. There are so many other ways
in which we can remind ourselves of
the glory of Sanskrit and how much
we owe to it. Therefore, it is by no
means inappropriate for Parliament
to try and get the feeling of the coun-
try specially in the southern parts of
our country in regard to this matter.
Though I do not agree with many of
the formulations made by those who
are enthusiastic protagonists of Sans-
krit, there is no question of the pri-
macy of Sanskrit in the cultural life of
our country. I do not agree, for ins-
tance, with my friend Swamiji when
he said that Sanskrit was the language
of the people. He said before the
Mughal period or so it used to be the
language of the people, I do not agree
with that proposition, Sanskrit classi-
cal literature itself has evidence that
even in the dramas of Kalidasa the
women and the servants talk in a dia-
lect It is not Sanskrit,

Shri Yashpal Singh: He said that it-

was before the Mahabharatha period.

Shri H. N. Mukerjee: If it is before
Mahabharatha, then it is such a misty-
period that we cannot make any posi-
tive assertion in regard to that period.
And after all, in the inscriptions of
Ashoka, what we discover is-not that
Sanskrit was being- used but prakrit
which probably at that time used to
be understood by the commonalty, but
Sanskrit was a classical language
which was learnt by the elite.. That'ig
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why in the later pericd, one of our

greatest saints Kabir had said:
§E5d § FI9H, WG qgaT A

Sanskrit is water in a well while our
own languages which we speak are
the flowing river. Sanskrit, therefore,
has a prominence no doubt. But it does
not quite belong to the people in the
sense that the languages we speak
from day to day are our very own
like the mother’s milk which we im-
bibe. From that point of view, it is
not necessary to press the claims of
Sanskrit on an exaggerated basis, I do
not for a moment deny, for instance,
that Sanskrit even today, even in de-
generate days; hag a very great posi-
tion of importance as a unifying fac-
tor, If you go to a place like Varanasi,
Sanskrit there after all is a cementing
factor of Indian life, But there again
we are taking a rather limited view
because our country is not only a
Hindu country and it was for secular
democratic reasons that our country
adopted the official language to be
Hindi and Sanskrit was not accepted.
It was mainly because of that, not
because of any animus against Sans-
krit. But it was only because of its
being rather remote from the day-to-
day avocations that we did not choose
Sanskrit to be our official language.

What Mr, Bhattacharyya is suggest-
ing is to find out the opinion of our
country in regard to having Sanskrit
as an alternative official language and
why should we not have it? Mr. Bhat-
tacharyya has pointed out, for instance,
that for ceremonial purposes, Sanskrit
might very well be used, for purpose
of the accreditation of Ambassadors,
for purposes of University convoca-
tions and admission of students into
a Degree and that kind of thing, just
a< in Oxford or in Cambridpe the
address is given in Latin—even now,
when the cnnvocation is held.  ihe
address is given in Latin which nobody
understands—we could for certain

. symbeolic reasons, the reasons of dig-
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nity, the reasons of association of our-
selves with our past, adopt this kind of
thing. But that cannot be done, he
says, unless....

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
In my own University, at the time of
convocation, Sanskrit ig used. Al] the
proceedings are conducted in Sanskrit.

Shri H, N, Mukerjee: If it is neces-
sary for legal technical reasons to
have some kind of a modification of
the constitutional provision as it is in
order to employ Sanskrit for certain
ornamental purposes, that little modi-
fication certainly ought to be done, If
it is not necessary, if ceremonial em-
ployment is possible without any kind
of modification, naturally the position

can be clarified by Government and
by the elicitation of opinion we can
get the position even clearer  still.

Therefore, my feeling is that here is a
proposition which ought to be support-
ed. After all, Sanskrit has been a
cementing factor. Muslim scholars have
studied Sanskrit very carefully, nct
only-the Arab scholars like Alberuni
but Muslim scholars who have func-
tioned in our country even in the
Mughal period, What Darashukoh
tried to do by getting a synthesis of
Indian learning and Muslim learning
is a kind of thing which we shall never
forget, And after all, it is necessary
to remind ourselves of the roots of
our inspiration as far as our work
today is concerned. I sometimes hear
accusations against our country that
humanism is a phenomenon which is

alien to India; because we have had a-

caste-ridden society, the idea of huma-
nism is not there at all. I do not
know. I cannot go into this matter in
any detail. But after all in the Maha-
bharatha we find that wonderful sen-
tence:
“q ey Feadt fg s

There is nobody greater than man.
Man is a measure of all things. This
kind of statement we get in our own
scriptiires, and ‘even when pauranic
rites and ceremonies are performed,
rites and ceremonies which are inter-
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polated so ito speak with the implica-
tiong of the caste system, we find won-
derfully sublime statements: [:r ¢<ain

ple, such a sloka as that which goes
like this:

“srafarer: afe a1 wertaeat Tl ar |

T oY PEOSE @ arang<]

gfa:n”
—the idea of everybody getting puri-
fied only because of a certain kind of
spiritual cleansing that can take place.
This is mentioned even in the perform=
ance of those rites and ceremonies
which are utterly associated with the
most caste-ridden aspect of life. These
are the things .which we ought to re-
call to ourselves and, therefore, since
we owe to Sanskrit so much of that
inspiration which alone can help us to
go ahead, let us try to find out what
our people feel abou it, If we can co-
exist with English, if Hindi and Eng-
lish can co-exist, why not Hindi and
English and Sanskrit also? In the
south, people are putting up this ques-
tion: let us support English because
Hindi predominance is going to be a
very dangerous thing, Now, how -are
you going to answer this? Let us find
out what they feel in regard to Sans-
krit. If the south, for example, feels
that their apprehensions can be molli-
fied by the adoption of Sanskrit as an
additional alternative language, let us
find out. As I said earlier, I cannot
quite envisage in practical terms the
adoption of Sanskrit, But let us find
out. And Mr, Bhattacharyya wants
nothing more than to have the elicita-
tion of opinion and, therefore, I feel
that this is a matter which ought to be
supported, Government should not
stand on ceremony, should not take a
very technical position, Government
should take an imaginative view of the
situation and accept this, secure the
opinion of different people and then
come to whatever decision is thought
right and proper.

Mr. Chairman: Now, Shri Ram
Sewak Yadav, I would request the
hon, Member to take only five minutes,
The discussion ought to be concluded
by 8.30 pMm,
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15 hrs,
ot TR Q% T3 : HTIRT ST, =0
wEAE o F—

Shri A. T. Sarma (Chatrapur): The
ame allotted for this Bill must be ex-
tended. How can we express our
views in five minutes?

Mr. Chairman: Then, any hon.
Member may move a motion for ex-

tension of time, and then we shall
see.
Shri P, R, Patel (Patan): 1 move

that the time allotted for this Bill be
extended by one hour,

Shri D. C, Sharma: I had moved a
motion even earlier,

Shri A. T. Sarma: The time must be
extended. After all, it is a vast sub-
ject. We should have at least fifteen
minutes each to express our views.

Shri = Surendranath Dwivedy: 1
oppose this move for extension of time,
pecause it will block the other Bills
which have secured the ballot, and
for which I think time has been allot-
ted by the Committee on Private
Members’ Bills and Resolutions, I dc
not think that it is proper at this stage
to ask for extension of time,

Shri D. C, Sharma: I beg to move:

“That the time fixed for this
Bill be further extended by one
hour.”

Shri P. Venkatasubbaiah (Adoni): 1
support Shri D. C. Sharma’s motion.

Some Hon. Members: We all support
it

Mr. Chairman: I shall now put the
question to .vote.

The question is:

“That the time fixed for this Bill
be further extended by one hour.”

Those in favour may say ‘Aye’,
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Several Hon, Members: ‘Aye’.

Mr. Chairman: Those who are

against may say ‘No’.
Some Hon. Members: No.'

Mr. Chairman; The

it....
Shri Surendranath Dwivedy: The
‘Noes’ have it, I press for a division.

Mr. Chairman: All right. Let the
Lobby be cleared.

Shri C. K. Bhattacharyya (Rai-
ganj): May I make a submission?
Why not ask the Members to rise and
then make a count?

‘Ayes’ have

Shri-Surendranath Dwivedy: I have
asked for a division. So, what' the
hon. Member is suggesting cannot
be done now.

Shri C. K. Bhattacharyya: That can
be done in a few minutes., You can
ask the Members to rise and  then
count the number.

Shri Surendranath Dwivedy; Lot
there’ be a division, Let hon. Mem-
bers know for which purpose the
hon. Member wants extension of time
for his Bill, and how unreasonable
he is. , Let the entire House know:how
unreasonable he is.

Mr. Chairman: The hon. Member is
pressing for a division. So, let the
Lobby be cleared.

Shri C, K. Bhattacharyya: It my
hon. friends are fond of pressing for
a division for everything, we cannot
help it.

Dr. B. N. Singh (Hazaribagh): The
ruling has been given already, and
the Chair has asked that the chby
be cleared.

Y TR qaF qEF ;. Wl S,
U fadaT g7 « |

ot gy fag (Farordt)  feefor
&Y ST &Y o F g fAaa Té¥ rar
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Shri Hari Vishnu Kamath: Time
cannot be extended unless the House
gits longer.

Shri U. M. Trivedi: Of course, the
division is going to be he¢ld now. But
if the House is going to sit - longer
after extending the time for this Bill,
beyond five o'clock, then, of course,

. ‘there will be no need for this,

Division No. 10]
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Mr. Chairman; That question - can-
not be taken up now. The hon
Member has pressed for.a division
and there will be a division now.

The question is:

“That the time fixed for this Bill
be further extended by one hour.”.

The Lok Sabha divided:

[15.06 hrs

Aney, Dr. M. S.
Bakliwal, Shri

Bal Krishna Singh, Shri
Balakrishnan, Shri
Barupal, Shri P. L.
Basappa, Shri
Bhattacharyya, Shri C. K.
Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Chandrasekhar, Shrimati
Chavda, Shrimati

Das, Shri B. K.

Dass, ShrjG.
Deshmukh, Shri Shivaji Rao 5.
Dighe, Shri
Elayaperumal, Shri
Gandbi, Shri V. B.
Ganga Devi; Shrimati
Ghogh, Shri N. R.
Ghosh, Shri P. K.

Goni, Sri Abdul Ghani
Gounder, Shri Muthu
Hajarnavis, Shri

Hem Raij, Shri
Himatsingka, Shri

Igbal Singh, Shri
Jadhav, Shri Tulshidas

Dwivedy, Shri Surendranath
Kachhavaiya, Shei

Kamath, Shri Nari Vishau
Mishra, Shri M. P.

Misra, Dr. U.

Mukerjee, Shri H. N.

AYES

Jedhe, Shri

Jyotishi, Shri J. P.
Kadadi, Shri

Kanungo, Shri

Kindar Lal, Shri
Kougalli ShriH. V.
Kureel, Shri B. N.
Mandal, Dr. P.
Marandi, Shri

Mehdi, Shri S. A.
Mchrotra, Shri Braj Bihari
Mengi, Shri Gopal Datt
Mishra, Shri Bibhuti
Misra, Shri Mahcsh Dutta
Mohsin, Shri

Maudiah, Shri

Naik, Shri Maheshwar
Niranjan Lal, Shri
Panna Lal, Shri

Patel, Shri Chhotubhai
Patel, Shri Man Sinh P.
Patel, Shri P. R.

Patil, Shri T.A.

Patil, Shri V. T.
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghunath Singh, Shri

NOES

Nair, Shri Vasudevan
Omkar Singh, Shri
Pottakkatt, Shri

Shaghank Manijani, Shrimati
Swamy, Shri M. N.
Swamy, Shri Sivamurthi

Rajd= o Singh

Rsju, Dr. D. S.

Ram Sewak, Shri
Ramaswamy, Shri V. K.
Rane, Shri

Rao, Shri Ramapathi
Ray, Shrimati Renuka
Saha, Dr. S. K.

Saigal, Shri A. S.
Samanta, Shri S. C.
Samnani, Shri

Sarma, Shri A. T.
Sharma, Shri D. C.
Shyam Kumari Devj
Siddananjappa, Shri
-Singha, Shri G. K.
Sinha, Shrimati Ramdularj
Subbaraman, Shri C.
Swamy, Shri M. P.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, ShriR. S.
Venkatasubbaiah, Shri P.
Virbhadra Singh, Shri
Yaijnik, Sbri

Yashpal Singh, Shri
Yusuf, Sbri Mohammad

‘Trivedi, Shrl U. M.,
Umanath, Shri
Utiya, Shri

yishram Pr asad, Shri

Yadav, Shri Ram Sewak

e

Mr. Chairman: Are there any cor-
rectiong to be made?

Shri Braj :Bihari Mehrotra (Bil-

haur): I want to vote for ‘Ayes’.

Shri ‘Mahesh Dutta ‘' Misra (Khan-
dwa): I want to vote for ‘Ayes’.

Dr. U. Misra (Jamshedpur): I want
tn vote for ‘Noes'.

¢*Two names could not be recorded.
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Shrj Braj Bihari Mehrotra: I want

-to vote for ‘Ayes’.

Mr, Chairman: Has the hon. Mem-
ber not voted or voted wrongly?

Shri Braj Biharj Mehrotra: I have

voted wongly.

Shri Surendranath Dwivedy: Once
he has voted, he cannot correct it now.

Mr. Chairman: If the hon. Mem-
ber has made any mistake in voting,
he can always correct it.

Shri Rameshwaranand rose—

Mr. Chairman: The result of the
division is as follows:

Ayes: 81; Noes 19.

So, the ‘Ayes’ have 'it, the ‘Ayes’
have it The time is extended by one
hour.

The motion was adopted,
&t T A% aIET - Wl W,
# yearq w7ar g {5 w9 w2T qF W
F forg sarr agr fear arg |

st arg fag (arcord) 1 &
T fae FWE |

Shri H. N. Mukerjee: I think you
were in the Chair when Shri Kamath
pointed out certain reasons why if to-
day his Bill. regarding Ministers dec-
laring their assets is not taken up,

then it is going out of the picture al--

together, for -God knows how long.

I want to submit to you and through
you to the House that perhaps it would
be fajr, and I'might add; generous on
the part of the Congress Party, if they
agree to thig Bill of Shri- Kamath
being ‘at least initiated today, because
otherwise those of us who are in a

minority in this House, in a perpetua) -

minority, as far ag the life of this
House is concerned, shall get :a feel-

ing that by brute majority, they are

. keeping out discussion eof a . matter

which affects the .integrity of the
Ministers. (Interruptions).

Shri U. M. Trivedi: I support the
motion by my hon. friend. (Interrup-

tions).
Shri D. C. Sharma rose—

Shri U. M. Trivedi: I would request
that my hon. friends like Shri D. C
Sharma and the Deputy Chiet Whip
who are here should see to it that thia
Bill which has now come on the Order
Paper after a long time after secur-
ing the ballot—we have already diffi-
culty in getting our Bills balloted ana
securing the ballot, and - with great

-difficulty this Bill has now come an

the Order Paper—is allowed to be

-taken up today, I . hope they will gee

reason; if they are also interested ir
the ultimate discussion of this Bill and
they do not want to shut it out, they
must agree to the extension of time
of sitting which is asked for.

The hon. Member

Mr. Chajrman:
But

has made his point quite clear.

.according to the rules framed by the

House, the time fixed for the discus-
sion of private Members’ Bill is 2§
hours. I think it cannot be extended
beyond that period. But anyway, I
shall convey your feelings to the

Speaker.
Shri Surendranath Dwivedy: Is it

not possible. even to permit Shr
Kamath to. move his Motion?
The discussion may not take place

today for lack of time, but at least
you should ‘allow him to move his

motion.

Shri Hari Vishnu Kamath: It
requires only one . minute. Then it
can be discussed next day. Otherwise,
the impression created in the country

.outside : -regarding Govt.. will be

that they are acting mala fide and
with a guilty conscience, This will be
unfortunate; I was to prevent that.
But to stall a Bill of this nature, espe-
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cially when corruption is in the air,
angd on terrafirma at Jaipur and other
places there was g torrent, a Niagara,
ot words about prevention of corrup-
tion. ...

Mr. Chairman: The hon. Member
should not make a speech now.

Shri Hari Vishnu Kamath: I am
not doing it, I am only pointing out
the difficulty. The time fixed for dis-
cussion of private Members business is
24 hours and now the House has
agreed to extension of time for the
current Bill.

Mr. Chairman: If you can kindly
persuad Shri Naval Prabhakar....

Shri Hari Vishnu Kamath: I do not
want to do that.- I am confident that
you have understood me. But I am
afraig that the other Members opposite
kave not been able to understand you
or me.

An Hon, Member: They do not
not want to understand,

Shri Hari Vishnu Kamath: As my
hon. colleague said, perhaps they do
not want to understand.

Shri Raghunath Singh: We are try-
ing to understand both you and the
Chair. )

1513 hrs,
[Mr. SpEAKER in the Chair]

Shri Hari Vishnu Kamath: I am
making a plea, Sir, in all humility and

earnestness with regard to the
Bill, which is item No. 3 on
the agenda which stands in

my name, which seeks to provide for
the disclosure of assests by
Ministers. You will realise in
the ballot that was held
I have been fortunate enough to get
this Bill fairly high up in the list. But
due to a mistake in the business a
fortnight ago, it wwas not reached.
That did not matter. But today there
was hope, every possibility, almost
certainty, of its being reached. But
now the House has adopted a motion
extending the time for the first Bill
in the agenda by one hour. My hon.
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colleague, Shri Yadav has tried to
move a motion asking that the House
sit for one hour beyond 5 p.m. Dis-
cussion is on that motion.

Unfortunately, if my Bill by this
fortuitous development by this exten-
sion of time for the first Bill, is not
reached today, under the rules, unless
you in your supreme wisdom and
authority permit—I would request you
and entreat you to permit it,—because
you ure the supreme custodian of the
rights of Members specially of the
minority in this House—it would be
pushed out of the picture. At this
rate, they can block anything they
like—and we cannot do anything in
the matter—by their sheer majority.

Therefore, I would request that you
may be pleased to permit me to just
move it, taking only a minute, SO
that my Bill is not pushed out of the
picture, Under the rules, wunless
this is done, that will
be the result and a fresh ballot will
have to be taken. I leave it in your
strong and competent hands.

Shri D. N. Tiwary:
this move.

Mr, Speaker: There is no question
of any opposition, The time limit has
been fixed by the Committee and then
approved by the House. We were
proceeding according to that. But the
House is master of its own business
and can extend the time for discus-
sion of any business beyond the allot-
ted time. Now the House has extend-
ed the time for the first Bill. How
can I override that and give Shri
Kamath time for his Bill? We will
have to stick to the fresh allotment
of time just now made. I hope the
hon. Member would also agree with
that.

I want to oppose

Now he desires me that I should
either allow him to move his Bill in
between or extend the time beyond
5 o'clock so that he may have an
opportunity to-move his Bill. But that
cannot be a sufficient reason, that just
because a Member wants to move his
Bill, therefore, the time should be ex-
tended.
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Shri H. N. Mukerjee: If you will
bear with me for a moment, I have
been trying lo submit that this is a
matter which Shri Kamath had men-
tioned at 2.30 .M. only in order to
have as assurance from the Govern-
ment Party that they would not use
their perpetual majority in this House
to push his Bill out of the picture.
I know you are bound by the rules
also and you cannot go beyond them

unless  there  are ery special
circumstances supervening. but
I am trying through you

to appeal to the Government Party
to see that an impression does not go
about that because they have a
majority, they can push completely
out of the picture discussion of a Bill
which seeks to discuss the question of
the assets of Ministers.

This Bill being of 'a  particular
nature, I do feel that Parliament owes
it to itself to see that it is not, for
purely technical reasons, pushed out
of the picture. I opposed the exten-
sion of time for Shri Bhattacharyya’s
Bill, even though I am personally
keen that is should be long discussed;
I opposed it because I saw in it 2
desire on the part of the ruling party
to push out this Ministerial Assets
Bill. Therefore, my feeling is...(In-
terruptions). I am speaking as
modestly as possible, with as much
quietude as  possible. Parliament
owes it to itself to see that no im-
pression goes about that the majority
in this House blocks, through purely
technica] argumentation, discussion of
a matter which refers to the questiun
of corruption in the highest echelons
of our country’s gervices. Therefore

I am asking if only this little conces- -

sion could be made that at 5 O’clock
you allow Shri Kamath just a coupie

nf minutes to move his motion, so -

that it could be discussed. I do not
know if the rules help you to do that.

Mr. Speaker: By how much bas
the time been extended?

Shri H. N. Mukerjee: Extension is
by one hour for Shri Bhattacharyya’s
Bill.

Mr. Speaker: How long will it take
that Bill to be disposed of?

Shri Hari Vishnu Kamath: 44
minutes were left at 2.30 p.m. for
this Bill. Now one hour has been added.
It comes to 1 hour 44 minutes.

Mr. Speaker: Then there is one
hour for the other Bill. So it comes
to 2 hour 44 minutes. It js not a
question of one or two minutes.

I entirely agree with Shri Mukerjee
that this House should not give the
impression that simply because one
party has got a majority, therefore, it
can push out any Bill, in this case
a Bill which seeks disclosure of assets
of Ministers.

Shri Surendranathp Dwivedy: That
is thé unfortunate thing that has hap-
pened.

Mr. Speaker: into

Can I go
motives? )

Probably, if Shri Kamath had not
been overcautious, these 15 minutes
would not have been lost, because J
am told by Shri Mukerjee that he
took precaution in warning the other
party that they should noi act in a
manner that his Bill might be pushed
out. Where was the need for that. If
he had gone on without it, probably
it would have been reached.

Shri Hari Vishnu Kamath:
not raise-it suo motu.

I did

Mr, Speaker:
the other side?

First it was done by

Shri Hari Vishnu Kamath Yes, yes.

Mr. Speaker: That is a different
thing altogether then. But I took that
from Shri Mukerjee.

Shri Hari Vishnu Kamath: No, no.

Mr. Speaker: 1 agree that the
House should not give that impression
that because there is a Bill which tries
to make it incumbent upon Ministers.
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[Mr, Speaker]
to give details of their assets, there- AT 9 AW AT AT T WINT a-a g

fore the House should extend the time 3 & .
for the current Bill, But on the other & | A WIS % | 17

hand, as Shri Mukerjee said—and 1 %R ST SEWIT & 9fed & G
also felt—though he opposed the ex- ST aFat g ST ¥ wreaw X 4t fedr

tension, more time must be gien to the N ) N
Bill under discussion, because it is THY WToT & Wieaw § T 9 fF 49 ¥

very important. I can say that the ST AT AT g | W #y gfee F
Members on the other side may aiso &y 5T #, T " &7 9 O §

have felt likewise as Shri Mukerjee ;
felt. They might have honestly felt TR HEFT WTHT FT W |

that i i
at the present Bill must be given e sifersafer &1 wTerm

longer time. How can I go into the ) - .
motive or the intention behind their EHT &l € | TR gA wua fa=rd &Y

move? IYF GIA TAAT T TG GEAT qH, Y
Shri Hari Vishnu Kamath: You fE< ST GE'M E“r qT SET a | g

rightly said that you cannot go into - -
the question of  motives. But as a 1577 g9 T FHIEY 9K IART § AY @

Judge, you have always tried to go & fif guehr ot adt at & oY FoF ey 1
into the course of human conduct and 3 | T &7 g @ ﬁ!ﬁﬁ% AT

the inferences to be drawn therefrom. N N . -
Unfortunately, as it has transpired ST a wfas § 9K d@Esd S
today, the Members opposite, the T SHY WY FH | GeFd B gy F amy

Benches opposite, will be branded, 3
much to my regret, outside in the /1T TS AT AR T WY il
country with malg fides and a Y s faar o <@r 8, 9% S avg &
guilty consience, with so many skele- AW gAY AW T TCE WIST

Sior should mat g0 sbroad. They T T Y E 1 ot g e &
should not block my Bill. That is for =Y v wTeT ST 33, SEET Huw
all my request. % NS a8 & i ST 7o wfawrd

&t T R avew g S F AT A FT ;B AR A AT
q 9 fadas wegm P § o e & Foenl ¥ g W@, STy g @ 1 A
TT g GEFT F1 W TSATHT AT Stm W fagaw & IfRF Wt sear
SITY, gaT fay st § o femrg T g1

S WTST FT N IS AT 6 B qG T FAIR 39 F7 gui wr & v oe
a7 ¢ fF SwEe & fao w9 @ o ¥ & AT 1 ¥ FX T I G F VAW
WIYT g aFY & S ST ATMEEE FUIL FT V@ & {F T $Y Ay
& | Iad fa T oW T & fasyror @ Y AT TEY | OF W9 97 9 39 30 F
AR AR sl | g S R ST ATAT 9T T STHS Y | T THY
W1 Sda T 2T gW AT G st gt & a1 & Sl aarar R @epa
&, JUFY g STaT & I W AT Y F 79 wmra—@f@al‘wwm“r\sﬁ
AT H & SAraFa g AT @ T TS FY I F & a1 T T IS
WTST & Hreaw ¥ £ f51 1 @07 7 awEy fF 9 3@ W A Q€T AR NP 99

& 1 & o A g S s # Qe mﬁﬁ,ww?mw?
FWEarsa F o g wasT T @7 FIQT AT AT EEY AT AR A
: Ay dega & fagm §, T & ot 9%, g

# faemea w0 §, wud faddt § @ N
qT, ML X B @ I g

& M fqQg FT7 F1 SaT T AL sl
WEMWrF as ARy g ST T FEFRT & afaq @ Y |
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fegafmFrgmuwam & s
REAATAT $T FEAT I T AT § I
feY, frgearr, 3 o 3© WY 7 ,
drr AT T ARFT TS T [
S ¥ qear ar @ifs §% @
AR, T8 I gC AT ATHRY ADlAt
R Bl W@ A aAfaE qar woq
gra Aaad IF AT AN SwAr ag
gradt ® 5 ag 7y wReEr W
ST T8 8, iy 98 S a9
TP TG, AAF A g | qF W
T @RI &7 HOT g <7 6 owar & 6w
A I AT ag FW I AR I@F T
T T FL |

WS qE T FAG WF Al Il
FHA AT I AR & AT qTE FE
AT T AT AW AT ST 997
&1 ¥ Y 3 91 a9 T, TqG R a9
T HIC JTHT FAST BT AFFTA A IR
dfa TaT, w ¥ < @ | Tt §
977 AT & S GH /WIS o, aT H/wew
&7 oY for wrar rse; s fgedY § TS
T W A T G, T B qAT
TF-TE W GT-9T GG T | 9
ST @ 9g T AT St 9gr o g
T o9 A @ FT WE A T
WE AT FEA @T F qE
wa| 9w W § 1| R WgEm
A T FY ATHL AT GET AT fe@Ew
& =t #r A 7 7 5 e wmw
aega a1 4Y s fgedY F qra-are arr
St R F@ HIST IR g FA ¥
YT 4, IAT H a8 HEFT & T [
FA TR & 1 ST & 77 F 9 IaAT
THEY TN G ¥ g & Forar awer
HEHT & qe7 ¥ TS a1 qa (27 A g
g ag agr T asar g Fr ag T AW
T § | AT See AT FT
TIFHEAREFRENY

ST G F A A @A E At gy
T S I AW 7 awed w1
W AR OO &g oy SOar & v
I ST WY BT q=IET A7 I | AR
T F g ¥ wif wfyw g o
T g

T T T A 5 o 7 @r
W F wad F faedq W g, 9
SNEA B O[T AT AW, @Y
SAAT qE TGN GNI, AT TG g |
feor 1T 39 &7 a1 WY FY S )
gfawr § srgw F7 feedt a1 femgmardy
# fEaTs [T A¥EmET A § 9K 9
TFR, At 6 FEw F grg § §, w99
TN X G F E, T aY 5w a%g #
faare 7 Soar S wfaur # SO A
| & | gfae A FEaw w1 fea
Teeaq dfqurm & g1 § 5 g qaar
sftat gFET & @0% a1 @r & S B
forg 7R @ £ % fvae @dT 3 ag
ST § | ST HHE T FE T agy
femm & ew ST AR S WINT T
S AT WTST Y AT, ST HTYTH
T WINTF q97 I, qfeer §1 9@
H qEFTST FT WIAT G497 7T q7 HAA F
qYT ¥ qIH Tl BT qYT FeFHd HINT
F qga ¥ qIa ATl F7 9g 9 g |
S FETeT AT gSe WaE AT
Hegd & AU 37 §, dd are afz §
afrer, 7, WWE, T, &
Tt ¥ fag w37 ot aga Qi gl
T ¥ ¥ € TS Wi 3, a8 W W I
FE QY 3T A A F AN I | WA
St ST BT Wt GGWTET AT AT ATE
Fed a1 WY T Y 9 AT GA—

5t o ®o WFFH: HY qga A
AT ATAT ATHAT [E T oAT—
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=t YW JTF T W qHA &
W & T wIE | 9 G g A
H FES WAL AT | [T I F AR
# Fga QoA S § @ A e
AW & g &, W A @ ql A
g ¥ mar 9 | sefhe gg &t sy
AT ¥ ot 7S AR ¥ W @
g fomd smar & wfuse wga 7 &),
IqT g ANET A &l

ATIATE F g arg #1 JaT &,
AT T g a9 HT FAT G | GwAT §
fozame <@ #1 agg ar@ & S §
afs ag a=v few & 7 9 & v oy
1T TG T A, TAT T Ag fear
ST =Tfed faadr @@ & Y Siar 9%
ST U T &, T AEE WL AW g9 F
T RE A g W, A oww
% |

= st & g # gaeT fadny swar
E‘I

oY go ato it gw ¥ $1E
& J =Y e gt 7 Far £ wvaq
¥ gy WoeTY § WX qEHT & g /T
T Ao #1 3eafe g€ & st iy
TN FAMfEa TidEy ) oSERT
T T S & A 4 A
IR ag W q9qmr 5w & faw ¥ 307
Y depd § un A o g € 1 qg
A E | F TEH WA E | gw oy
dgd  Wmd § A @ga aw
Wowed g dfFw Sfew
B9 %1 a9g § wfus 7 a1y §
afea & aawar § FF fergeam § geaa
FHY Y O HTET AT UST AT AGY @Y
AR AW M anfET§ . . .

st sPrER et ()
@Y & 4T |
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=t go Ato famidy : WY A, areAy
AR qTpa WO @Y & | F a8 o 7
HIAAT § S & S T w OF 9 o
IO W A gfte F qge & § 9w
g T g | A d
g wroT qear &, et afey vt &
FAT ALY | A 9 Wgd F AT AT (5
TR wgrEr ot fow w1 § o faw A
A &, 99 T § HH) SHR I F
fag Rt A wrEE F gy FReAT
gNT | TEe aTd ST € 9g Sn &
o< § ot @ | el aaeg a1 ag @
i fegwy &Y srf §, <t for o sy @
ST %€ €, T ATy GaT 81 WL g el
IS WqTET A G HF |

T 99 H waw Q@T gnm fF
fardt T =St #7 ag@ w9 o g€ @
ar o weet § F9r Far 1 w7 ey
FT TOHTIT AGH &7 37 & aF 99 I
FAT FIE IS AL AT 19T S 3 R TRH
2 @Y o AT FEA Tg 97 gAT AT |
o qgq 9 frAR ¥ e’ @
G e frwren o @ @ s fe
fat wst s & 9” qx wfafsq A &
F, AT AW & ATEGET HT FIE T
gUA FHA FY AT A OFAR T T
W ¥ F q@T aEEr qqie fer o
& forad fF seelt a@ & i &t
gfez gz s | g faege Toee a9 €
fF ag favas agg & @a@E § AR”
# gaadr § iF TF 9g@ & A A
7g T I 9T A1 § | 5wy 39 -
faare o< 9 Y557 g 9 s g
s T & S g fr oweg & aw
N ¥ q@ v T 97 0

# gusar g fF o A gy w
TETATST G A 3T R & 3 7 A
TG | I aw] W ¥ o 78 WY & v forma
foraar =i s A TR @ T | N FW
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7 g T oAt = wgrATd aws @ o
F a9z g & 9 fw afz st wgramd
g fasiga ary o fgedy s el & ey
faeft et wmar 1 o sie Faar wm,
&t fir Aaft wromst & ¥ @ Y ag ag A
£ g7 aF far< A gt | A
& UF Q&Y wraT T A AT q4qH
g9 7 U & fouw 37 @Y 9w
At # ¥ 2y wfama ¥ 9 9@ §
foraar ar wfwax @l @ T &
R § T A AT AT 99 AT
¥ Faar w1 @ @ ¢ oy ou feafy §
A AT F9AT IF HY OGS | g
& & war mn fw @ wfas wifs
T W H AT ARy § S T qWIH
ATl FY WA ST F IH AT F A
a8 og=r %y | K " g fF @ewd
UF FEd IFT WIAT 8, TeEy T g |
IEFT 93T TfET WX Fga a9 * afg
& T1fgd | 78 g9 § W g T
Wt & fF dmr w5 | zad g e
BN | #fEe AT AT OSEHT S AT
FTA GATE FAA § I9HT g8 TET HoT
&1 gm 1 ag gfemo ey <@
& fr fegrgeam & fas e, anq =
F AT, FR IJA F 4T @ FA g |
7g TE 1T fgd {5 S ey qFE
FIH FCQ & a1 A gIeq griagrie A
gorafagl & g SAwr AT §ET
LTAT 81 | Wy oY @AY =ifey foad
AT Y FEaT 9 QAL T FTH
TAT GF | A F @ A G
Y T 9T FHi T AEY Z1 whar g | fE
B SRS qgW, oA wreT @ & &,
HE TILET AT T, AT A
aYE gu T TaT AR | B

gafad & it wgrand § e FEw
VI AT X af7 Fén e faa &
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F gz fadas & 99 § ¥ 0w T
grar =gy )

Shri Hanumanthaiya (Bangalore
City): Sir, the Bill before the House
has attracted great attention through-
out India mostly in the intellectual
circles. There is not much interest
for this proposition, so far as I could
sense, among the people in general.
The other day I read in a paper that a
great leader like Dr. Katju saying that
Sanskrit would be a very effective all
India link for the purpose of Indian
unity. I agree with that view. But
as everything has its own laws and
principles, so has language, which
changes in two dimensions: in time
and in space. This law seems to be as
effective and lasting almost ag the law
of gravity. You see any language in
any country. It varies from place to
place and from time to time. Take
even one of the regional languages—
Kannada or Telugu or Tamil. Modern
Kannada or Tamil or Telugu is some-
what different from ancient Kannada,,
ancient Tamil or ancient Telugu. In
400—500 vears’ time the language puts
on a new appearance and a new
garb, Most of our excellent literary
output by the old great poets are found
in Sanskrit and the old regional lan-
guages. But on that account it is im-
possible to make it current coin for
modern intercougse. At the same
time these masterly achievements * in
the field of writing have very greatly
influenced the modern language and
the modern mind. It is almost like
a human being growing from one age
to the other. He may be very wise
and effective, say between 40 and 50
vears. Afterwards the body becomes
a little weak: maybe, the mind grows
or sometimes it does not grow. But
once we pass the threshold of 60, we
cannot act as a man between 40 and
50 does. Time make changes like
that. In the case of Hindi, I am told
that there are at least 25 varicties,
differing from place to place in North-
ern India, Bernard Shaw has made
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a great point of this law in his drama
called Pygmillion. This law is applica~
ble to Sanskrit also. It has changed
in course of time and in course of
space, Our best works in the field of
religion and literature are embedded in
this language. We should not neglect
these ancient heritages merely because
it did not happen to be current lan-
guage or current coin of intercourse.

There is another lacuna in the mat-
ter of the use of Sanskrit language.
Thousands of years ago, those who be-
came masters of this language wanted
to keep it as a close preserve. They
did not allow some class of people to
go into the depth of this language.
They did not want women, shudras
and mlechas to go into that depth.
They made it a close preserve, with
the result that it ultimatelv came to
be identified. in the modern mind, with
those principles which are against
equality by which we ‘stand and by
which we take our oaths of office or
membership as the case mav be. That
is another disadvantage attacheq to
this language. Tt is not what is called
a mere imaginary, disadvantage. In
Mysore, I happened to start a depart-
ment, when I was in offie, in order to
encourage ' literary and cultural deve-
lopments. I got published several
books on great epics and other literary
works in Kannada language. In the
legislature I had to face great criti-
cism, because of the step I took., They
attributed to me. that f am revivine
all the old fessilised ideas of priest-
craft, caste privilege and things of that
kind. 'That was far from my mind.
I merely wanted the literary excellen-
ces of our language to be the common
property of the people. That was
my idea. But the cirticism came this
way. Therefore, if we make Sanskrit
one of our official languagss, maybe
there will be that criticism. That the
criticism ‘has already been voiced bv
my hon. friends from the Communist
party.

At any rate_having studied both the
views, I want to take an impartial
view, & view that will ultimately do
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good to this nation. We decry the 19th
century as being a very reactionary
century. 1 do not want to enter into
that controversy. But it is in the 19th
century that the United Kingdom of
Great Britain achieved jts highest

‘point of glory, and this glory was not

achieved by stones or water or forest,
but by human beings. Every person
worth the name in public life, or in the
field of literature or science, had his
background, his schooling, on the
basis of the classical languages: Greek
and Latin. Every great man whom we
come across in English history or poli-
tics studied greece and Latin in the
grammer schools or in other schools.
That gave them such a good founda-
tion that they started on the inheri-
tance of their forefathers or what is
called the European heritage or renais-
sance. Then the modern languages
gave them the necessary knowledge of
the existing affairs of things, and they
became almost perfect men for any
work that was entrusted to them. 1
envisage that in order to produce such
finished personalities in this country,
Sanskrit and Persian should be the
classical languages that the people
must be allowed to study. It may be
that some people select Sanskrit and it
maybe that some people gelect Persian.
It may be that some people select both.
It does not matter. But if you want
our youth to rise in stature and stan-
dards and achieve great things for this
country, their education must be
sound. Their education must be solid
and that can only be done by studying
Sanskrit ‘in the first instance and
Persian also in the second instance;
for even on merits, Persian cannot
come up to the standard of Sanskrit.

I am a sutudent of literature and I
have dis~ussed this question of litera=
ture with people all over the world.
There is hardly any langiuiage in the
modern world which has attained the
peak point or the high standard of
Sanskrit in the field of epics and other
great literary works in the form of
drama, ete. I wanted to compare our
epics with the European epics; -that
is, Homer's Iliad and Odyseey. I went
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through from the first letter to the
last letter of these two great epics.
It is no exaggeration to say that if that
mighty epic, the brightest epic of
European civilisation is compared to
the Ramayana or the Mahabharata, it
is like comparing some big mountain
in South India to Mount Kailas or the
Himalayas. Sanskrit has attained
that height, and no regional language
in India, no modern language in the
world has been able to attain yet that
height of excellence in the field of
literature and religion. The other
fields have not been covered by San-
skrit because it did not grow. It had
to come under the operation of the
law of two dimensions, as I had said.
Therefore, I would request the House
to in~lude it as one of the languages
in the Schedule but not necessarily
for the purpose of official intercourse.
If we include English as one of the
languages in the Schedule; self-respect
and ‘gratitude to our forefathers de-
mand- the inclusion of Sanskrit as one
of the official languages.

Mr. Speaker: Dr, M. S. Aney. I
would like to know how long the
M'nister would require for reply?
I have got seven to nine names with
me.

Shri C. K. Bhattacharyya: The extra
time allowed for this debate was one
hour. Out of that one hour, 20
minutes have been taken away by
Shri Kamath and his supporters.
Should that be included in my time?

Mr. Speaker: They are also Mem-
bers. Those minutes have to be debit-
ed to this account. If some contro-
versy arises in the Bill or Resolution
under discussion, that has to be debi-
ted to that subject or the time allot-
ted to that subject. How long will
the Minister take? I have about eight
to ten names with me, Acording to
the present allotment the debate has
to be concluded by 4.14. Shri Bhatta-
charayya has the right of reply. He
might take about ten minutes. There-
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fore, there are only. 15 minutes that
can be given to the Minister.

Shri C. K. Bhattacharyya:
give me at least 20 minutes.

Shri Hajaranavis: I shall try to
finish within 10 minutes. I shall give
five minutes of my time to Shri
Bhattacharyya.

Some Hon. Members rose—

Please

Mr, Speaker: I am afraid I cannot
call anybody else.

Shri Muthu Gounder (Tirupattur):
We want to speak. The Tamilians are
the only people who object to Sans-
krit.

Shri A, T. Sarma (Chatrapur): I
may be given an opportunity to speak.

Mr, Speaker: I cannot do that with-
in the present allotment.

=t YRR meEh o gRT 'y
o agr Afad

WeTH FERA WX AE AR
7 FX AR FE TS FT A av &
TFEAT &

off wwEE WEs - & ywe
Far § i 3% fqq &9 § F7 O Her
o quy agr faar e g

Shri Hanumnnanthaiya:
support it.

We also

Mr. Speaker: Is that the desire of

the House?

Several Hon. Members: Yes, yes.

Mr. Speaker: Then the time may be
extended by another hour.

Dr. M. S, Aney (Nagpur): Mr.
Speaker, Sir, the motion before the
House which my hon. friend Shri
C. K. Bhattacharyya has brought for-
ward is a very simple one. At the
same time it is a very important one.
The Bill consists - of only two
clauses. In the second clause he sug-
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gests that after the word “Hindi” the
words “and Sanskrit” shall be inser-
ted. Except for this change, the rest
of the provisions of Part XVII of the
Constitution dealing with official
language is kept unamended. I want
to mention this fact first. Because, all
that my hon. friend, Shri Bhattachary-
ya seeks is to put in Sanskrit as a
co-official language along with Hindi.
That is what he wants to do. The
other provisions relating to Hindi
being the official language are pro-
vided for in the remaining sections of
that chapter. He does not want
Sanskrit to be inserted there. The
important point which I want my hon.
friend, Shri Hanumanthaiya, who
made a splendid speech, to bear in
mind is this. All that he wants is
that Sanskrit should be recognised
and honoured as an official language
along with Hindi. In the olden days
there was a way of honouring men.
If the greatest honour was to be
given to a man, he was called upon
to occupy a seat along with Indra.

fagraan  maEThreemfresy

Indra used to call a king who
has done great service to ¢ome and sit
with him and share along with him
the ornamental seat of throne. He
did not want him to exercise the func-
tions of Indra but he wanted people
to respect that king. The position
which -my hon. friend, Shri Bhatta-
charyya has taken is that of Indra.
He wants Sanskrit to be respected as
much as Hindi is respected. That is
the position that he wants to
secure. Therefore, if this Bill is
vassed as it is, there is no danger of
Hindi being superseded by Sanskrit.
Neither is it his idea to create further
trouble. as envisaged by my-friend of
the DMK party. The position of other
languages will remain the same even
after the passing of this Bill, just as
they were unaffected with when we
passed a Bill prolonging the life of
English for official use for a certain
period of time. So, the only question
is whether it should be done or not
and my answer is that it should be
done,
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I will now give my reason for it. If
we are to really carry out or imple-
ment the position’ which is given to
Hindi in the Constitution, then Hindi
has to be developed and enriched. That
can be done only if Hindi and other
national languages which are mention-
ed in the Schedule draw heavily from
the treasures of Sanskrit. That is the
only way in which they can get them-
selves enriched. That is the only way
by which our regional languages as
well ‘as Hindi itself can come up to a
position at which we can confidently
say that now Hindi is so competent,
50 enriched and so developed that it
~an safely be entrusted with the work
which the Constitution intends it to
perform as the real official langauge.

Secondly. if there is any language
which has really close touch with the
maijoritv of languages of India. it is
onlv the Sanskrit language. There-
fore, if all the regional languages of
India cannot be made the official
languages but some languages should
he recognised as official languages,
Sanskrit is the onlv language which
can vperform that function. Because,
out of Sanskrit has grown several
lanpuages. Shouraseni. Magadhi, Pai-
sakhi and Maharashtri are the four
lancuages out of which most of other
vernacular languages have grown.
Resides the vocabularv aof words in
all th~s2 languages, which have ulti-
matelv now grown into our modern
languages. is mostly Sanskrit. Almost

80 ner cent of the words of these
langusee are from Sanskrit. So in a
wav, Sanckrit is the onlv language

which has close association with al-
most everv language. with all . the
naonle whn speak different languages
~f Tndia. Therefore. the veovle of
India have got common resnect for

 this lansuage second only to their

mather languare.

1 think the idea of my friend is only
ta include it oc a language in the
Constitution. Now the modern edu-
rotinniste find it difficult to make ade-
auate provision for encouraging the
studv of Sanckrit  Notwithstanding
tha fact that the entire Indian culture
is il]\,umined with the impress of Sans-



‘.‘kr.lt proper provmon for the study of
it is not made ‘and the attention'which
it ought to deserve is not given to it.
‘If we include Sanskrit as official lan-
guage in the Constitution, as Shri
‘Bhattacharyya has suggested, naturally
sa situation will arise where the position
of Sanskrit will-improve.

Other advantageg will also flow out
of it. For example, the literature of
-other languages can take advantage
.of Sanskrit, and that is another factor.
I can give many more reasons but I
‘feel rather tired. These are some of
the reasons why I want the motion of
my hon, friend to be carried by this
‘House,

Shri Hari Vishnu Xamath: Mr.
Speaker, by your leave, I move that
the debate on this Bill be adjourned.
As the House has been pleased to ex-
tend the time for this Bill by another
‘hour, it would not be concluded today,
‘which means that it will come up the
mext day allotted for Private Members
Bill, that is 20th the last day of the
session. I am all in favour of this Bill
being discussed for the whole of that
4day, for full two and a half hours, if
need be. I am not bothered about it.
Rather, I am anxious that it should be
taken up and fully discussed. But I
would humbly and earnestly plead,
since my hon. friends have expressed
their wish not to block my Bill, lest
they should be taken amiss, I would
request that the House may be plea-
sed to adjourn the debate on this Bill
under rule 109 of the Rules of Pro-
cedure. It will otherwise be a very

irty trick played on me if they do not

rept this very innocuous motion of
/ ine. People outside- the country
[ Yeard to regard it as a dirty trick
played by the brute majority just to
Hing my Bill. So, I move:

t the further discussion on
.be adjourned.”

_— “Singh (Ludhians): 1
Shri Kapur friend.
support MY hon. ‘atasubbalah: Shri
Shri P, Venihabit of making
Kamath js m the.
| 1852 (AD) LSD-T.
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; such statements In fact, the suggesﬁon

for extensxon came from. ...

Shri Hari Vlsb,nn Kamath: I know
my language. He need not teach it.
I know the English language,

Mr. Speaker: Order, -order, Shri
Kamath should not try to reply. .

Shri P, Venkatasubbaiah: It is Sm
Prakash Vir Shastri who has "asked
for extension of time, %

Mr. Speaker: I wil]l give every one,
an opportunity.

Shri Hanumanthaiya: Shri Kamath
talks of the brute majority of ihe
Congress party. At the same time, he
wants their votes.

Shri Hari Vishnu Kamath: I gaid
“otherwise”. He did not hear me
properly.

Shri Kapur Singh: I do not want
to take the time of the House. I want
to associate myself whole-heartedly
with the observations of Shri Kamath.

Shri P. Venkatasubbaish: Shri
Kamath is always in the habit of
making insinuations and charges
against the party in power. Now he
has charged us by saying that we have
been obstructing- and trying to ‘shut
out his Bill. Actually, the suggestion
for extension of time for this Bill:
came from Shri Prakash Vir Shastri,
and not from the ruling party. If the
ruling party has a big majority, that
is not the fault of the ruling party. It -
is an index of the confidence that:
people have reposed in us. That is
why we are here. He has always been
in the habit of making insinuations
and using such objectionable language.

I strongly protest against the language
he has used against the party in'
power. Y

16 hrs.

8Sbri  Rane (Buldana): Sir, it
appears that Shri Kamath and hon.
Members ot the Opposition are under
the impression that the Government
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[Shri Rane]

has a hand in the motion for exten-
sion of time. I can assure you and
the hon. Members of the Opposition
that the Government has no hand in
this. As a matter of fact—I will be
frank with you—I told the Secretary
of the Parliamentary Affairs Ministry
two days back that Shri Kamath’s
Bill might come up and he should
instruct the Secretary of the Ministry
of Home Affairs that they should be
ready. So, there are no mala fides on
the part of Government. I can assure
you that. Of course, you know, that
many times you also are helpless.

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
I am here in attendance on behalf of
Government. 1 have neither object-

Shri Hari Vishnu Kamath: We do

not accuse you.

Shri Hajarnavis: But may I submit
that the subject that we are at present
discussing is of importance.

Shri Hari Vishnn Kamath: I agree.

Shri Hajarmavis: Hon. Members
have expressed concern and 1 could
not say that the discussion should be
shortened. I am entirely in the hands
of the House.

Shri Hari Vishnu Kamath: The
whole of the next day may be taken
over this Bill.

Shri Hajarnavis: If Shri Kamath's
Biil reaches or it touches, we shall
discuss Shri Kamath’s Bill. I do not
mind. I am entirely in the hands of
the House. The House controls its
own procedure.

Shri Ranga (Chittoor): May I take
it that the Government also is willing
to agree that it should be kept alive?

Mr. Speaker: Professor Ranga would
realise that even if the motion is
.accepted, there is another Bili and
that will take one hour.

DECEMBER 6, 1963

(Amendment) Bill 3532

Shri Harli Vishnu Kamath: You
were pleased to suggest some time ago
that the House can sit for two or three
minutes more so that I can move the
Bill.

Mr. Speaker: But who knows, time
for it might be extended?

Shri Hari Vishnu Kamath: The
motion can be made with your con-
sent, and you can see through the
game.

Mr. Speaker: I will have to put it
to the House.

Shri Ranga: I would like to say one
word to the Government Benches. It
is not that they should take the atti-
tude of being merely indifferent; I
wouid like them to associate them-
selves actively with us in seeing that
this Bill comes up for discussion.
They themselves are seized of the idea
of an Ombudsman. They have said so
in this House as also in the other
House. The hon. Home Minister also
has said that he is now preparing his
own scheme in order to put down
corruption in all ranks, in the Govern-
ment administration as well as in the
ministerial ranks. Therefore it is in
conformity with what they themselves
have expressed to be their special
anxiety that we are requesting them
also to associate themselves with us
in seeing that this Bill is given an
opportunity of being discussed in this
House.

Shri Hari Vishou Kamath: Other-
wise it would be hypocrisy.

Shri D. C. Sharma: There is nothing
abnormal and exceptional in the Bill
which Shri Kamath has brought for-
ward. The assets not only of Minis-
ters but also of members of the Con-
gress Party are reveaied to the Con-
gress Party. Therefore there is noth-
ing exceptional in it

Shri Hari Vishny Kamath: Then
why fight shy of it?
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Sh:i D. C ‘Sharma: At the same
time I submit that any charge like
that can be submitted to the Congress
Party. Therefore we are not afraid
of this Bill being brought forward.
But I cannot understand why the lady
protests too much. Why does he insist
$0 much on bringing forward this Bill
today? )

Shri Kapur Singh: There is no lady.

. Shri D. C. Sharma: I was quoting
from Shakespeare. And he says he is
a master of the language! Why is he
insisting so much on it? I think, Shri
Kamth will live for another five or
ten years and there is chance for us
to discuss this Bill.

Shri Hari Vishng XKamath: And
allow corruption also till then?

Shri D. C. Sharma: But why should
he insist on the Bill being taken up
today? Has he taken some tip from
some pundit that the Bill should be
brought forward today? I believe,
Shri Kamath should take things as
they are constitutionally, realistically,
politically and diplomatically and
accept what is going to happen in the
House and not press too much for his
Bill. I know, it will come. I also
know what its fate will be.

Shri Hari Vishnu Kamath: Let it
be discussed.

Shri D. C. Sharma: They talk of
thé brute majority and say that we
do not want the Bill to come forward.
But suppose this Bill comes forward
and again we vote against this Bill,

Division No. 11]
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then they will say it is -the brute'
majority. Therefore what is the good

" of tdlking about this brute majority? -

I think, this Bill is not going to be
passed. Shri Kamath should look
upon this question very .coolly and

‘ghould come forward with this Bill

when it is due. I can assure him that
this Bill must come. Shri Kamath iz
a gentleman who is the most persis-
tent and he will not let it go. It will
come one day. But why should he

"Insist on it today?

Shri Hari Vishnu Kamath: Post-:
pone eradication of corruption also.

=t A g (feed-we arr):
w5 wgre A1 & A Hu fagaw ar
arar € 1§ wawa T § fe 9 A3
fadaw § ag " WR wEWE
fore oF Femer fadaw § wRH
wgar g f5 sa guwsdr ag @ fawiw
1 am F y wwr 4 ot e
§97 #41 SaT9S &Y W@ & | 978 UER
R fawr §, Io% 9T &) wgw griva

o g ooy wrer < 4 QT 1

Mr. Speaker: I am putting it to the
House now. The question is:
‘“That further discussion on the
Bill be adjourned.” ;
The Lok Sabha divided:

{16-10 hre, -

‘Swaniy, Shri mmﬂn
Reddy, Shri Nerssigiha

AYESB
Abéy, Dr. M. S. Nair, Shri Vasudevdn
Kamath, Shri Hari Vishou Pottakiart, Shri
Kipur Singh, Shri Rangs, Stel

Yashpal Singh, Sbsi
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Balakrishnan, Shei
Balmiki, Shri
Bhattacharyya, Shri C, K.
Brajesh war Prasad, Shri
‘Chavda, Shrimati

Das, Shri B. K.,

‘Ghogh, Shri N. R,
Hanumaathaiya, Shri
Hem Raj, Shri

Jadhav, Shri M, L,
Jyotishi, Shri J. p,
Kindar Lal, Shrj
Koujalgi, Shri H, v,

Shri Hanumanthaiya:
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Kureel, Shri B. N.
Mahighi, Shrimati Sarojini
Mandal, Dr. P.

Mehrotra, Shri Braj Bihari
Miera, Shri Mahesh Dutta
Mohsin, Shri

Niranjan Lal, Shri

Patil, Shri D. S.
Prabhakar, Shri Naval
Raghunath Singh, Shri
Raju, Dr. D, S.

Raju, Shri D. B,

Ram Sewak, Shrl

Mine is not Hindi.
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Rane, Shri

Rao, Shri Ramapathi
Ray, Shrimati Renuka
Roy, Shri Bishwanath
Sarma, Shri A. T.
Sharma, Shri D. C.
Shagtri, Shri Prakash Vir
Shyamkumari Devi, Shrimati
Siddananjappa, Shri
Subbaraman, Shri
Venkatasubbaiah® Shri P,
Verma, Shri K. K.
Virbhadra Singh, Shri
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I wish I had learnt these two

recorded.
Mr. Speaker: He is for ‘No’?

Shri Hanumanthaiya: Yes Sir; I am
for ‘No’.

Shri Raj Bahadur: I have not voted.
My presence may be recorded.

Shri Hajarnavis:
voted.

I have also not

Shri Mahesh Dutta Misra:
no quorum in the House, Sir.

There is

Mr. Speaker: The Ministers say
that they have not voted. I will
have a count. There is quorum. The
result of the Division is:

Ayes—10.
Noes—39.

The motion was negatived.

Shri Ranga (Chittoor): Mr. Speaker,
Sir, I would like to associate myself
with the supporters of this idea that
Sanskrit should also be included in
the list of languages which are to be
recognised by the nation as a part of
our mational heritage and jf we should
"have some link languages in this
country, Sanskrit should also be one
of the link languages.

One of my greatest regrets in my
life 'as a student and as a scholar has
been that I have not had the oppor-
tunity ‘of learning either Sanskrit or

languages. If in this country the
same system of education had pre-
vaileq when I was a student, as ob-
tains at Oxford and Cambridge, I
am gure I would have had the oppor-
tunity of Jearning these two languages
in addition to my own. But unfor-
tunately in those days Sanskrit was
not so much favoured by the British,
nor was there Hindi in such a promi-
nent position. So, I had to be con-

. tent with studying only my own lan-

guage, Telugu and English and when
I went over to Oxford, I was forced
to study, also unexpectedly, both
French and German. It was a diffi-
cult task and yet I learnt them. That
was the position, in fact with almost
all over Indian students. We had to
learn two other European languages
in addition to English. If that is the
case even now with the British Uni-
versities, why shoulq we not also.
make a similar effort in our country?
I am all in favour of developing all
our Indian languages and more spe-
cially Tamil because Tamil, accord-
ing to me, is as ancient as Sanskrit
if not more ancient, is a very highly
developed language and has a lite-
rature too. It is there in the south
with us. In fact, it is the basic lan-
guage for all our four south Indian
languages; Malayalam, Telugu, Kar-
natak and then Tamil. It used to be
called by some other name, not Tamil
in thoe days. But nevertheless, th~’
is the marrow of pur bones. Then, on
the top of it, the bone has come and ~
the body also. All that has been pro-
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vided by Sanskrit for all other lan-
guages except Tamil. Tamil has had
ity own independent development.
On the other hand, Telugu, Kannada
and Malayalam adopted Sanskrit
grammar. There it has become the
warp and the weft of our language as
well as our literature. Naturally,
anyone who wants to be really a
good Telugu scholar or Kannada scho-
lar or Malayalam scholar has to be
well-versed in that language and any-
one who wants to become an excel-
lent gpeaker in that language, must
necessarily come to posses knowledge
ang proficiency also of thousands of
Sanskrit words. It may surprise
quite a number of our friends from
North India to be told that our pro-
nunciation our use of Sanskrit words,
is purer than what the Hindi friends
are able to use. Fortunately or un-
fortunately for them, Persian and
Urdu came to super-impose them-
selves over Hindi so much so that
their pronunciation, their use of Sans-
krit words, hag become vulgarised or
prakritised—not vulgarised, but popu-
larised—or rusticated, but with us we
kept our Sanskrit words pure. We
have termed them into our own lan-
guage. We made it very clear also in
our own grammar that we are term-
ing them into our own language by
adding what are known as vibhalkti
and prityaya, dumubhulu and so on.
So great is the influence of Sanskrit
over a]] but one Dravidian language.
Naturally, we are pleased that some-
one has made a suggestion like this.
We would like to have Sanskrit re-
cognised in this manner as my friend
Mr. Hanumanthaiya has put it. I
have also read the epics which are
popular in the Western literatures and
T have read our own Sanskrit epicg as
translated into Telugu and Kalidasa’s
Plays galso, not only Plays but also
Prabhandas and even stories and all
these things. Our literatures wil] be
very poor indeed if they are shorn of
these translations from Sanskrit lite-
rature. So, if we want to develop
our own languages, we must see to it
that the mother language, the Sanskrit

;

language, is developed, preserveq and
protected.

One suggestion I would like to make
gor whatever it is worth. The learn-
ing of Sanskrit has got to be made
more easy than it is now. Unfortu-
nately, although we have a number of
Sanskrit Universities in various parts
of the south in India, not many people
are coming forward to study there,
E\fen scholarships gare being given;
stipends are being given. It is be-
cause they do not see any future for
themselves. If on the other hand
Government were to recognise Sans-
krit in the manner in which we are
suggesting to them, then opportuni-
ties will be createq for a large num-
ber of our people to learn Sanskrit,
to become pandits or scholars and
then have a good enough future for
themselves to look forward to. In
that way, we can preserve this great
treasure not only of our past culture
and past thoughts and past poesy, but
also we will be able to develop our
own genius through Sanskrit and
through our genius we can develop
Sanskrit literature also. So, I am
in favour of this motion.

Shri A. T, Sarma (Chatrapur): Mr.
Speaker, Sir, I wanted to speak in
Sanskrit, but I regret I wag not per-
mitted to speak in Sanskrit as per
the existing rules of procedure.

An Hon. Member: You can,

Shri A, T. Sarma: As per the exist-
ing rules, I was not permitted. How
can I gpeak in Sanskrit?

Mr, Speaker: I have not permitted
him to speak in Sanskrit because he

has always been speaking in English
here. !

Shrli A. T. Sarma: That i3 why I
am obliged to gpeak in English.

Mr. Speaker: English he hag chosen
for himself. I can allow him to speak
in Hindi if he wantg {o.
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Shri A, T, Sarma: I will speak in
English.

Sir, I whole-heartedly support this
motion. In this connection I want to
express my views how Sanskrit lite-
rature and the language has worked
from about 5000 years B.C. We know
what is meant by the term ‘Sanskrit’
It means ‘purified’. Whether there
wag another language and it was a
purified product of that language after
purification or modification has to be

examined.

From the Vedic ages till now we
have been using Sanskrit. That is
my opinion, And I shall presently
prove that Sanskrit was a spoken
language, and it has been so from an-
cient times till now. Even now, in
India, there are certain families who
speak  Sanskrit in their houses and
do not use other lamguages. We are
now using Sanskrit in an indirect
form. From birth to death, we are
using Sanskrit anly. The other lan-
guages are for our own purposes. But,
for these samskaras. starting from
jaatakarma up till the death cere-
mony, we use only Sanskrit, and we
perform all these samskaras in Sans-
kerit. )

If we wake up in the morning, we
recite Sanskrit slokas. When we take
our bath, we recite stotras. If we per-
form any puja and worship our Gods,
we worship them in the Sanskrit
language. There is no-other language
for that purpose. If our children be-
gin their lessons, they begin with
‘Shree Ganeshaya mamah’. For any
auspicious work we begin or we do,
we say firstt Shree Shubhamsatu or
Vande Mataram or Om Tat Sat. Simi-
larly, if ‘we conclude anything, we
say ‘Itishree’. In the Hindi language,
these terms, namely ‘Shree Ganesh’
and ‘Jtishree’ have become idioms.
So, even now Sanskrit is in use in
various forms. And, therefore, we
could not afford to meglect the Sans-
krit language, even though we may
speak so many languages in India,
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If we look at the actual position, wes
can see that even our Government
are using the Sanskrit language in
severa] forms. QOur motto ‘Satyameva
fayate’ is a Sanskrit term. Even the
technical terms which have ben coin-
ed in Hindi are almost 99 per cent
Sanskrit words. So, Sanskrit is not
out of use. It is not a dead language.
Still, it is alive in our country. I
shall explain in a few minutes for
how long it will be so and how long
it will play its role in the field of
literature.

First of all, what is meant by the
term ‘Sanskrit’? It is said:

“Samsritom naamae daivi vak anya-
akhyataa maharshibhih” Dandi of the
6th century has defined that it is a
divine language, and’ Sanskrit ig call-

ed as amaravaani, surabharati and
devabhasha. That shows that it is
not a degenerate language. It is

existing from the very beginning up
till now.

Sanskrit has got two forms actual-
ly. One is Vedic and the other is
classical. Ome is called vaidika and
the other is called laukika. The
Vedic literature is s vast literature.
The Vedas are four in number. After
all, what are the Vedas? They are
defineq as: ’

“Apaurusheyem vaskyam vedah”
That means, the Vedas were not writ-
ten by any person. We are not in a
position to trace out who wrote the
Vedas. Even the Western scholars
have tried their best and they could
not. find the date of the Vedas or
the origin of the Vedas. But they
come to the conclusion that at least
five thousand years ago those books
might have been written. That was
their conclusion. So, let us be satis-
fied with their conclusion. We can
easily see that from 4000 B.C. the
Sanskrit language has existed. But
that was Vedic Sanskrit. We see that
in the seventh century B.C. Panini
flourished, and he wrote his grammer
called the Ashtadhyayi. There, he
mentions about 50 grammarians and
about 15 niruktakaaras. That means
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that by that time, Sanskrit was in its
-extremity, and about 60 grammarians
wanted to modify the language. That
is the nature of a language. A lan-
guage goeg on changing, if it is a liv-
ing ome. That shows that Sanskrit
was a living language, and a]] the
grammarians wanted to check the
irregularities in the language, and
they tried their best, and lastly,
Panihi, the grammarian could modify
ang check all the irregularities and
‘put it in a proper form. From that
date, it has been called Sanskrit, that
is, samskritam; samyakkritam means
“modified’. From T7th century B.C. we
are having the word ‘Samskrit’ in our
literature. Even at time time many
-granthahas and even the books on

Shri Hari Vishnu Kamath: ‘Sans-
'krit’ means ‘refined, and not modi-
fied’.

Shri A. T. Sarma: Samskritam
samskritam chaivg samskrite( qFT

JT GG \:)

Shri Hari Vishnu Kamath: Vanye-
ka samalan karoti purusham ovas
samskrita dharyate.

Shri A, T. Sarma: Samskritam
means TEIF FAq purified on
modified. (Interruption by Shri Hari
Vishnu Kamath) Samskritam cha

Prakritam chq prakritam chaiva sam-
.skritam samskriteh samskriyate.

Shri Hari Vishnu Kamath: Alami-
daaneem,

Shri A. T. Sarma: So, it means
‘that Sanskrit is a modified language.
“The living language was checked by
-grammarians and all the irregulari-
ties were removed and the language
was put in a particular form. Then,
"it was called Samskritam. That was
about the 7th century B.C, Even at
that time all the books on Jainism
were written in Sanskrit. But ﬂ_~om
the 5th century B.C. i.e. from the bu‘t‘h
.of Buddha we find another Prakrit
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language, that is Pali, which was in
vogue at that time. Pali alsp played
a great part,

Shri Raghunath Singh: It wag not
Prakrit, but it was laukik.
Shri A. T. Sarma: Pali was Pra-

krit, and we call it Ardhamagadhi. It
is a kind of Prakrit. It is not a

laukikbhasha. Palj ig included in the
term ‘Prakrit’. It is called Ardha-
magadhi. (Interruptions).

Mr, Speaker: I am finding mysel?
in a difficulty. There are scholars
and vidwans on all sides. So, what
shal]l I do?

Shri Hari Vishnu Xamath:
none greater than you.

Mr. Speaker: No, I admit my infe-
riority,

Shri A, T, Sarma: My point is this
that from the 5th century till the time
of Vikramaditya we are having two
languages, namely Sanskrit and Pali or
Ardhamagadhi, which was g kind of
Prakrit. We find books in both the
languages. Even the inscriptions of
Ashoka were depicted in the Pali lan-
guage. But books on astrology and
Dharmashastras and all the original
books on darshan were written in
Sanskrit at that time. So, both the
languages were in vogue, from the
5th century B.C. up to the time of
Vikramaditya, or the first century
B.C. From the time of Vikramaditya
again, we find Prakrit.

Shri Ranga: Why does the hon.
Member not come down to the point?
We do not want a dissertation on
Sanskrit literature.

Shri A. T. Sarma: I am pointing
out that it was a spoken language and
it hag been a spoken language from
the Vedic times till now.

Mr, Speaker: Shri Ranga com-
plaints that the hon. Member is still
too far away, and he is still only in
1st century B.C. Now, he should come

to the 20th century,

But
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. Shri A, 'T. ‘Sarma: I shall explain
everything in 'a minute, There are
four stages in the languages of India.
Qne is the Vedic language of the
Vedic period, the seconq is Sanskrit,
the third is Prakrit and the fourth is
the modren languages. These are the
four stages in which Sanskrit has
undergone modification in so many
shapes.

- But these modern languages origi-
nated only in the 8th century A.D.
Till then, we had Sanskrit and Prakrit
side by side. At the time of Saatva-
hang there was Prakrit prevalent
throughout the country. At the time
of Chandra Gupta II, of the Gupta
dynasty, at the time of Harsha and
at the time of Bhoja, Sanskrit was
in its extremity. So, both the lam-
guages could play their part in lite-
rature and were in vogue. From then,
‘that is, from the 8th century A.D. we
are having these modern languages.
These modérn languages are the pro-
ducts of Prakrit.

Prakritih samskritam proktam pra-
.akritam tataagotam. All the modren
languages are called Prakrit lan-
guges. According to the  Prakrit
grammarians, they defined 64 Prakrit
languages, and in those 64 all the
modern languages come in. Oriya is
a Prakrit language, Bengali is a Prak-
'rit language, and so is every language
practically. According to the Indo-
Furopean philology these Prakrit
languages and Sanskrit come under
one group. Al] the morphological
languages have been assigned to one
group,

Mr. Speaker: Now the hon. Mem-
ber should come to the point and he
should also try to conclude now.

Shri Ranga: There are six others
wanting to speak.

: Mr, Speaker: There are opponents

also.

“Shri Kapur Singh: The whole House
accepts his thesis.
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Shri A. T. Sarma: My point -is that:
Sanskrit was a spoken language..
Even now it is in vogue. It is not a
foreign language to us. Some say
that Sanskrit is a difficult language
and it cannot be adopted us the official
language. But Sanskrit was official
language also from the 5th century BC
till now. I will prove it. There is-
an inscription in Girnar written by
Rudradaman which belongs to the 1st.
century AD, written in Sanskrit.
There is an inscription in Allahabad,
a prasasti by Harisena which is written:
in Sanskrit. All these inscriptions are
written in Sanskrit. Our Dharmasas-
tras are written in Sanskrit. They are-
nothing but the penal code. The kings
wanted to put them in Sanskrit. That
is why we are having various dharma-
sastras.

Mr. Speaker:
now?

What shall we do-

Shri A, T. Sarma: If Sanskrit is.
adopted as the official language, it is
not difficult. It can be learnt very
easily, within one year. There are
two aspects in Sanskrit, one the langu-
age side the other the saabdic side.
Learning the saabdic side will take a
long time, even 40 years. But the
language side can be learnt in one-
year.

I will tell you a story. Satavahana.
was with his wife. She said:

oYed aftqisgaw

The king could not understand the
language. He thought she was hungry
and wanted him to satisfy her with
some modakas. But she laughed at
him. So.he was offended thunder-
struck, He wanted to learn the langu-
age, some vyakarana. So Sarvavarma
composed the Katantra vyakarana. By
learning this within 6 months, he
became a . master of Sanskrit. That
shows that the language can be learnt
very -easily, within 6 months. We
have a grammar in Sanskrit which is
very refined, which can be learnt:
within one. year or six months.and
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through that we can learn Sanskrit.
There is no such grammar anywhere
in the world which can make a man
master in any language. Its phono-
logy, its alphabets and vocabulary are
very refined and enriched. In English
we have to learn so many things....

Mr. Speakér: That is not disputed.

Shri A. T. Sarma: Sanskrit can be
easily learnt and it can, without any

difficulty, be adopted as the lingua
franca or official language.
There is another point. I have

already said there are Aryan langu-
ages and Dravidian languages in India.
In Aryan languages, 60-80 per cent
words are Sanskrit. Even in the case
of the southern languages, excepting
Tamil, the other languages, Telugu,
for instance—Prof. Ranga has told
us—are influenced by Sanskrit. So far
as Telugu is concerned, the books in
grammar and rhetoric—Kavijanasraya
and Balavyakarana—were written in
Sanskrit. So if Sanskrit is made the
official language, there will be ne
difficulty.

I think it is the best language.
According to the linguistic classifica-
tion, Sanskrit is not confined to India,
but it is an international language.
All the morphological languages have
been defined as Indo-European langu-
ages and Sanskrit has been given a
prominent place in that grouping. So
Greek, Latin, Armenian, German and
Celtic languages are all interconnect-
ed with Sanskrit. If Sanskrit is
adopted as our official language, I
think all the world will - welcome it
and Sanskrit will flournish among our
languages. So in my opinion Sanskrit
is the language best suitable to be
chosen as the official language. I
wholeheartedly support the motion.

Shri Hari Vishnu Kamath:
point of order. There is no quorum
in the House. The House extended
the time twice for this Bill. But we
must have quorum in the House when
it is discussed. We are hardly 30.

On a

~.of information.
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Shri Raghunath Singh: 37. -

Mr. Speaker: Even that will not
make up the quorum. The bell is.
being rung—Now there is, quorum.

Shri Muthu Gounder.

Shri Muthu Gounder: I rise to
oppose the motion moved by Shri.
Bhattacharyya. I think I am the only
Member to do so; ours. is the only
Party which is opposed to this Bill.

Mr. Speaker: Shri Ram Sewak
Yadav is with him.

Shri Muthu Gounder: As- far as the
DMK is concerned, we are not against
any language of the world. There is:
always a mistaken impression some-
where in the House and also outside:
that we are against Hindi. We are
not against any language of the world.
So we are not against Sanskrit also:
We do accept that Sanskrit is a very"
rich language. It has got a literature-
thousands of years old. We know it'
because our language has a literature
thousands of years old and all along,
there has been a fight between Tamil
and Sanskrit. Also when such a
situation comes, we will continue this
same fight which was fought by our
predecessors.

Shri Hanumanthaiya: On a point
The DMK objective
is the formation of a Dravidian Union
consisting of the Kannada people, the
Telugu people and Tamil people. The
Telugu people and Kanada people are
almost Sanskritised in language and
psychology. How doss he propose to
combine these two States with his
Dravid Nad if he opposes Sanskrit so
vehemently? '

Shri Muthu Gounder:
different question.

That is &

When we form the Dravidian Union,
we will also know how to. adjust
things.

Mr, Speaker: Let him adjust things
for the present.
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Shri Muthu Gounder: We are not
opposed to the language. The Sanskrit
language has a history and tradition
and religion. It brought in this coun-
try Varnasrama dharma. This is the
language which is the root cause of
all this caste system, this is the langu-
age that has made crores of people
untouchables. We fought this San-
skrit language and the religion behind
it, the traditions behind it, the morals
behind it, under the banner of the
self-respect movement for the past 40,
50 years.

Before this Sanskrit language in-
vaded our Tamil country we were
having our own Tamil language. Under
the Tamil tradition we were having
only one God, and that is Siva, that
is kindness to all.

Shri Hanumanthaiya: It is a San-

-gkrit word.
Shri Mutha Gounder: We did not
After Sanskrit came,

have any caste.
the Vedas, the Upanishads came.
Caste, religion, brahmana, vaisya,
sudra, every community came with the
‘Sanskrit language. So, whenever we
think of Sanskrit, this unspoken langu-
age, we see before us only this var-
nasrama dharma. It is so not only
in this generation. From the time of
‘Tiruvalluvar and Kapilar we were
fighting against
was a religious language.

As our pendits and vidwans explain,
it is a religious language, the langu-
age of Aryan religion. Now a days we
are all one, we are all made one. After
-our hard work and labour for 40 years
through the self-respect movement and
other literature, we are now able to
see that Brahmins, Harijans and other
caste Hindus are all made of one com-
munity. We are gradually coming to
that. But if we again introduce this
Sanskrit, every evil will follow,
because it did a lot of havoc among
Tamilians and their literature.

Shri Yashpal Singh: On a point of
order, Sir. Sudratva is not compulsory.
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Shri Muthu Gounder: I have a right
to say what I feel, but I do not want
to hurt anybody’s religious feelings.
But on account of the Sanskrit langu-
age, its traditions and the caste system,
we do not take any pride in calling
ourselves Hindus, because when we
call ourselves Hindus, it seems that
we belong to some particular caste
or community. We want to call our-
selves Tamils. We are not accepting
even this Hindu religion because it is
backed by Sanskrit and the culture
behind Sanskrit.

There ig need for us to ‘introduce
English ag a natlonal language., I am
not. speaking on behalf of a foreign
language. Actually, there are so many
Anglo-Indians who still have their
mother tongue as English. But we
hesitate to make Fnglish our national
language, In such circumstances, where
is the necessity of bringing another
language which is not spoken at all,
as a national language. We are already
having 14 languages. That will do for
the time beéing. Le} us walt. Let
modern times enter India, let all these
religious feuds, caste barriers etc., dis-
appear. Then-let us bring Sanskrit
with its fine literature, so that we can
translate it into our languages:

Sanskrit really did a lot of havoe te
our society, especially Tamils. We are
now safe because Sanskrit is far off,
but if it comes, it will bring with it
all this Brahminism, Aryanism and
casteism. In our temples at Palani and
other places, Sanskrit words and
mantras are being still recited. We
hate it. On account of this Sanskrit,
we have to hate even those gods there.
Nowadays we are introducing Tamil
padals and stotrams.

Mr, Speaker: For the simple ques-
tion before us, we should not go be-
yond certain limits. That might hurt
others’ feelings.

Shri Muthun Gounder: Before finish-
ing, T only want to say that I do not
hate Sanskrit language. I know the
merits of the language somewhat.
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with all respect for that language, I
-still oppose this move,

5t ogre fag : weww wERE,
R e J & e aifae aifg & &
T R w1 F 59 faa w1 fadw
far &\ afEw smag 7=t oo sfagw
T TG, A 1w T
5 =t fasr wroew 1 gemie g
afre @i & wEifem, grids,
AT, qT ¥ FEw fFAT 9r |
IGAT FaTeRy ¥ gy afwer @wi 3
& X1 A U W7 GEF @ A

Shri Vasudevan Nair:
understanding you.

He is not

Shri Raghunath Singh: I have got a
right to speak.

Shri Vasudevan: Nair: Speak in
English.

=t e g ;T afwe @
q At gt @ W See ofEr
§ W A TN AT FAAT | G A
99 AW A Afed | wiw W O#
STEY | WY AW At X AW amSw
Tt § Frw o av ot fr a9 & A
AT TF 9T | SEFT W oY
T 9 |
1646 hrs.

.[MR. DEPUTY-SPEAKER in the Chair]

# ster =g § fr fom fagrt
FT 98 W@ & fF @epa = afsa wwr
T M 3 5 e ¥ o fred o
g E? ag AT Y Tar @Y v )
q fre ave & o fepd qT g § 7
fergeam & amgx @era T wrar o
AT T Tared) aF T TE

Al Y AW ATy S@i ;A"
T afaer ST Sfagi & & @F 9 |
qoEr F1 Afaw O @@L 91 )
JEEHT gC e & I warreeat § Afaw
T g | TRAX § 9 T OuW
&1 9g0 AT qF SN ! fore #Y
TR faaT AT {30 AR T2 HemET
F AT AT AT A7 7 4T a3 qeHd
&L 4Y ? 9g @emq 9

AT FRETC FT AfFC | 987 9
Lo HHTT AT THAAT & | AL TG ST
T ATH T &I &, T TS Wraw
# G gt gt 7§ gy § 1 wfEe
FIEIT A AT ATH GAT T AF
SRTRT FT ATAT &Y | WF ST 47 471 7
T ag 7w o & frFde Fw
qi=Et dTo @0 ¥ AFT Hielgd! ATy
qF AT | THT WTAT WEBA °V | TG
ATT qg AT 47 | SO A@EE &
M9 ¥ Fg 95 ¥ T AT TE A
FET AR G F F& AT T o 5
gt TART Tow FEW AT | Af
FYF ST F AT FEFT G | G
TATET qF A1 TR O W H Lo
afqaa @5Fq F T q |

qd # A AW gi§ ] | ="
O U9 W | ofEmw ¥ Fao
A W of | dfew war ok Jafew
fso =1 aml war gy & | T
W o @ gifew g€, e AR
ot 1 dfeF v #  Q@F aifaw
gs, T w7 oWy SfE qrefaat @
e ot W} gEd dfew wer o S
ad @ fegea ¥ @y 9 A
wT dfew Wy g€ AR W A KW
¥ 7 we gfern & @ @ 4 ST A
HTST AT g5 | T T AT F SATHT
FT FeAAT SF q G FL T8, A7 Y
Tt www gAY § | o° gy o fegwm
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[t <ga1e fog)
F X /@) o Y ot dfeF s
4t i &few W F ave &= S w9
#1 fergeam § fawre g, el
F FAR GAT | FIOTAL & Garer
I WR TR AW §F, §ESA #
HIST WATE g% | GRTEy NI et
AT T oY | farey g § e S

1, e T § Sifs st

T qET feewT o1, agi Sy Sy 9y )
TSTRd F1 w1 gitg N AT § AR
o ey # forgt g€ € 1 G o
& faet gf &

TR A1 J arer & o T
g 9 ¥ gt wrer § w9 fag )
afFm o 2E fF dtg o 9@ aF
fergmm & sy w8 & @ 9=
fF atg a=it &1 sqEe @@a § A
gAT | WRANIY X OfF qig AfA #
oAE wepa A fFan, qei qeal &
AR qeFa § frar at alg 99 aR
fergeam & e A% fegma F AR
gy e ufiar § Gt | 99 ¥ TS
7g fagre sk 9o 3w a% & @i
qr | § Mg Y FEAT AR g AFA
g A At o AR fggew ¥ &
T FfergT g T T G qw
iy e A9 fodr s Fuy &Lt
T Y TS WINT e A, g dfew
ATT Y | Y /T AT Fq & O afew
T ¥ Ao § § wow sfoew A
WO § 1A T W e § 1 F
yax & f fom afaer s & s
#, garr ¥, mar ¥ dopfa ders o
3 ag aeFd #1310 § | 594 fegam
& ST afeat § @eFa & X AG W
q | I 39 o g & Fea & fv afwer
¥ T FT G TG g |

%@ fa & w@ fadgs &1 @@
T E | FE ARG § WG A

G FT QE WNT HAHF A9
fed 1
Shri Kapur Singh: On a point of"
correction. My hon. friend just now
said Asvaghosh made translations from
Pali originals. It is not correct. He
wrote originally in Sanskrit. He did:
not make any translations from Pali.
=t gy fag : fafas g @
gheoma et ¥ "ega § gom a7 |
st WwEER e g
wgrem, ot wgrad S ¥ §ewd &
grag ¥ ot fadas ufewa frar & &
I F WEAT FT gR¥ ¥ i
FWTE |
T YT & gra § &7 1 A
oM A adigi g | gy i &
ag Fg7 B 9vFq S TOINT @Y A
99 A AW F afedt A O0E @Y A
SO FIAT faEmr | T AR A gg W
HTAT AT {5 G5 F FTUOT &F gAR,
g § qurlsm a9 AT @ q g A
TE FE AT GET T gHAN FY qqfT
FT ST AT | TR TF &T Ft v gy
ag Y a1 {5 qopq W 99 WaT TG
W, a5pa @ifag & F S Hv wr
W | § qgell a1 ¥ T FU AT
Fear § | foa @wit &7 9y wg &
A F T GI& a8 FT AL AT A
FT T2 AT Ig 59 FT &9 ¥ w50
qf g 9% & faer @t 8 | 39 WRaaw
FT§ a9 ¥ N T TG g AR
gfram & wa gl § g § ST
o=y gfe € qr o @, oy afeseft
R &t fagmit & oo 7 & e fear
% 98 T ¢ | W § OF T A
w7 5 & o & e § ww ar W)
FT GACT § ©
“aga} AT Feamoy AT FEIfT A
Freaomg
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T F1 79 7g § o ag aferr 3 v awoit
a1 g T FT W Ft @ fer Fsiy
a7 geafa a8 & 98 fow o) &
v A gwfa § S TR § gl
Y i weafyw § 1 ag smat & fag ot
Y L ¥ Mg & o sy ¥ st
& ford & | o e WA F afe g
| { ML A T gAT @ gEniSw
“egag F w1 & | fawiw s Y
woTHi F, WA F Al T oadEq
“qrer foaT, GATST ¥ 99 F GF 9T
T, I A gt | faegl ¥ |-
fo sl F1 eaua frar w97
Sarelt T qarEq @ g G, 9
T BT T | A Fg ot faRry
qg ot afer quTr F sHaca™ of
o F TR X @ TR Y @9 &
T | geEw ¥ w T@ 3w A wnfa d
W TG fFar | dwpd WA A &
Faq w7 w9 F G

@0 g gg f& depgy
S AT TG @ | | F fag o Ay
IRTEIW IATATGATE | WEFT S WIWT
@Y. SUHT OF qF § TT TATT qT FIT
g3 HAATE | TF & 9 9F TF
TR WOT G T ABET FT JI o H
T I FT WL AT AN ST
WIS A@d | TS WIS Y JIET A
T & AT GAT J@ F 9T ¢

« qr¥ T amafy far

g A www fae ax afmrat
ST | FAT G E A ¥ GR AW
gfgs a0 W & R ¥ wmEw
g ¥\ SFagy A v o

“ QR q oA™Y U, a9qT arafq

W%_ln

IR P qR Y T AT BT A I
TQ: T ¥ @ g T @ qufy v

FT Sarer § foF F7 awo ¥ qw A
g SO fem & 9w amfy w0
forawn a1 98 w0 wi g Sar g@ qF
qHST F I F A g 1w gAY
& ¥ AT THEST FIA AT W BT
1 foraar =7 fag gar a1 5§ FT AW
¥ wWT F A A9 F @7 & ¥
g & 1

T FT UF A Bl 97 i
qgt AT ATEAT § | UFTAS & w9y §
uF agq &% fagw gg fw &1 A
weq fusy qr 1 Y safay Sv & T
IRATAT | ST 99 A Hew fasy & i
# S FR qoT 9T frarw wqw w7 g
@rus afw 3 sawfaar fe w g
fasy & frame W & IAT Y Y
Iq #1 0% g fag & 5 fag afea &
FRATd oX foord § @ g gy dar A%
FT FIATN FT IART FT Q@ Y,
gam o f5 adr "ew faw &7 9%
& | 99 { WA AT A FET

" | AT 9T ¢ AT HICAAT

7a fady fife o

grey e afrsgr waifg

Fesfas &t @ 1
forg =afd & gea a¢ fawt § @@
gQ AT AR A77 37 @w ;g § ar
a3 - ¥ATT €, 37 fawa o= w1 FT @
g, awe S fF g dew frg o7 fremy
| g LET S & g9 gT afk
F1s aafrg ag 78 fF dugy & o=
wToT qg W @1 9w Wi g
& s afifaa 7 &3 & warr 3

GEFT W [W@ AT T WD T E |

qEFT 739w ¥ w47 #18 G2 IT&T
IO T A | GERT FT AT G4 F
faq e T A @rE, 7 FIA @ v
AR T fed A FAAR § 7@

AT §TH g F forr v wr
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[ s ]
qEgd Afg &1 WeI WY gaqAr
o § 9w @ fewmm €Y 1 wewa
¥ ofreradt @ wframme, d@Fd A
FqY QY FT TR, GO F
o= Fifeer @ wdme g, W fF
AT FT TF AGHT T~ AT AT
&, fora =1 fir feze & oow 3w &) war
# 77 ¥ 9Ew ®FT ¥ ATNT FOET
qr | HEHq ¥ d99w uq § fag ®
Feift & &0 & uwdfa & fageal
w7 g T T g ) "o ¥ G
1 fawreg § | g6 #7 F1E T,
&1 T a0 g FY A4y § S "qewq
T T & | 7@ gfe § "eFa Qo
W7 § |
S AW FeY & fwogmy W A
qreT =, W T g Ar @ A
YT o a o & &
fow g &1 & fram § o g A
T8, o AT F, fogwdt W § o
I ) T §, ey gw afaat wg #3
IHFI § | FH aIg T geny 7 o
TH AU FEH & T ¥ IO AT ASGGT
Tg feam w1 A wee A og| afy
g TOT U AR {, W AT ¥ 9T fR
afq g ¥ Y, fow &7 afcar it 91y
X ugw faem, agg & Al ¥ weadl
famreer mww F< fem fFogwoan
A Wl W IR AE w6 g
W g7 F ATHA TIGT FT SGGRT
U AT I F FRO HEFT ANT T
e, g ¥ oY T Y sErET
ST FT
o § & #oN awren Y A
FY AR ¥ ¥ 3 Faw e ag
AT FTEAT § O 39 3w Fr ag |wnw
W 5 #q aF Fw W § 9 W 0FT
S At aegefy gu, % T wEr
UM g 9 STo AR
TR g, R g aqam et
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Slo UHFA g1, @ qega & fagm,
wepd F A7 AR qemT & 7=% wWr
R g ag W Eena § i ada.
yag fow gaf o famr gar &,
oS TH Iq I ST AR A AT FT &
da9 ST duee faEw &, In F
TAH TTGIF HEAAFL & T AT
TEATR &Y, 978 AT AT FeqeT
st g7 Tag g1 | "ega & fagm @y
w® | EWrT Y 39 W N ww aw
foram gaTR g Helv <@, AT S F A
¥ AT Sy 4€ 8, AR s
FeaqE g, Mifava goetq U+, TTo
FATETT FTES, #T AT TETET AT,
7z §9 HEpd & T W@ AN gEsd
F AT R | AfFT T ET FOEN
qE WY @EFT &Y fqaeT St s
arfed o1 a1 T &1 faw gw ¥
T I+ H TF ATTEF W1 F &7 H
HEAGT EIAT ATCT 9T, SAT AGH AT
AR "Wepd & ey § g i fava
& | 1 97 favng § 5 ot wgrnd
¥ 39 fagas & 45T F1 $B 99 IET
faemm 1 W Y o A for § g
& fau @ fagas § s far g
T weal & g4 § g9 fagaw Fy
HIEAT &7 g9 ¥ W F<aT § |
Shri D. C. Sharma: Mr. Deputy-
Speaker, Sir, I rise to pay my tribute-
to all the persons who have spoken in
favour of this Bill. I also offer my
felicitations to those persons who have
spoken against this Bill. I think Shri
Raghunath Singh has given the most
devastating reply to those persons who
thought that Sanskrit was the language-
of separatism,
Mr. Deputy-Speaker: He may con-
tinue his speech the next day.
17.01 hrs,
The Lok Sabha then adjourned till’
Eleven of the Clock on Monday,.

December 9, 1963/Agrahayana 18,
1885 (Saka).
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17223 Diesel engines for ﬁsh- 1253 Import of coking coal :
ing boats 3400 1254 Forejgn exchange for car
g ilde
1224 Steel and heavy 'indus- buiklers . .
tries . . 3400-01 1255 Production of conrenesm
1225 Cast Iron Spun Pipe ihar . .

Factory in Kerala 3401 1256 Equipment imported f0r
3226 International Coal Con- Bihar collieries

ference . 3401-02 1257 }S{uppl!(yl of golr)l ore to

ourkela an urgapur
1227 1‘:“’;" glass 3402 Steel Plants.
1228 Production of jute goods 3402-03 1258 Bauxite
1229 Braz;han.deleganon 3403 1259 Import of Salemum
‘1230 Iron ore in Assam 403-04 Metal Powder
1231 Coal for U.P. 3404-06 1260 Export of ferrous metal
1232 Supply Missions abroad, 3405 scrap
1233 Production of water me- 1261 Activated c“bm pro-
ters . 340506 duction
az34 Manufacturc of Pow::r 1262 Rubberised Coconut
Tillers X 3406 Fibre Factory
1263 North Gumat Cotton
:¥235 Prices of scooters and Mill .

Amotor cycles 3407 1264 Kangara Tca Planters
236 Liquid fuels from coal 3407-08 Marketing  Industrial
1237 Deleganons sent by Society Ltd. .

S.T.C. 3408 1265 Closure of coal mines in
11238 Loans to small tea grow- Bihar

ers . 3409 1266 Mining Machmery Plant
1239 Enrolment of pleadcrs at Smgarem Collrery

under Advocates Act 3409 Area
a240 Mlneral deposits in Spiti’ 1268 Bokaro Steel Plant

and Lahsul +  3409-10 CALLING ATTENTION

1241 Machme Tolls Factory TO MATTER OF

at Nangal Dam 3410 URGENT PUBLIC IM-

1242 Graduate Conmruency PORTANCE . .

o Madras Legislative sto-11 Shri Ramchandra Vithal Bade
: called the attention of the
‘1243 Rourkela Steel Plant 341I-12 Ministeé- of Railways to the
1244 Survey of Lakhpatareas  34r1-12 reported collision of the
. Howrah-Madras Express
1245 Bhilai Sree} P}antz ‘ 3411—13 witha lorry at an . un-
1246 Neyveli Lignite Project 3413-14 manned level crossing bet-
1247 Coal washeries in Rani- Ween Amanabrolu  and

ganj . 3415 Kt;ravla)dx stgnons Ion6 t;l;c’
1248 Office of Iron and Steel Sulting ‘in the desth of four

antroller, Calcutta 3415-16 persons.

.1249 Fresh Correspondent’s The Deputy Minister of

Car . . 3416 Railways  (Shri S. V. Ra-

maswamy) made & statement
in regard thereto.
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3417

3417-18
3418

3419
3419-20
3420
3420-21
3421
3421-24
3423
3423-24
3424

342425

3425

3425

3126
3426-27

. .3430—3g
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PAPERS LAID ON THE

TABL"= . . . .
(1) A copy each of the fol-
lowing Rules under sub-
section (1) of section 28 of
-the Mines and Minerals
(Regul:iion and Develop-
ment Act, 1957 =

() The Mineral
sion (Eighth Amend-
ment) Rules, 1963, pub-
lished in Notification No.
G. S. R. 1595 dated the
sth October, 1963,

(#5) The Mineral Conces-
sion (Ninth Amendment)
Rules, 1963 published in
Notification No. G.S.R.
1685 dated the 26th Octo-
ber, 1963,

Conces-

(2) A copy of the Annual

Report of the Trade Marks
Registry for the year ending
31st March, 1963, under sec-
tion 126 of the Trade and
Merchandise Marks Act,
1958,

(3) A copy of Report of the

Salt Department for the
year 1962-63.

REPORT OF PUBLIC AC-
COUNTS COMMITTEE
PRESENTED .
Sixteenth Report was pre-
sented .

STATEMENT BY MEM-

Shn Sh;v Charnn Gupm
made a statement in respect
of certain allegations madc
against him in the House
on the 27th November,
1963, by Shri Kachha-
vaiya, during disussion
on the Rcquisitioning and
Acquisition of  Immovable
Property (Amendment)
Bill, 1963,

MOTION pE: REPORT ON
MID-TERM APPRAISAL
OF THIRD FIVE YEAR
PLAN .

Discussion on the motion re :
report on mid-term appraisal
of Third Five Year Plan
moved by Shri Bali Ram
Bhagat on the sth  Decem-
ber,” 1063 was continued.
The discussion was  not
concluded,

[DaiLy DigesT]

CoLUMNS

3438-39

3437

344243

. 3:14—g0

REPORT OF COMMITTEE

ON PRIVATE MEMBERS’
BILLS AND RESOLU-
TIONS ADOPTED . .

Twenty-ninth Report was
adopted ,

PRIVATE MEMBER’S BILL

INTRODUCED .

The  Constitution (Amend-
ment) Bill, 1963 (Amendment

of article 74,75, etc.) b
Shri vaau'nurt’l-n7 §wam| Y

PRIVATE MEMBER'’S BILL —

MOTION FOR CIRCULA-
TION—UNDER CONSIDE-
RATION

Discussion on the motion for

circulation of the Constitu-
tion (Amendment) Bill,
1962 (Amendment of article
343) bv Shri C. K. Bhatta-
charyya, for the purpose of
eliciting opinion thereon by
the 31st March, 1964 and
amendment thereto moved
on the 22nd November,
1963, continued.

On a motion moved by
Shri Diwan Chand
Sharma, that the
time allotted for dis-
cussion of the Bill be
increased by one hour,
the House divided,
Ayes 81 ; Noes 19.
The motion was accor-
dingly adopted,

On a motion moved by Shri
Hari Vishnu Kamath,
that the debate on the
Bill be adjourred, the
House divided, Ayes 10;
Noes. 39.

The motion was accordingly
negatived
The discussion not

concluded .

was

AGENDA TFOR MONDAY,

DECEMBER o, 1963/
AGRAHAYANA 18, 1885
(SAKA)

Further discussion on the

Report on Mid-term apprai-
sal of Third TFive Year
Plan .

GMGT 'ND—LS II—1652 (A') LSD—18-12~63 —880.
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